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LOK SABHA

Friday, April 17, 1067/Chaitra 17,
1880 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Manufacture of T. V. Setg

“319, Shri 8. Supakar:
Shri 8. C. Samanta:

Will the Minister of Industrial Deve-
lopment and Company Affairs be
oleased to state:

(a) whether the television sets are
now being manufactured on commer-
vial scale in India and are being sold
in the open markel: and

(b) how the price of an ladian set
compare: with an imported sel?

Bingh): (a) Not yet, Sir.
(b) Does not arise.

Shri 5. Supakar: What is the tota)
quantity of foreign exchange involved

annually for the import of television
sets into this country?

The Minisier of Indusirial Develop-
ment and Company Affairs (Shri F. A
Ahmed): We have not been il:rmﬂrt.llls

3380

wani to go in for the manufacture of
sels in our country.

Shri 5. SBupakar: The Central Elee-
tronic Engineering Research Instituté
at Pilani and the National Physical
Laboratory of New Delhi have offered
to the commercial firms the manu-
facturing process of TV sets? Are
there no firms which can take it? Has
commercial firm undertaken to mapu-
manufacture TV sets? At what stage
is it?

Shri Bhanu Prakash Singh: There
are two companies: Messrs. J. R. Royal
Limited, Kanpur and Telerad (Pri-
vate) Limited, Bombay. Letters of
inteny had been given to them and
their applications are nt prescnt under
consideration.

&t Wo Wo WA : Hqat A 7 FA-
arm e fafwsr 3wt & &hfagw &
w1 s fear T ) war & ar we
¢ f fafvrm 2vii & #27 & wpeat 3 farr
o g F 7

oft wry serer fog : wft e for
ot 7 gz dz wmary fer ar § o o
HAEAT € WHT ¥ T 2 000, T
T 2 ano, WETEE 400 WYC
FH GO0 |

oft wo mo fowrl : wrrfim welY

ot & 7 7 Feama fw 97 ¥ qe ¥
T &% & fad 37 w1 TUT wremar
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ar @ & I F fiwrlr W 8 Wi
B & ot el Az dore @ AT
& 3w o fierly S R

ot vy wever fory : fadwd ¥ oR
T wmme fer @ § 9 ¥ oo
W 600 To ¥ WIT UgT 9T AT Y
ar W E T ¥ art F ool g o
LUl

Shri Liladbar Kotokl: In view of
the paucity of foreign exchange, how
is it that the Government did not take
steps to have commercial manufacture
of TV sets with indigenous know-how

which require on!y a small percentage’

of forelgn components but instead
they are importing foreign T.V. Sets?

8hri F. A, Ahmed: It has al-
ready been pointed out by my collea-
gue that letters of intent had been
gven to two firms for a unit of 10,000
each. We have also decided that the
small scale industries consortium
should be given facilities for manu-
facturing another 10,000. So, within
about a year or so it will be possible
for us to manufacture 30,000 sets in
our country.

Bhri Zuliguar All Khan: Have the
Government imported any sets from
the UAR and because of the climatic
conditions in our country, they did not
work. I would like to ask the hon
Minister how many such sets were
imported and what happened to them,
i they were not working?

Shri Bhanu Prakash Singh: From
gdAR. none were imported to my know.
ge.

Bhri D. C. Sharma: In the topsy-
turvv world first of all we have tele-
vision station in Delhi and we also
want to give a station to Bombay and
other cities and then we think of
manufacturing television sets. Why is
it that the opeming of television sta-
tions and the manufacture of televi-
sion scts had not gone on simultane-
ously so that there ghould be no time-
lag between the one amd the other?

Bhri F. A. Ahmed: At present tole.
vision broadcasting facilities are oro-
vided only in 'Delf.!l and it is intend-
ed 1o extend them to Bombay,
Madras, Calcutta and Kanpur. By the
time these facilities are provided, it
is hoped that we shall also be able
to manufacture television sets for sale
to the consumers.

¥eH T W9 TRl SOEEET WO
SEY § 99 ¥ agg &9 Freew oW
¥ forr & ol o gERew &7 S
N 1 A o W g AW F o
At § 97 ¥ T I ¥ wifew
] owr ) dm & e W awer
wwar § fr fach & e & fodr forr
W OF qT 27 €o gT T oY WL 9T
12 §o 9T BZ & FILT  wwEEH AT
e grfr WY ff o awr gy ami
orope A# &, £ AT ¥ v wen
0

oY o : 2vifirew W &
it v W wd &% o awy §, e
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iy ¥ durare ¥ fer aft W W
£ 1 & ooy wgar § fe ATl woRT
o wier gaee off § a2 oW of aw
g s wm wie faeet w3
¥ waf wd mff vl ¥ 7 oW wET
w o Gar W W g 7

ot g®o Qo wgwM: wWrTtww
W & foegw Swowgr & e ool
wifw gt ofgy fr oo § e Ew
firaly ooy ® @ €1 T o' Al W
e & fair far <fioit & ey greft
& Y g ¥ ST IT W g e
q¥ar w3 | afew @ ¥ ww wng Y
o2 % ww W g wwex § o W
ORI ww TR § )
Shri Tennet! Viswanatham: Talking
sbout the extension of television faci-
lities, the hon. Minister mentioned

some centres; he has not mentioned
Hyderabad. Is it deliberate?

Bhri Bhanu Frakash Singh: The
other stations which arc under consi-
deration are: Bombay, Calcutta, Mad-
ras and Kanpur. To begin with, I
shall pass on the hon. Member's sug-
gestion to the Ministry of Information
and Broadcasting to keep Hyderabad
also in mind.

qeiferc ok 3 arvfrt ¥ fivg gfeeTd
+

*320. i fagfir firer :
=t wo wro forerdy:

T ek welt uy wETR W g
w4 s

(%) war ag &= & fr qfec wE
T arfedl ¥ forr ok g o
wWidrgrn Fagrww ¥ o

(w) =fe gt, &t ¥ Sy &
wroor § 7

‘The Minister of Rallways (Shri C, M.
Poosacha): (a) No Sir..

{b) Does not arise.
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oy firgfix fest : Ak fet
w7 AT g foTre wwYe Tk gur

FEAT AT | AW GANT T T AT A 0TI
o dur wr 1 A TR o oy e
¥ ¥ agt vmer ok & Av 1 ww QY
w WY OF U ¢ famy mar &
werw Wy, § wiw & geearer wOv
g fe <Y mfedt & o dfer drcod
T ¥ WTT W WY w A oW WY WY
AT = ardm fw T # fea awc
&, ogi &% gieeral « qavw §, wnr
e ft &) & o A e owr
AR XW FHY F QT TR W wmA
woft ?

Shri C. M. Poonacha: We have to
provide what we ecall the basie
facilities at all the rallway sta-
tions and then special amenities also
are to be provided. So far as the
basic amenities are concerned, almost
all the stations in the Northeastern
Railway have been {fully served. So

far as the special amenities are con-
cerned, we have now been spend-

standards of amenties available in that
sector as comparable as possible wit
other areas.

oft faogfix firwy : 11 & o W
ow fr & | S 9T oF A e aw
wd v ol femr oM A A TR WIS X
Az g @ om ot R wifsd
fF ox & amw weer w7 gEL & A
T wee fwar )

Shri C. M. Poonacha: In fact, a little
more is being spent; nothing less.

oft frqgfir firwt : Y are o S,
dfer o o e # ame & oy
* for | 3w ¥ wyr opfr B, IAK
qraty ¥ ol TgEr & o o o i
¥ wt werd Wt wft & 1 b
W fr grenr oy & fie 7 oY =Sk
weft &, 7 ot W &1 W ww
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o ¥ myr ot Y o § 1 e A
feat mgr & worcrw e % g
& o A R g f o
Nre X & 1 & o g ¢ e
¥ ot wfet § T g v ¥ fed
WORTT R R Y & 7

shri C. M, Poonacha: There are the
smssenger amenilies commitices at-
tached to every railway, and we gene-
rally go by their recommendotions.
They are continuously at this gues-
tion of removing to the maximum
extent the inconvenience to passen-
gers and improving the amenities;
they are permanent bodies which are
continuously advising, and with their
advice we have been spending the
‘money; if I can give some figures,
during the three Plan periods, we
have spent aboui Rs. 42 crores on
passenger amenities and in this
sector alone it is nearly Rs. 5 crores;
that is as high a figure as 11 per cent.
During the year 1988-87 and 1987-88;
we have ....

Shri E. K. Nayanar: Let us know
the specific facilities wirich are given;
not the amount.

Mr. Bpeaker:
question.

Let him answer that

Bhri C. M. Pnonacha: Here is a big
list; T would place it on the Table of
the House for i*s informution. T do
not think I have enough time to read
it out,

oft wo wro forerdy : w1 waT wEEw
=Y wrew & fr A St o or ol
wure "t wva § o e # T Oy
T raret ¥ ¥ R w7 ot & oyt
age ThE W Y B W A O
off yxr we s Wiz o i S
* ury & fordr forer o o rErE
=T WA A A g A o g ?
wqr xT fasfy v ot Yooy & o woff
£ ote afe mif & & v ey @

1 ?

APRIL 7, 1967

Oral Answers 3386

Bhri C. M. Poonacha: Attention is
also being given to the side
#s well as the amenilies side.

st foe e wt : & oeen s
g 6 e fo  wrto ¥ wywlt @
T ®an qrft T gae § i s o)

Shri C. M. Poonacha: We have as
many as 618 stations in this railway.
If the hon. member puts a specific
question. I will iry to collect the in-
formation,

Shri M. ¥. Saleem: In view of the
fact that sleeping accommodation is
not available i second class in all the
railways, is the Government thinking
of introducing sleeping accommoda-
tion for second class passtngers in all
the railways?

Shri C. M. Poonacha: The hon, mem-
ber would be knowing that sccond
class passengers arc entitled only lo
sitting accommodation. To the
extent possible, sleeping berths are
available, but they are all subject
to the number of passengers travell-
ing on a particular day in a particular
train with second-class tickets.

it Tmene welt ;w1 9% o
& fr wwefige & wafem Yok v
® v ¥ v ww ¥ frs ol
oy ok § 7 ofe gf v Wy ooz oY
it & fs wew avfert #1 aga wgfen
gxfr & 7 & srvar wnpar § fie ey
wrow v & 7
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Shri C, M., Poonacha: This relates to
another station Samastipur. If a sepe-
rate guestion is put, 1 will try to eol-
iect the information.

oy wifiewy wewg - W R g
g . W ¥ v fE g
¥ o g wfegre drTant =y omlt § w9
B war A AT T Ry v
wT farwre § enfis g ot & W frfre
W ¥ 79 amet § Wi v wY wfe-
T ¥ &Y 2 far ot dv A P o
TIA Y AT T 9% W e giesy
g ?

Shri C. M. Poonacha: It is a ques-
tion of mend.lngthotnin It does

mmmyy
Bhri A. B, Vajpayee: Is it not a fact

that many rallway stations in the
Northern Railway do not have any
waiting hall "and if so, does the hon.
minister regard the construction of a
waiting hall a basic amenity or not?

8hri C. M. Poonacha: The basic
amenities are enumerated. Waiting
rooms come under special amenities.
1 have a list of such amenities. If the
hon. member, wants any information
with regard to any particular stationm,
1 am prepared to furnish it.

Shri A. B. Vajpayee: I am a mem-
ber of the Railway Users’ Consultative
Committee attached to this railway.
1 know in many railway stations there
is no place for the passengers to sit
or wait during the summer,

Shri C. M. Poonacha: If he can kind-
ly point out any particular stations, I
will certainly have the matter exa-
mined and see what best could be
done.

' Mr, Speaker: He himself has said
that it is is not a basic amenity.
Shri C. M. Poonachs: This does not

come under baxic amenities, but under
special amenities which are made

Oral Answers 3388
available keeping in view the number
of passengers at every point,

Shri 8. Kandappan: The whole trou-
ble with these railway amenities—
basic or special-—is that the amenities
provided on paper are not apparent
on the platform. 1 would like to
know what effective steps Govern-
ment{ propose to take to see that the
amenities are available in practice?

Bhri C. M. Poonacha: We have a
programme io0 provide the amenities
in all statiops. In the ntire railway
system we have abous 7000 and pdd
stations. In about stations we
have been able to provide amenilies
on a progressive programme. That .
being done and further mare is likely
to be done. 1 do not know what parti~
cular question he is askina,

Bhri 8. Kandappan: I can give ins-
tances. There are taps and fans that
are not running, latrines which are
not cleaned, ete. Small things ke
that are not attended to. What steps
do they propose to take to rectify
these things?

Mr. Speaker; That is the duty of
the railway employees. What action
is taken against them?

Shri 8, Kandap Nobody attend
to these complaints, .

Shri C. M, Poonacha: This refers to
the maintenance of cleanliness in run-
ning trains. We have made enough
arrangements for that and they a
constanily being supervised by a set
of officers. The best under the eir-
cumstances could be done. Here, we
alsp seek the cooperation of the tra-
velling public.

Bhri B. R. Kavade; Is it a fact that
passenger trains run late because pre-
ference is given to goods trains; if so,
may I know what steps are Dy
takea to see that passinger trains run
in right time?

ghrl C. M. Poonacha: Normally,
every passenger train has priority over
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goods trains, but for operational rea-
sons and other difficulties it may be
that some passenger trains might have
been helped up in some section or
other.

Shri Jyotlrmoy Basu: Will the hon.
Minister toll us what percentage of
annual revenue at a particular statioa
is allotted to be spent on passenger
amenities at that station?

Shri C. M. Poonacha: This goes ac-
cording to a programme of meeting
the requirementis. Wherever ameni-
ties are not available more amount
should be spent. Such of the areas as
do enjoy certain amenities would not
be getting that priority. That is to
say, it is not done percentage-wise but
according to meeds and requirements.

Shri Jyotirmoy Basu: So it is done
arbitrarily.

Shrt A. V. Patil: Do Government
consider ntin K da as
an amenity to passengers at stations
where the laguage is not known?

ghri C. M. Poonacha: This Question
refers to North-Eastern Railways.
The hon. Member is referring to some
other railway.

Bhri Dattatraya Kunte: What is the
method of gauging the necessity for
special mmenities?

Shri C. M, Poonsacha: As I have sub-
mitted earlier, there ls a Committee.
They make recommendations and on
the basis of such recommendations
programmes of work are undertaken.

Shri Dattatraya Kunie: Is the Com-
mittee given any guidance with regard
to gauging of the necessity for special
amenitles?

Some hon. Members rose—
Mr. Speaker: Shri M. R. Krishna.

Shri M. R Erishaa: May [ know
whether under ‘special amenities’
water is a'so one of the items? May
I alsp know whether the Rallway
Bogrd has decided upon any time
e

AFRIL 7, 1067
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limit within which you will be able
to provide water in all the third-class
compartments in the entire railways?

Shri C. M. Poonacha: This amenity
is a basic amenity. I wonder whether
the hon, Member is asking about
drinking water?

Shri M. R, Krishoa: Yes,

Shri C M. Poonacha: Drinking water
arrangements are made at every sta-
tion.

Shri 8. Kundu: Is the hon. Minister
aware that the students who take to
travel have to face 3 lot of trouble at
big stations where they have to wait
for hours together to caich the next
train? There thes= students angd also
third class passengers face a lot
of difficulties for want of good
lavatory and bathrooms arrangements
and also cheap canteens. I would like
to know whethor the hon. Minister
would ider the suggestion that in
all big stalions more lavatories, more
bathroom facilities and subsidised can-
teens for students and the youth of
this country have to be provided with-
in a course of about anes year?

Shri C. M. Poonacha: We would
keep this sugegstion in view and tak-
ing into consideration the resources
available we will try to do our best.

fy TorT ST R TR B
wrr & fe woweh YT wgen ¥
¥ g ¥ iR @At W
#fen = i § B Anfre WY el i
& o i Y vefrar ® it at eyl

into this matter.
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Indo-U.AK, and ¥ugoslavia Trade
Agreements

. C. Sharma:
. C., Desal:

u

Barus

Will the Minister of CommeToe be
pleased to state:

(a) whether any trade agreements
have been signed as a result of the
deliberations held between the repre-
sentatives of Yugoslavia, United Arab
Republic and India in Delhi in Decem-
ber, 10668; and

(b) if s0, the main features of the
agreements?

The Minister of Commerce (Shrl
Dinesh Bingh): (a) and (b). No trade
agreements were signed as a resuil of
the deliberations between the repre-
sentatives of Yugoslavia, USS.R, and
India held in De'hi in December 1560.
The conclusions reached in the Minis-
terial Conference of the three coun-
tries are embodied in the Joint Coin-
munique issued at the end of the
Conference. A copy of the Joint Cora-
munique is placed on the Table of lhe
House. [Placed in Library. See No.
LT-308/671.

Shri D. C. Bharma: May I know in
what way our export trade with Yugo-
slavia and United Arab Repuablic has
been expanded during the la -
and how our imports from these
countries compare with our export
trade?

Shri Dinesh Singh: 1 am sorry I do
not have specific figures because the
main question relateq to the Confer-
ence. If the hon. Member so desires
1 will get that information.

Shri D, C. Sharma: I hope the Min-
ister can answer at least this question,

Oral Answers CHAITRA 17, 1888 (SAKA)
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Bhri Dinesh Singh: As I sua, I ao
not have the figureg here. In the joint
meetings that were held it was founa
out that there was considerable scope
of further enhancing the trade bet-
ween these countries and some work-
ing groups were appointed. They have

.gone into the details of it and we are
now looking at

these recommenda-
tions. One group has already met

‘and the other groups will be meeling

shortly.
Shri D, C. Sharma: After I bave

‘asked the second question the Minus-

tey has come out with some informa-
tlon.

_ shri Dinesh Singh: It is wrong on
the part of the hon. Member to make
such insinuations.

Shri D, C. Sharma: Where is the
insinuation in asking for information?
He takes it as an insinuation because
perhaps he always thinks of insinua-
tlon.

Shri K. Barua: In order to imple-
ment the conclusions of the oconfer-
ence some od hot committees were
appointed. May I know how these
ad hoc committees were constituted
whether a coordinating committee has
alsg been constituled in order to bring
about coordination in the implemen-
tation of the recommendations?

Shri Dinesh Singh: The three com-
mittees had official representalives of
three governments. The coordinating
committee is a'so similarly constitut-
ed.

am asking for some
from you. I am not asking a ques-
tion. The Minister in his reply has
stated that a paper ig laid on the
Table of the House. I did not get a
copy of that paper. When 1 enquired
in the office I was told that 1the
puwrllalﬁm'lh!’l'lb‘lewﬂlhemm
available only at 1230. How could
any supplementaries be asked by the
new members to these questions If
those papers are not supplied to them
earlier?
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Mr. Bpeaker: I do not know o the
other Members have got it. I wu
find out. 1 think normally they send
it B S

Shri Tennetli Viswanatham: 1 went
to the office, I drew *he attention of
office to the fact that there is a
question and I wanted to ask supple-
mentaries after seeing the papers. So,
I wanted a copy of the paper 1o be
laig on the Table, Office informed
me that papers to be laid on the Table
of the House will be made available
only after 1230. That is the answer
which I have got.

Mr. gpeaker: I will look into it.

Dr. Ranen Sen: Some time back it
was reported in the newspapers of
India that as a rcsult of trade agree-
ments with Yugoslavia and other
countries India is going to set up a
factory to construct wagons on the
soil of Yugoslavia so that India can
export from that country wagons to
other countries of Europe at tom-
parable prices. May I know whether
that report in the newspaper was cor-
rect? 1If so, in view of the terrible
unemployment in this country, when
people want more industries in our
country why should the Government
of India set up such big-scale fac-
tories outside India?

Shri Dinesh Singh: Onec of the sub-
committees have gone into the ques-
tion of joint collaboration in indus-
trial enterprises and we are consider-
ing the report. The idea is that all
the countries will have their own in-
dustries; it is not that these indus-
irieg will be at the cosi of one coun-
try or the other. The countries con-
cerned will have the industries them-
selves. It was decided that we should
consider the possibility of collabora-
tion between the developing countries
and explore that porsibility further.
These three countries fe't that we
should see how we could cooperate in
helping one ancther in establishing
new industries.

Shri 8. R. Damanl: On aceount of
lhu:wenh by what percentage

.
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will our exports increase and in what
commodity? Is textiles included in

them?

Shri Dinesh Bingh: By how much it
will increase, we cannot say at tuma
stage. That will have to be examined.

Shri 8. Kandappan: From the com-
munique I find that they have agreed
to establish preferential tariff within
the framework of international com-
mercial policy. It is four montns
since that communique was issued, 1 .
would like to know  whether the
Minister s in a position to enlighten
us as to whether any progress In re-
gard to this particular item has been
made in their talks with the res-
prective officia’s. :

Shri Dinesh Singh: The sub-cum-
mittee, which will dem] with it, is, I
think, meeting some time later this
month.

ot wew oty : § g e aE
# Fr oy #wi @ ot sy wwweT
gwt % 3w ¥ qafis g wra ¥ o
=t 7 Wi F wgam ¥ fed o
*Y exrqay W w7 R 7

off e fo ;. ofr 2t ot &
vt fear i ag aF e or ofy & e
A AT F O ge A ey & el
AT M AT ARy £ |
Mr. Speaker: Question No, 323; Shri
Banerjee.

oft owow wtwdt - gy 3wt ¥ w6
TETE AT qreeT & ar e 7
Mr. Speaker: I have called Shri

Banerjee. We can link questions
Nns. 333 and 338 also.

Cotton Position

*323. Shri 6. M. Banerjee:
Shrimatl Sashilt Rehatzi:

Shrl Umanath:
Bhri C. K. Chakrapani:
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Will the Minister of Cemmerce be
pleased to state:

(a) whether cotton position in the
country hes improved;

(b) if so, how it compares with that
of 1965; and

(c) whether instructions have been

issued to all textile mills not to close
on Saturdays?

The Minisier of Commerce (Shri
Dinesh Bingh): (a) No, Sir. Because
of the installation of additional spin-
ning capacity, the gap between de-
mand and supp'y has inCreased.

{b) The general expectation is thal
the crop this year will not be better
than the crop in 1965-66

(e) The answer is in the negative.
Cotten Requirement during 1867-6R
*333. Shri 8. 8. Kotharli: Will the

Minister of O be pleased to
state:

(a) whether it is a fact that ade-
quate guantity of cotton would not be
available for meeting the needs of the
cotton mill industry during 1967-68:

(b)Y jif s0, the estimated shortfall:
and

(e) how Govermment
make it good?

propose to

The Minister of Commerce (Shri
Dinesh Bingh): (a) and (b)., The
hon'ble Member is presumably refer-

tember, 1966—August, 1067). In tlﬂt
season, the shortfall in the availabls

of cotton iz estimated at about
11 million bales.

(¢) This shortfall is proposed to be
met by a reduction in the mill com-
sumption of cotton
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machine actlvity and by importing, to
the extent possible, additicnn! quanti-
ties of foreign cotton,

of Cotion Stocks by
Textile Commissioner

*336. Shri Indulal ¥ajnik: Wil] the
Minister of Commerce he pleased to
state:

(a) whether the cotton stocks
requisitioned by the Textile Commis-
sioner are likely to prove totally in-
adequate to run the textile milis dur-
irg the ensuing months;

(b) whether the present owners of
the cotion stocks are unwilling to sell
them to the mills at the celling prices
fixed by Government at present; gnd

(c) whether Government arc con-
sidering the upward revision of the
cotton Prices in view of the fallure of
the last monsoon with a view to giv-
ing relief to the farmers and to avoid
the closure of many mills?

The Minister of Commerce (Shri
Dinesh Bingh): (a) 1t was not the -
tention that the Textile Commissioner
should requisition the entire cotton
crop for supply to all the textile mills
during the ensuing months. However,
the Textile Commissioner did requisi-
tion some stocks of cotton at the speci-,
fic request of mills who were faced
with serious difficulty in procuring sup-
plies of cotton at appropriate eeiling
He is continuing to do so.

(b) According to Government's in-
formation, during the months of
December and part of January, cotton
was mostly available to the mils
from the market around the ceiling
prices fixed by Government and it
was only from the second half of
January that prices are reported to
have started rising and have been
consistently ruling sbove thowe cefl-
ings except for Bengal Deshi Cotton.

(¢) There is no proposal to ralse the
price of cotton further.

Shri 5. M. Banerjee: [ want to
know whether the hon. Minister is
aware that this artificial shortage of
cotton is mainly dus to the fact that
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big business houses like Birlas, Ruias
and others are cornering the whole
thing and the entire cotton is cofcen~
trated in their hands. What steps does
Govermment contemplate to take to
reguisition all those stocks, or rather
to raid those godowns where cotton
bales are lying, and because of which
other small units are suffering?

Shri Dinesh Singh: 1 have had
the benefit of discussing this matter
with the hon. Member and with some
other hon. Members. It was pointed
out that cotton was stocked by some
big mills and their owners. 1 had re-
quested the hon. Members that if I
could have some particulars of it, we
shall make vesy endeavour to requisi-
tion them and to see that the rules at
the moment of not stocking more than
two months' supply are rigidly en-
forced.

Shri S, M. Banerjee: The hon.
Minister is aware that as a result of
the threats given by the employers,
there was a sudden block closure of
textile mills for 15 days which was
ultimately staggered to 1 day, that is,
every Saturday, a week. Now, 1
would like to know whether the Gov-
ernment is aware that all the trade
unions in the country, the INTUC, the
AITUC, the Hind Mazdoor Sabha, the
Hind Mazdoor Panchayat and other
sections representing textile workers
are opposed to any furthe: forced
closure and, if so, what is the reac-
tion of the Government, whether they
are going to continue this closure even
at the cost of misery of lakhs of tex-
tile workers or they want to disconti-
nue the closure,

Shni Dinesh Sfngh: I am fully
aware of the hardships being faced by
labour in these compulsory closures.
Actually, we are short of cotton and,
as such, this shortage and the conse-
quent hardships will have to be shared
by all sections of the community, I
have already introduced a Bill and I
am awaiting an opportunity to discuss
it in this House when 1 sha'l be able
to give the exact of the
Government which, I-hope, w‘l.ll pro-
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vide some facilities to the workers, not
as much as we may have wanted but
still, I hope, the hon. Member will be
satisfled.

Shri 8., M. Banerjes: My ques-
tion was that this was done for 15
days, and 14 days are over. I wanted
to know from the hon. Minister, when
enough sacrifice has been made by
the workers for these 15 days, why
another saccifice is needed only be-
cause of these employers, at the cost
of the misery of these workers.

Shri Dinesh Singh: As 1 gaid,
the Bill will be before the House and
the hon. Member will have an oppor-
tunity to consider my proposals.

Shri Umanath: ‘The Minister has
admitted that the expectations of cot-
ton crop jn the coming season are
much lower than what were actually
anucipated. Speculation is one of the
things by which situations are aggra.
vated. This is going on for a long
time. I would like to know whether
the Government has got any proposal
to ban forward trading in cotton which
they did in the earlier part the Emer-
gency for 8 months and then relaxed
it. When the situation is very critical
affecting the lives of millions of wor-
kers, 1 want 1o know whether the
Government has got any proposal to
ban forward trading and, if the Gov-
ernment has mo such proposal, I
would like to know the reasons for
not banning it.

Shri Dinesh Bingh: We are consi-
dering this matter which the
Member has mentioned. I would like
10 assure him and the House .that
all these measures which lead to the
scarcity in cotton will be fully gone
into. So far as I recol’'ect, the specu-
lative buying and selling of cotton is
already restricted and that there is &
fixed time for buying in gdvance. We
shall certainly consider that matter.
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acute of cotten in the coun-
try and, if so, the reasons for the
same,

Bhri Dinesh Singh: We have ex-
ported some cotton and we have also
imported some cotton. There are
various varieties of cotton and some
vareity we find easy to export and
import some other variety in its place
which is more useful for our purposes
here,

Bhri P, : May I know whe-
thar the attention of the Government
is drawn to the overstock of cotton in
certain mills and, if so, what measures
have the Governmeny taken to recover
them from gistribution?

Shri Dinesh Singh: The over-
stocking of cotton with cotton mills
is illegal. If I have some information
from the hon. Member. we shall cer-
tainly requisition them and punish the
people concerned.

Shri Jyottomoy Basu: What is
the cotton stock position and how does
it compare with that of the previous
three ycars? Have we got any pro-
posal to import cotton from abroad?

Shri Dinesh Singh: 1 shall be
very glad to send a copy of the esti-
mate of cotton for this year to the hon.
Member. We have already imported
3 lakh bales of cotton and before June
we propose to import another 6 lakh
bales of cotton.

Bhri Jyotirmey Basu: From which
country?

Mr. Speaker: Mr, Abraham:

Shrl K. M. Abrabam: Since forward
trading of cotton has enableq a largs
number of speculators to corner huge
stocks of cotton and create an artifi-
clal scarcity, will the Government take
steps to ban forward trading of cotton
as a measure to overcome the recen
crisia? 2

Shri Dinesh Siagh: I have akresdy
ansrwered that,
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8hri ¥V, V. Menon: In view o the
fact that the workers are being com-
pelled to forgo half their wages one
day in a week, without any fault of
their own, may I know whether the
Government will consider the payment
of full day’s wages to the workers
when they are laid off?

Shri Dinesh Singh: When the Bill
is considered, the hon. Member will
have an opportunity to discuss this
matter.

Bhri U th: The questi is
there; he can reply straightaway. Bill
is a different thing.

Bhrimatl Suseela Gopalan: The
cotton crisis is becoming almost per-
petual in this country and Govern-
ment have failed to rationalise the
supply of cotton despile repeated
warnings. May I know whether Gov-
ernment wi'l Introduce full State
trading of cotton to ensure adequate
supply of cotton to all the textile
mills?

Bhri Dinesh Singh: As far as the
question of cotton is concerned, as I
have mentioned, the main difficulty is
that we are short of cotton; because
of drought and other conditions, the
expected crop has failed and we are
really short of cotton. So far as dis-
tribution is concerned, I have already
mentioned the measures that Govern-
ment have in view and are imple-
menting—requisitioning and supplying
at a ceiling.

Bhri 8, 8, Kotharl: Could we link
up the foreign exchange earned by
mills with the exchange made avail.
able to them to import cotton, so that
they could be encouraged-to earn their
own exchange? Could we consider
some such incentive scheme?

Shri Dinesh Singh: We had a simi-
lar incentive scheme and I do mnot
think that we did very well. If the
industry is willing to export and really
earn foreign exchange, 1 am wil'lng
to consider this
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Shri N, Dandeker: Is it not a fuct
that the textile industry and the wor-
kerz and the cotton trade and cotton
groweras have all been caught in a
vicious circle of Government's making
by control prices which have no rela-
tionship one to the other?  Textile
control prices and cotton control
prices—these two—do put tally with
the result that we have got into a
state of utter confusion? Secondly,
therefore, when are Government going
{o rethink the whole of their policy of
controls in relation to textile cotton
and things of that kind?

Shri Dinesh Singh: No, Sir. [ am
sorry I cannot agree with the views
of the hon. Member. Fixing of price
ol cloth 1o be supplied to an average
cilizen was Necessary because
the prices were rising very high, and
as it is, we have a sector of decon-
trolled cloth where the prices are fairly
high, It is necessary for us tp main-
tain this control, so that an average
man can buy cloth at reasonable price.
If we control the price of cotton, we
have to control the price of cloth and
vice versa, On the other hand, I would
say that these controls have worked
very well,

Shri K. N, Pandey: Is it a fact that
the cotton requisitioned iz not of a
good quality and, therefcre, there is &
reluctance on the part of the emplo-
yers to purchase cotton from the rc-
quisitioned stock?

Shri Dinesh Singh: What we re-
quisition is whatever is available here.
We do not requisition good or bad, like
that. Whatever is available, we re-
quisition.

oft g W W S SR,
FTET TGN, ~HET JUNT ¥ AALL A9
sy & vt dwe ¥ B gu § wife
£ wra ¥ wow agw W dwr gk B,
et wicfegfr & ofe WY w w1 =amaTdy
#rr e wak % v WY T wee
AN T 24 ATW TIA W W {, AT W@y
HOeTT TE% AT F AW wonft o T
W woaT W T TEw STt ?

APRIL 7, 1967

ol fohw forg : W & wgr 6 .
ey § 1 wifige & fe o o woere
£Y, T® ¥ W FOT

sirgwn ww wwew o Iwhr #
e fegr mw §, o =oardr A o
o wed % & F WO waT wT Ave
oy &7 v far &, & w@ & wwr
& wwar g | w¥ WT 9 3§ el
o W §, W T o wodv
o ¥ fawrs sy wriEEy & § 7

ot fioiw fog : W w9 s
&, oY e wAR |

Shri 8. R, Damani: May 1 know whe-
ther a large quantity of cotton is being
held up at the producing centres, and
if so, the quantity distributed and the
action that will be taken to release it
to the industry?

Shri Dinesh Singh: I shall be very
glad if the hon. Member would give
me specific information on the subject.

8hri 8. Kundu: On a point of order.
We seek the Inervention of the
Speaker to elicit a correct and preclse
answer to our gquestions. A question
put by my hon. friend here was whe-
ther in view of the crisis in cotton
trade that ls faced by the texti'e mills,
the hon. Minister is going to rationlise
the cotton trade and is going to intro-
duce State trading in cotton. No speci-
fic answer had been given to this ques-
tion ang the question was evaded. I
seek protection and help to get
s precise answer to this.

oft weger it we ;AT W PR
wod s g Afew ¥ d@ el
ark § fr frer faeii o feranfe 3
wx fear & Wi Sagd w1 e gy
o 3, IHA amagw W avht T
v %1 e qger Tt e, W ag
wgr & ot W wToT RO X IT W
fawrs W Qe ¥ wr S fear
B ? sy wowre gy o wanaed e oo
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wg wedt § e of o ww v gl 2
&t frerr qoier wor € & WY T T
ok ¥ qwnTE 9T v@ o gt J-
fr 7

Wiy WS -0 Adleas g2
e Sy oK) O Sillayd aale
o 8 e S ered
& W Sl J e e oSl
A& gty 9b Sl of aytse
wlyyd Ml Keaela 4 el
g - WS e e SR K
SIE 3 I e WS 2 s
- Al alagh K A a8l Sy
¥y “._"i-’u{ _gﬁ"d]ur'u
oS b f i S e
Wl @ G 5 ey A e
ool gkl S gy 56y S
- R Sl aado
oft fielw Tog : e wgvew, fred
e oF ww aw oeedr fear o
oW we wgT ¥ s §, I
TETT T WA gU TE CENE wEgH
wq §, wify age & & & g7 s
w8 TR ¥ I v wwy § ) ot
% wEer W ¥ W ¥ g o

w1 aveRs &, WX g el am e
¥ art ¥ o oY wrew e @A A

dwqgu el T ;o A T
gt & o ot sage aver go K. o
wraw guat §, ¥ gl wf afew v
g

pile g - Aises o2
it ne n oee P sl
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-t By el S e e
- e Oy 2K e Onl <

ofr fiekwr Forg : ot ol &, 28
grovF oy ¥ fow e & ww g,
aw fer et of oY, feeft aff oY,
aF TEAT A7 T AW qHIET A g

off AT wrveslt ;v #Y et
frapimpgl, e ¥aw
waw Wt witgy 1 fagre o s
et fraogaaed . .
(swapr)

Mr. SBpeaker: Shri P. G. Sen

Prof. R. K. Amin; You may louk
towardg this side also.

Mr. Speaker: Shri N, Dandekar was
from the hon. Member's side. Shri
S. 8. Kothari was also from his side,
and so was Shri Hukam Chand
Kachhavaiya, 1 resent this kind of re-
mark. These three Members were ull
from the hon. Member’s side. If any
hon. Member wants to put a question
Jet him stand. I shall not be able to
ca'l everyone of the Members who
stand up: I shall be able to call only
two or three of them. I do see every
Member who stands up but I cannol
call gverybody who has been standing.
S0, let not such remarks be passed. If
they want to stand, let them stand:
1 do not mind it. but let them not
pass such remarks.

Shri P. G. 8en: May I know whe-
ther the import of cotton from the
UAR and the Sudan are under contém-
p'ation in exchange for other commo-
dities that those countries require from
Indla?

Shri Dinesh Singh: Yes, we are pro-
posing to Import 1,70,000 bales from
the UAR ang 1 lakh bales from the
snmmmpmmmmm.
Wea are also exploring the possibility

votion from
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it erereaTe Weeslt | wETN AYEA,
fagre & ®a &1 fF ®Yew fadt 8—
A § oA gEh gEard-wds,
AT v awg @ o g
FAAT-wle ¥1 oy a7 9 T4IW, 65
& wx §—0 s & oFT el
FTET? I T 61 5f gArf wH
TE wwma @y wfaw o ofs
gl wagd wrsmfar A e
FrgasT § 7

oy fafrwr g : g ot W AT
go ¥ ag arelt & Y 3 N aag ¥ a=
gu § A feafr 4 2 1 g W F o
I FTAFA T I FE AW AT
qrer &7 €Y ot T ot T gt Y foen
wrAag Az gf & | wa oW, oF F fAw
yaen b fs agt war wfemAme i
... (s

% Al WU 9T AT B
aTE & A g1 AT fAST B W9 ETw
Haafr? .. (wowamw)

Mr, Speaker: Order, Order.
called Shri Manubhal Patel.

1 have

Shri Manubhai Patel: Due to price
control and movement ban, g0 many
cotion ba'es which are already sold are
not lifted by the mills. Out of 7 lakh
cotton bales sold in Gujarat, only
2,35,000 bales are allowed to be lifted.
Will Government allow these 5 lakh
bales which are already sold to be lif-
ted the earliest possible time before
the monsoon?

Shri Dinesh Singh: Certainly it
cotton has been purchased and if it is
within the two-month restriction, the
mills will errlainly be a'lowed to move

B
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Import of Sulphur through 8.T.C.

*324. Shri Madhu Limaye: Will the
Minister of Commerce be plecsed to
state:

(a) whether Government's attention
has been drawn to the criticism of the
contract entered into by the Biate
Trading Corporation with an American
firm without any status and standing
in the credit and banking circles in
U.B.A, for the supply of over 3 lakh
tons of sulphur; and

(b) if so, the nature of the criticism
and the action taken against the U.S.
firm and officials of the State Trading
Corporation?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.
fb) A statement is placed on the
Table of the House.
STATEMENT

(Shri

The criticism' mainly related to non-
fractificati t and the
losses alleged to have arisen out of it.
The State Trading Corporation can-
celled the contract as soon as it found
that the party was not in a position
to pulfil the contract. A negotiated
scitlement has been reached by STC
with the frm by which the firm has
ufgreed to pay Rs. 75,000 which would
adequat:ly cover the expenditure in-
curred by STC on account of this deal.
No further actlon is, therefore, comsi-
dered necessary

ofy vy fered : ooy wEET qEe
W oy fimerae § e ot s e
wfgd v ag wr 7@ & | Faw oy W
T AT FOC FUT 4TINS QAN FL
wff gur AT EY Wy T v 1 IW
ot frer @& § s wgE A e R
Y gaR s Hat A R ITmoAE
e feor & oy ma @ ag K
21 AART N FEAHI A W wr g
g & we Hagiar:

“viclous attacks, baseless and

wanton allegations, wild allegw:
tions™, -
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Mr. Speaker: He has a right to ask.

wafs gw AW wim fad ¥ wg 1 know the answer may not be very

AT Toit & Wit rRmAsT & srere o satisfactory.

| ot o v feordfr gf & awar oft s forsedt ; sifergt

it W A g iy w7 bl
Mr, Speaker: I know a full and

H i ion?
Mr. Speaker: What is the question satisfa er might not

been given,

off wq fomd : wow fF off &,
wANTAE FT 9T & w5 £ 7

Mr. Speaker: But you should take

ftugfod . S99 @ WE
ey & fok 43 & =T w0 AW
T&T A  Hfe & wwa g [ngar
£ g% aga TEa gg 1 gy ¥ fe

® some other opportunity. I know it has
S ETE AT T A & =z been pending for a long time when
2fem Frodro § o oA & ) qE shri Manubhai was there and all that,
g Gt wOrAY & AT srEET F AT v but during question time in the shape

of a supplementary if you want 1o

®r wwdwr § 1wk wee 2faw 2,
7 qu # Fem A oA TR
w1 Hew® ama 7 gfome &
M O WAt T owve g R
g 1 v Wt o o srefo et
FHTY gAY 4T IAEY AT R 1953
& A 1965 @F 0F AT aFRC IW H
# ot faerar qr ) S ST Srer Ay
ag ag 1 T ag i< ferimmmr 4w &
wrre fied i ) ot W AW Y qewv
10 ¥ 9fy 2 faman ot Afew g
55 AT T The HYe dTe FT FAIT
fear | ag =T, oiw TI¥ ff FAET

famrger stqrT adt T R 1 oA wewrE

WITE 5 BW AN F1 wrearae fxgrar. .
Mr. Speaker: This is question hour.

ft sy ferwrd: & s W€ ST Y
2% 7t & WrT Iq FTCA QT AT gEwHT
T I T TEAT I § Aewe wgey,
ag g% &, O o fA, i omw ow
wwar & | Sfw ars " Aot af
@ ot & wwfeah ag doer feoolr
ar § WA w1 g wA Al fa
AR ® Ry gar s, S

g7

exp'ain the whole history of the case,
it will only take the time of the House.
It makes no difference to me, but please
make it short, do not give the whole
history.

ofy sy forerdy : & 3 R AEETET
o7 fir W AT sredt arwrd ot
At R B WYy W I8 Wil
o Y AT UITE g AT T W
fear av fie ot #1< & 77 qur v Wl
afy 7t BRI A 9 werAT W e
farar ST | W Sramer At o

“A negotiated settlement has
been reached by the STC with the
firm by which the firm has agreed
to pay Rs, 75,000 which would ade-
quately cover the expanditure in-
curred by the STC on account of
this deal.”

sbri C. K,
half-hour discussion?
ofy wyp foreedr © ww ww o dfsd
TP aY wTo A aEy v wvEAT g
oy #¥ OF T ¥ T wew TEET ¥
oA & How qe T E 1 ww i
v % ol o & fis 3w ¥ darferdr
wmid 7 X agorrn wrgar § v gw
wuT ¥ wud g fieelt fadvit wfr

: Is this a
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wafz gk & WX 2w Ay oo wwiw
Famardrant ¥ gk ?

Mr. S8peaker: Before he answers the
question, if for every question the
whole background is to be given, I can
on'y say I am very unhappy.

oft wny foord : a7 o & foar

T wra e fifad w8 o

IgEgEa H & wrd faz & wTT AR

oot Aeefiifedy woq & At e

Mr, Bpeaker; This is impossible. At
this rate we cannot get along with the
questions.

sh wy fod : w1 71 A S
wrT wTfEd, IR% A H are frawaw

Mr. speaker: No question  miyam,
We have been following some prin-

ciples and methods for supplemen-
taries.

ot we fow® : oarw ATE oA
=tfed 1

it fiew Fery - gt oron W oA e
g 51w A wrea o E
faperft fardeft g wedl s gf Wi
WA ¥ 477 THH A gk g ar &
T wwewT  war § fe g W
fa2olt sy wafe xdf gk & o wrow
#t wr§ arerfr Ak F £ . (wwamw)

it wy femly: OF &7 FTT STee A
gy | GerfErdy F At ¥ gqeT 9T T
Sarfedy i & 1 wpwTE wE & TR
fear o fin dmifardt gnir, 1 aw -
fordt mr & 7 dmiferdt W oA v
T wraT | W oy § aaemed e § e
e ? gwew wgn & A1 & s
wfaT ¥ gz W . .

Sy WY : AE, TE

ofr oy fowd : Brfier & e a7
. gor w1 fis wepard o & St

FTE ST AR w7 wrerey fea
v R v bwfed § d www
Ty

Mr. Speaker: He has asked a specific

question.

sft fihw forg : s waeg w7
greafad 83 qger €1 qarei ¥ g vy
far & ag oy awy Ao W oD K
AT AT ¥ AT AR A e W
wE W AW Iwmadr i

u OF A1 IegiT dfeady w At
#qer & o g ek aTe ¥ ag s L
fr Ju¥ U% qeeniE TS 94T 99F
faramwr & g Y anm fis oo T W
gWT BN | ot gHTO aEHET g,
g FO W 39 F fgmw ¥ gww
I IANT o qurfwon & femm ar
ug derfedt A A oWl wwelr
(wrwetrr)

o w5 fomg : ang, Tfadr =
qurfaaT ow & war ¢

=t fiw oy - 997 it o efogre
Z | AT A T TR Y A
Wy www v fr swd a0 oF aga
Ty goere A an et sfaerd &
T E | ww oAw & AW OET A

oft wy foror® : w7 w1 wft A
=T |

oft fiow g : x@®t amy ag g fn
ET T AEET AT ¥ HOTAT  ATHY o7,
TE WIW F1 § AE IHWT POE W
u, ot ft wd ¥ et wed e
TEH EORT ¥ ACF § FOTT W)
TR O oY oY ag g & At e
AT ATER | FW wrgh ¥ e wowere o
aCF A WwET WTg ) GET wrd A
HORTT MY TR A WL ...
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Shri N. Dandiekar: The Minister is
making inginuatiomns. Will I also be
permitted to make Insinuations? I
-would like to know. Otherwise kindly
request the Minister not 0 make insi-
nuations,

Shri Dinesh Singh: He can give an
answer on behdlf or himself and on
‘behalf of others, T have no objection.
1 am stating facts.

Mr. Speaker: Insinuations should be
avoided on both sides,

Shri Dinesh Bingh: I am giving the
fucts, that because of that it was cur
desire that the State Trading Corpo-
ration should import sulphur. This
was the only firm that hadl supplied
and they were satisfled; they had a
deal with another company which own-
ed sulphur mines and which, said they
would be able to supply sulphur; they
could not unfortunately supply; there
were varlous complications. I will be
very g'ad to sit down with the hon.
‘Member and explain to him the facts
as T know, and if he gives facts other-
wise T will have them examined, But
1 mav sav that while this deal was
not gone ihrough, the STC has been
able to import sulphur from other
sources and thev are in the process of
getting them over.

hour is

Mr. ker: The Questj
over. Short Notice Questions, Shri
‘Madhok. .

ofy oy ferm®r : o wEYe, TEdt
el wor W wwe whwerc d
v srer W s i |

It is all over; I have

Mr. Speaker:
Short-

called Shri Madhok for the
‘Notice Question.

ofy v foond : o gt wfesl
o afed

Mr. Speaker: I have called Shri

188 (Ai) LSD-32,
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SHORT NOTICE QUESTION

Will the Minister of Defence be
pleased to state:

(a) whether officers who were given
Emergency Commission in 1962-63 have
been served with quit notices;

(b} if so, the details thereof;

(¢) wheth any repr tat has
been received from the persong con-
cerned against this action of Govern-
ment; and

(d) whether any alternative employ-
ment is being promised by his Minis-
try to those officers who are being ret-
renched?

The Minister of Defengs (Shrl
Swaran Singh): (a) to (d). A state-
ment giving the required information
is lald on the Table of the House.
[Placed in Library. See No, LT-309/

67].

Shri Bal Raj Madhok: In view of
the fact that President Ayub has re-
jected the Indian Government's sug-
gestion for a cut in the army on a
reciprocal basis, in view of the fact
that the training of offlicers entails a
lot of time and money, and also in
view of the fact that emergency com-
missioned officers have given a very
good account of themselves in the last
war, may I know if the Government
wily reconsider the decision or release
the emergency officers whose number
goes up to 9,0007

shri Swaran Singh: All these factors
are taken into consideration from time
to time, and about the decisiont that
has been taken, T have mentioned it




decision to cut down the number of
officers.

Bhri 8Waran Singh: This decision is
in relation to the com-
missicned officers; it did not have any
relation to the propos'l about which
the hon. Member js niaking a refer-
"ence. Thiz decision has get nothing
to do with any possible agreement
between the two countries to reduce
their armed forces or to cut down the
strength of the armj .

Shri Bal Raj Madhok: In view of
the fact that many of the officers who
took up the emergency commission
were studying at that time in the
engineering and medical colleges and
they had to cut down their studies 10
join the army and show their sense
of patriotic duty to this country, and
at that time, in the army, there was no
provision for reserve liability after
release, and now that reserve liability
has been imposed on them, may I
know what stepg Government is going
to take to rehabilitate them and to re-
move those difficulties in the way of
employment and rehabllitation?

Shri Swaran Singh: The hon. Mem-
ber has in this question referred to
engineering graduates and , medical
graduates. I do not anticipatg any
dificulty either in retaining them or
even in finding alternative jobs to the
engineering and medical graduates.

Mmmw mdthm
have not

their
th'rhﬂth:lrmhm

Shri Bal Raj Madhok: What abouk
their liability for service?

Mr. Speaker: Order, order. Shr#
Singh Deo.

Shri K. P. Singh Deo: In view of the
fact that the emergency arose in 1082,
and thousands of young men from all
walks of life responded to the call of
service and did th-ir utmost sacrifice
for the integrity of the couniry, and
now that the emergency has not been
lifted and when our borders are still
under the threat of Chinese and
Pakistani attack, is it advisable for
the Government to release these emer-
gency commissioned officers?

Shri swaran Singh: As I have said,
1 am one with the hon. Member when
he said that these young persons who
came forward for the defence of their
motherland deserve our approbation
and we pay our homage to them, but
we should also not forget that they
were recruited on an emergency
basis, and in accordance with the
terms of recruitment all these mea-
sures are taken.

Shri K. P. Singh Deo: May 1 seek
elarification? The Minister has said
in his reply that this was an emer-
gency commission. But the emergency
has not been lifted as yet,

Shri Swaran Singh: I do not sup-
pose that the hon. membcr is urging
this as a ground for not lifting the

nas been already announced that our

intention is to lift &t very soon.
Shri Gadllingans Gowd: In view of

the valuatie wervics rendered by these

.
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people when the country’s independ-
ence was in danger, may [ know whe-
ther the Government will consider the
question of age exersption for these
officerg or IAS and IPS examinations?

Shri Swaran Singh: Yes, Sir; it has
been explained that those of them who
could compete for these services at
the time when they joined the emerg-
ency commission are still entitled,
notwithstanding the fact that they are
now over-aged on account of their
service in the emergency commission.

iy oy Fererdy : ferereft am< oy et
A wrwTee oy ar e ww @wewrER
ST ST R AT ¥ gerd ol aw
Fawt o o It Frer o atefar
fadaft—adt ot ¥, weiffex aren
¥o Tt A @ dar frar & Afew
% AT gt e wragarr adr
feaz Fw somT A AD H A
WFHT & 99w we wgr o7 wri
s of quer S £ § @y ondl, adhore
St % Y, ged T ag & fw o Wy
et faorfedt H & oww ¥ AT ax
7 X A w4 ¥ ITOT A FGT AT T
& Fir fie ag foarft v o
Shri Swaran Singh: The emergency
commissioned officers, after termina-
tion of the period of emergency com-
mission, can be considered for jobs for
which there are certain reservations,
Certain State Governments have
agreed to reserve certain posts the
State Governments for those officers
who may have been released but I do
realise that, some of them will have
to either revert to lower posts or to
lock round for other jobs. We will do
our best to help them, but there has
not been any categorical assurance

that each and every one of them will
be found an alternative job.

Mr. Speaker: Dr. Lohla,
wfy wp foror © ey W, T

Ty W7 T ? ey W el ? M
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Mr. Speaker:
Lohia.

sftwy femed : It waver 9T A
aferdit worr gt ol 7 ag wer wT
Fecfi & yufed & g Fwrgwar
et g 1
(voF wx ot wx fowd v Hiyer

wd i)

1 have called Dr.

Shri Kanwarlal Gupta; The minisier
has not answered the question; he
has evaded it. You should ask him
to give clear answers.

Mr. Speaker: Let us hear Dr. Lohia
now,

oft g ey e : afy fafreee
wrgw R Y ¥ § Argeys fa
v | gqaAw wrdarc g

o\ a wIgT Wifgm : W Ay
ot & fe dwewrer o grETOU
g & AR W gee § s el
i ¥, ¥z gaEw s ¥ oW
st e # e £ ot wwee
/L T MWT WY wger Raw & 7wy welt
TERET X AT AW T A WY et
T a1 § 5 wewT Wi wTEReT
fearér & w0F w9 STAT-AY w1 W
e wOh  dAw fgem SR g WX
ST AT wifgd ?

s aTa § & wmr wet wg.aw
agt wrereT 7 s adr AT raa
i s afewr wwre o araToT
et & 7 % & Fordr ol W g
wirc e ax? s &t et aff
ot WA T 75 Bradn

8Shri Swaran Singh: Sir, it is not



the conduet of the emergency com-
officers and the regular
commissioned officers. That is not the
point. The other point §5 whether
the future recruitment is to be
confined only to promoteeg from
the ranks. That is not the schem»o
of promotion in our defence and
armed forces. There are direct re-
cruits, In fact, these emergency
commissioned officers have been direct-
1y recruited. So there is no intention
to alter the basic mode of recruitment
of officers in the armed forces at the
commissioneq ranks level,

Some hon, Members rose—

WMo Trw wATgT wifgar K ek
Shrimati Sharda Mukerjee: Sir,

Mr. Speaker: Order, order. Hon.
Members who have tabled the ques-
tion must be given preference.

Shrimat! Sharda Mukerjee: You are
allowing him to put two questions.

Mr. Speaker: That may be so. There
are still three more names on the list.
1 know the hon. Member is anxious to
put a supplementary. But she cannot
get preference over those who have
tableg the question. I have to com-
plete that list first.

Mo TR FAET Wifger @ e
Wi ; & wt w2 g fr e g
otz a1 o Ty g AR fmrmar g
warer a7 fis war averw § F wraqers
wome Wik wea F, wAdR #
W # gut weed @ wrar e
Tt et wy feay & P T ok
Tt Sewre g &1 e w e
s qr ) ToE gra-are ¥ ger ar
fis vt ooy qar & fs vardew aw
arwew wo-ad o iR e
ot wpmre oY fqniy % wee fier o
Ty & 7 et @ v Ty qo o
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& e or wowd it wrft ww e
w, 75 dwwr ¥ fggre & i Ferrfiga
% & ¥ wrfgd ? wry ot R oy

st ¥ o £ ) ferzacdty Wwwr
e Rw gy AmAT |

ofy ool ferg : & Y W g fR
9 Tt whmie weac § § waol
wre ¥ ar glwiz ¥ wA § fmly
g WY e @ W & | gy aTe Ty o
orara fear ...

Tl TR WA Wiy ;T -
& ofx e ..

oft wf g - 3 A e W Aoy
ot 7t &Y wwaT 0

o YW wege Wfgar - g 8
eyt wg &t A fex or Wi e
o g X v @) Wi ¥ Wi
qw g § 6 3 wae W Wi d
AT W7 § AT WTq @ | et @
AT ST EAny Qi g
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@ A AW
aed § Srourdr ¥ o mry o ae
£

e Trw wATET fgar : & e
99 QT i WITTRrET wEEC S
¥ oftd, Wi W%, sl ae
¥ A | e A e i
Tl g wrrr qeoway ferar g § sw
waw i g1 areafaw wwear ag W
fie o q@eT & gAY WHAT g, STETOT
ST & W, T geray F & @vr
frgwr wrgfrs @ wEY & T
gy § ¥ wewCHqy ¥ wed Ay 4
w8 oy § e wfgd ar fe qw
T waTa ¥F ) I 75 Whoww €€
forar o wrigt | & wmafr ¥ Friwr
wET g naguwmjg'mﬂﬁr
Fufrary WY WA TR E |
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sainik schools and out of other insti-
tutions, where they have been brought
up in a completely anglicised atmos-

and that becomes one of the reasons
for these people being thrown out.
Will the hon. Minister hold an Inquiry
into that?

Shri Swaran Singh: I do not accept
that.

~ff Sl g ST ¥ QuT wgr T
& fis wroeT<  wg Aify awrk & s wwe-
wrei s F ¥ o o fagrd
aERd B Y qHEA § oReT W
WATYT AT | TF TCH oW wTE 9y
o ¥ wymaTEen ¥, dyog i o
ol Sl 9T awad W fngor ¥ wr
o feur ST § T gt WY 3
#Hify firr wra 0T = § fin faodr
wregiw arE § S adw gy
T CHA BT WIS AWTT WOk, TAwY
oo wTR ¥ g v faw wR X wae
¥ waneEt F woft wrafaan frarg
B ot woft sl ¥ g 6T, IR
et vk oY fagrd wl T
waw i st are d g ardy Wt
¥ wyeil ®), wic anif & awwt oy
wrar wrd ? gy Ay Afr woec &
A€ 7 wm dlt W wewer
oo v 7
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Shri Bwaran Siagh: The fresh re-
eruitment of officers and after recrult-
ment training at Khadakvasla and
Dehra Dun is an essential part of our
recruitment and tralning programme.
Al]l these persons are recruited on a
competitive basis. It is wrong to sug-
gest that only children or rich people
find entry into these institutions, It i
an all-India competition. To my par-
sonal knowledge, a very large percen-
tage of boys of persons of average in-
come also apply and they are selacted
and given training.: At the time of
training there iz no additional ex-
penditure. So, it is wrong to suggest
that cadets or their parents have to
bear the expenditure at that time,

it wA Wt : 0 e & Fwer Wiy

s Y 3 RE?
Mr, Speaker: You may not agree
with the answer, I agree. It may not

be satisfactory, but you have an
answer to the question.

off Thvie : AT OF sEeET .
...

ot Crrdae arew 3 Ow e
wTaE e T wTwd g ke
THwT S W | I wg & fe
IaWT IAT AR | IPA wr
TOw Wi EdET & a0 1 waw
drur g fr < Frgrd wvr oft agd W
STAF § I BT HT W AT ww)
Y IAX T I AATAT T FTHEIY
T ? der weam @ wEwT oreTa Y
oraT g |

: There is no point of

Mr. Speaker:
order. The hon. Member may re-
sume his seat.

Shri Ranjeet Singh: At the very
beginning, Sir, I would request you
to permit me to ask two or three sup-
plementaries, instead of just one. My
request is based on...

Mr. Speaker; In that one supple-
mentary he can sxy (8), (b), () and
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(d). Certainly, that is permitted, but
not three supplements-ies,

uum:m&mm‘
Shri Ranjeet Singh: Thereis One
reason why I am this request.

Firstly, I will give a little hlc.klwu.nd
to my question,

Mr, Speaker: No, please,
Shri Ranjoet Singh: Please p

APRIL 7, 1987

army is built on its battle hardened
men—in Operation ABLAZE and
operation RIDDLE will be released this
year alone along with another 500 re-
gular officers who will be retired,
whereas the output of the IMA and the
OTS will be far less than this number,

consider-

me. I have experience of the army. 1
left it only.... (Interruptions),

‘Mr. Bpeaker: If the hon. Member
addresses the Chair, instead of the
Membrers, there will be less of trouble,

Shri Ranjeet Singh: Sir, they are
shouting.

Mr. Speaker: Even if they are
shouting, he should address the Chair.
1 will not allow any introduction or
background of his knowledge or con-
nection with the army. I want him to
come to the question straight.

Shri Ranjeet Singh: Very recently
China has thrown a chsllenge at us
from which [ will read __st onc sent-
ence. ] am reading from the letter of
the 27th January from the Govern-
ment of the Peoples' Republic of
China to the Congress Government,

It says in that letter in paragraph 2!

“*This iz a shabby trick worth
no refutation. Moreover, in its
note the
again mixed up
"McMahon Line' with the bound.
ary between China and India in
an attempt to legalize this ille-
gal line, This is an idle dream
which will never come true”

Look at this challenge that China
has thrown at us, We are facing
perpetual danger from that country.
Under these circumstances, is it oot
& fact that more than 1.500 emerg-

thus keni our army

ably by uduchuthemngthotoﬂ-
cers to number far below the required
strength at 2 time when the army s
already short of officers by as much as
20 per cent? Is it al®0 not a fact....
(Interruption).

The only danger is that of my long
question he may miss half in hearing
understand only half of what he has
heard and reply to only half of what
he has understood.

Ig it also not fact that though the
duties of officers in the Border Secu-
rity Force are the same as in the Re-
gular Army, out of 900 EC officers
who wanteg employment in the BSF
only 300 have veen selected for in-
terview? Is it also not unjust and wa-
fair to reject 'tattle experienced
officers through a short inteiview
when they had been selected by
Selection Boards after prolonged
tests?

This is my question. I would re-
guest you to elicit from him a full
reply.

Mr, Bpeaker: Please sit down now.
He will give an answer to the extent
possible. It was a long question,

Shri Ranjeet Bingh: Let him give a
lone answer, We are ready to hear it.

Mr. Speaker: We cannot spend all
the time on questions.

Shri Swaran Singh: We are con-
scious of the threat to our borders
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 Shrimat! Sharda Mukerjoe: In his
, the hon, Minister has men-

«decorations. We take into considera-
tion the experience and the decora-
tions and awards when those cases
are considered for the award of per-
manent commissions, Those factors
are taken intg consideration gnd we do
attach importance to battle training
and their performance at the time of
battle.

It is in the interest of mn.lntninlng
1the army both youn, efficient
that there should nntgbe an age block
at a particular level but the-e should
‘be constant replenishing by younger
people with more intensive training
and with better opportunities. It is
really in the interest of keeping the
srmy trim and ready and that is the
basic consideration that prevailed with
my distinguished predecessor when
this decision was taken to introduce
short-service commissions also 30 that
there should be a constant replenish-
ing at a particular age level by young
people who can perform their dutles
well, All these factors are taken into

Mmtmmmnthm
wili be reléased now and two-thirds
wil] be released on a

for 15 years. May I know from the

, firstly, what is the average
age of the officers who have been re-
leased and, secondly, has the Govern-
ment got any king ¢f a

ted men; they are Emorgecy Com-
mission men. Therefore, would the
hon. Minister give us some idea ag to
whether they have grrived at any de-
finite programme regarding their
compensation or pension which these
released officers will get?

Shri Bwaran Singh: Abbut the
phased programme, that is contained
in the statement itself, that they are
intended to be released in four batches
during the years 1967 to 1970. About
compensation or pension, the Emer-
gency Commissioneq officers are ot
entitled to any pension. But there are
certain rules about the notice period
and that is the only thing that is paid
to them.

OBhrimati Shards Mukerjee: Sir,
this phaseq programme which was
brought up after the last War—it was
the same thing that within the next
three years, so many officers will be
released—was carried over a period of
15 years and at the end of 15 years,
there was still Emergency Commission
in the sense that they were still not
entitled to pension or any compenss-
tion. That is the difference I am
making.

Shri Swaran Bingh: I take note of
this and I will ensure that that in-
convenience is not caused.

Shri Hem Buraa: Sir, the Hander-
son-Brooks Report on NEFA Debacle
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A mhon, Member: How do you p i and a ref h 1 be made
koow it? in that context rather then in the )

Bhri Hem Barua: A sunymary of it
was placed on the Table of the House.

The Handerson-Brooks Report on
NEFA Debacle has pointedly sald that
we suffered the debacle against the
Chinese only because of the fact that
our officers in command did not have
the requisite experlence. On the
other hand, neither China has give up
her claim on NEFA mnor Pakistan has
given up her claim on Kashmir, Then,
the hon. Minister said about the youth
and experience, Youth and experience
do not go together.

¥ro o W wifiga : st ATqA
CER L ok

Shri Hem Barua: Shri Nath Pai is
an exception,

Whatever that might be, when
Pakistan attackedq us, we threw our
young officers into the battle fleld and
we suffered heavy losses of officers..

Shri Inderjit Malhotra: They fought
waliantly.

Bhri Hem Barua: But at the same
time, we suffered heavy losses.

In the context of that, may I know
why, instead of throwing these Emer-
gency Commission personnel to’ the
streets who responded to the call &
the nation, who are patriotic and who
have more experience also, and who are
valiant and have courage like you, Bir,
the Government did not absorb them;
or have the Government chalked out a
plan to gainfully employ them in the
different services of the country?

Mr, Speaker: He may answer again,
Repetlition is good.

Shri Swaran Singh: I would like to
say that we should pay a tribute to
our young officers who did not care
for their lives and in a very brave and
courageous manner, led their troops
and exposed themselves to the risk,
That s g glorious chapter in our his-
tory, of whih we should always be

trim, these decisions have been taken,
and I would like to assure that even
about their personal problems, we
are anxious to do as much as we can.
Now that there are State Gowvern-
ments in which many of the Opposi-
tion parties are represented, I would
appeal to them to use their good offi-
ces to find altermative employment for

them even in those State Govern-
ments.

Bhri D. C. Bharma: As described
by the hon. Defence Minister—I cong-
ratulate him on that.

Shri M, B, Krishna: It has not been
done. Why does he congratulate him?
Shri D. C. Sharma: He has said
that the threat from China to our
country continues. and the threat from

Pakistan to our country continues,
In view of these two simultaneous
threats. ...

An hon. Member: Perpetual threats,

Shri D. C. Bharma:..almost perpe-
tual threats, to the integrity ana
sovereignty of this country, may I
ask the hon. Defence Minister 1f ne
was justified in painting such a dep-
ressing picture about the future wos
these emergency commissioned officers
and after having done so, does he ¢x-
pect that, when we are agein in neea
of emergency officers, valiant, cour=
ageous and brave young men will
come forward to man our forces when
they know that they have a phased
programme, as the lady, Member
sald—in the phased programme, the
last was enternity—when they know
that they have no compensation? 1Is 1t
not a fact that this is a picture which is
going to dampen the spirits of Lhe
youth of this country for taking emer-
gency commissions?

Shri Swaran Siogh: I am sorry if 1
pointed a depressing picture, It isnotm
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Fo T wge Wi : B
T HTRAT | BT Temiw | T g dar
A oY A AGHH AT AR

Shri Surendranath Dwivedy: When
emergency commissioned officers were
recruited, no conditions were imposed,
but in the year 1988, there wore some
amendments as a result of which they
have imposed a condition of reserve
linbility of ten years. Would the Gov-
ernment waive this lability since
they are so anxious to see that their
services are utilised properly?

8hri gwhram Singh: It is true that at
the time they were recruited in the
emergency commission, this liability of
eompulsory service for a certain period
or upto a cértain age, whichever is
earlier, was not there. This has been
jmposed later on because we thought
that they would also have an oppor-
tunity of service and the country
could also rely upon their training. T
will examine the suggestion put for-
ward by the hon. Member and M there
18 any change, I will inform the House,

Mr. Speaker: This is an important
question. That is why I have allowed

Shri 8 A. Dange: May I know
whether it is the policy of Government
to allow run-away Generals to write
books and earn dollar,

to reward people who have fought
wall with unemployment and dry
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homage, because I think that homage-
is not a substitute for a Living wage?

Mr. Speaker: I do not think that
the hon. Minister should answer it

Shri Swaran Singh: That is not ous
policy.

st wo Wro waelf : ¥ gy wrAAT
T E fF ow aTe ot wgw e T
Ty w2z wmar § B fawdt I=gi amw:
T Fwg g

~ “President Ayub Khan of Pak--
istan declared today that Pakistan-
will not reduce fla army stren
because of India’s attitude, accord-
ing to Radio Pakistan; he said,
Pakistan had enlarged md ntren;

threat against her border; so long
as the threat was there, Pakistan
could not afford to reduce its
Army.”.

A gaY T W ;TR Arfge gt & s

Mr. Speaker; What is all this ques-
tion?

Shri 8 M, Banerjee: ] am asking
about alternative jobs. The same con-
sideration that appliea to the others
should be applied in the case of tnese
Persons also.

Mr. Speaker: Now, we shall take
ﬂu calling-attentior-notice. Shri
Ch!ntmml Panigrahi.

Shri 8. M. Banerjoo: The first part
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©of my question at least may be re-

Pplsd to.

Mr. Speaker: I have gone on to the

mext item, I am sorry,

‘WRITTEN ANSWERS TO QUES-
TIONS

Bokare Steel Froject

*321. Shri Sezhiyan: Will the Min-
ister of Stoel, Mines and Metals be
pleased to state:

(a) whether it is a fact that an
agreement with the Soviet Govern-
‘ment has been finalised on the con-
struction of the Bokero Steel Project;

(b) if so, the cost of each stage of
the project; and

(c) the extent of reduction in cost
as compared to the original project
report submiited by Soviet experts?

The Minister of Steel, Mines and
Metals (Dr, Chenna Reddy): (a) Yes,
“Bir.

(b) and(c). A statement is placed
on the Table of the House. [Placed
in Library. See No. LT-310/67].

Export of coal to Japan

*325. shri 8. C. Samanta:
Dr. P. Mondal:

Wil] the Minister of Commerce be
pleased to sate:

(a) whether Government have set
up a panel for exploring posaibilities
olllwrloﬁcmllofl‘p-n.hdofm
countries;

(b) if so, the composition and terms
of reference of the panel; and

{e) the expectations regarding the
export of coal and the grades that cen
‘be made available for sarning foreign
exchange?

The Minister of Commerce
(a) to

Written Answers APRIL 7, 1967

(i) Coal Controller - Chairman
) Dei . Member
© PRy Rl M.
(iilj Coal Mining Adviser, . Member
Deparunent of Mines &
. Member

tivj A repres enmnw of the
Department of Jron & Stee

The recommendations of the Study
Group and the views of ned
Departments of Government on the
different grades and qualities of ceal
for export are under examination by
the Government.

Development of Mining of Minerals

*326. Dr. P. Mondal:
Shri S. C. Samanta:

‘Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) the steps taken for providing
financial assistance for the develop-
ment of mining of minerals; and

(b) whether there is any proposal
to allow mortgage of mining leases for
loans from banks and other flnancial
institutions?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a)
The existing institutions for providing
financial assistance to the mining in-
dustry are Industrial Finance Corporas
tion, the finance corporations of
State Governments and the schedu
banks. The Minerals and Metals
Trading Corporation of India Limited
are also granting loans to certain mine
owners against contracts for supply of
ore for purchase of mining machinery/

and to provide for deve-
lopment of mines, construction m
proach roads and private radl
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was constituted to mmlnn the ques-
tion of fimance for mining industry.
This Group has made certain proposals
for liberalising the condition for grant
«of credit to mining industry and in-
troducing in the commercial opera-
tions of the banks and other finance
institutions a bias in favour of mining
industry. These proposals are under
consideration.

(b) Under the Mineral Concession
Rules, 1980, mortgage of mining leases
is permissible for taking loans from
financial institutions like Industrial
Finance Corporations or from the
scheduled banks.

“Contributions made to Political Partiee
by

Will the Minister of Industrial Deve-
lopment and Company Affalrs be
pleased to state the contributigns made
to the various political fes by
Companies from the lst April, 1968 10
31st March, 19877

The Minister of Industrial Develop-
ment and Company Affairg (Shri F.A.
Ahmed), From the returns furnished
by eight out of the sixteen Registrars
of Companies, party-wise break-up
of the political contributions by com-
panies as disclosed in their profit and
loss accounts flled with the Registrars
during the period from 1st March,

1966 to 28th February, 1967 is as
below:
‘Total amount of
Name of the Party mﬂlltliuﬂon
1. Congress 6,27,538
2. Swatantra 13,320
3. Jan Bangh 2,488
4 PSP 2,030
5. SSP. 1,021
8. LN.T.U.C. 500
7. Hindu Maha Samiti 21
8. Akali Dal 10
8,468,028
As financlal years of com pmiu Vary
dely, these figures to necess-
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sarily relate to contributions made
during the period from 1st April, 1968
to 31st March, 1987 and in some cases
may include contributions made ear-
lier. The profit and loss acgounts of
companies for financial years ending
after 30th June, 1966, which may con-
tain a part of the desired information,
may not have been submitted yet to
Registrars of Companies in many cases
as the maximum peried available to
the companies for submission of such
accounts after the closing of the ac-
counting year may extend to ten
months after the closing date.

Diesel Locomotive Workshop
Vargnasl

328. Shri C. Janardhanan: Will the
Minister of Rallways be pleased to
state:

(a) whether it i a ract that the
Diesel Locomotive Workshop, Varanasi
ig threatened with closure due to
financial crisis; and

(b)Y if so, the stepy taken to meet
the crisis?

The Minister for Rallways (Shrl O,
M. Poonacha): (a) No, Sir.

(b) Does not arise.

Consolidation of Company Law

*3%9. Shri D. C. Sharma:
Shri Ram Kishen Gupia:

Will the Minister of Industrial
Development and Company Affalrs be
pleased to state:

¢(a) whether the need to consoli.
date Company Law to make it an effec-
tive instrument to achieve its objec-
tives and to eradicate the evils in the
fleld of company administration has
been :

(b) if so, the result thereof; and

(c) the steps proposed to be taken
fn the matter?

The Minister of Industrial Deve-
lopment and Affairs (Shat
F. A Ahmed): (a) and (b). Provi-
sions of the Company Law were con-
solidated only eleven years ago and
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mcmnm,mmwum
keeping the social and economic ob-

jectives in view. Its provisions are
econtinuously under review and amend-
ing Acts were passed in 1080, 1963 and
1985 to eradicate evils and remove
loopholes which came to motice.

(c) Criticisms and suggestions from
all possible sources are taken careful
note of in the Department and ex-
amined. If the need arigses Yor bring-
ing about any further changes, neces-
sary amendments will be taken up at
the appropriate time,

Production in Three-wheeler Vehicle

Shri Heerji Bhal:

Will the Minister of Industrial Deve-
lopmemt and Company Affairs be
pleased to state:

(a) whether it is a fact that the
production in the three-wheeler vehi-
cle industries has gone down;

(b) if so, the reasons therefor; and
{c) the steps taken in this regard?

The Minister of Industrial Develop-
meat and Company Affairs (Shri F. A
Ahmed): (a) Yes, Sir. The produc-
tion Three-wheelers has gone down
to some extent.

(b) and (c). The fall in production
is primarily due to the reduced alloca-
tion of foreign exchange made to the
industry last year on A&ccount of
foreign exchange difficulties. This
industry has now been included in
the list of industries eligible for aasls-
tance against the International Deve-
lopment Agency Credit and has been
released foreign exchange for the
import of components/raw materials
to the extent of full utilization of the
installed capacity. In view of this, 1t
is anticipated that the production of
three-wheelers will pick up during
this year.
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Factery in Kenya with Indla’s Colla-
borztien

*331, Bhri Oukar Lal Berwa:
themmstero‘!muplenad
to state:

(a) whether it is & fact that 2 Bom-
bay firm will help in the establish-
ment of a Crown Cork, Cork Disk,
Gasketg and Crvk Liners Factory inm

(b) if so, the terms of the agree-

; and

(c) ho., ma y more factories are
Proposed to *.+ set up in Kenya with
me Indian collaboration in the near

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) According to the arrangements
approved, the Indian collaborator win
supply from India, indigenous capital
goods, pment, tools, structurals
ete. w Lb. 36,000 towards their
share capital in the proposed venture.
Besides. the Indian party will make
available the requisite technical know-
how required for the setting up of
the project and also provide for the
training of the local techniclans 1n
their works in InA®s,

(San

(¢) Apart from t' : project which
the Hon'ble Member has referred te,
the Government of India have appro-
ved proposals from different Indian
industrialists for the establishment of
7 more Joint industrial ventures In
Kenya. One of these for cotton tex-
tiles is already in production.

Prices of Foodgraing and other Com-
modities

*332. Shri Abdul Ghani Dar:
Shri Mohasin:

‘Will the Minister of Conmnerce be
pleased to state:

(a) whether it is a fact that in the
States where non-Congress
have been formed, the prices of food-
grains and other commodities have
conriderably fallen;
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(b) if so, whether Government have
lysed the hich led to the
fall in prices; and

(c) whether any report has been

of other State Governments?

The Mimister of Commerce (Shri
Dinesh Singh): (a) Prices of food-
graing and other commeodities both
in States with Congress Governments
and Non-Congress Governments have
recently shown a mixed trend and
the prices of some food-grains have
in plﬂiﬂlﬂll‘ i it a A y [
trend.

(b) It is usual for the prices of
foodgrains to come down at this time
of the year as the stocks held back are
brought into the markets in anticipa-
tion of the coming of rabi crops and
to avail of the prevailing prices.

(c) Does not arise.
Export of Bristles Vie Nepal

*335 Shri Surendranath Dwivedy:
‘Will the Minister of Commerce be
pleased to state:

(a) whether it has come 10 the
notice of Government that some Indian
tradine housez sre exporting Bristles
vie Nepal to European countries
thereby depriving this country of a
good amount of earnings of foreign
exchange;

(b) whether Government propose to
stop this practice; and

(¢) the action, if any, taken so
far against those who have indulged
in this practice?

The Minister of (Shri
Dinesh Singh): (a) to (e). It was
brought to Government's notice that
some traders were exporting hristles
from India to Nepal for re-export to
third countries thus causing loss of
foreign exchange to India. These
complaints were looked into but no
specific cases could be detected. How-
ever, as a precautionery measure.
steps have already been taken to
prevent exports of bristles to Nepal
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Import of Rallway Biores
*338. Shri Jyotlrmoy Basu:

8Shrl A. K. Gopalan:
Shri C. K. Chakrapani:

Will the Minister of Rallways be
pleased to state:

(a) whether Government  have
imported from U.8.A. large quantities
of Railway stores during 19085-86;

T
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(b) if so, the total value of the
stores purchesed during the period;

(c) whether Government are aware
that some of the stores could be pro-
duced in thiz country; and

(d) it so, the reasons for purchasing
these storeg from abroad?

The Minister of Rallways (Shri
C. M. Poonacha): (a) and (b), Rail-
way stores involving foreign exchange
payment of Rs. 16.81 crores only were
imported from US.A. during 1965-66
whereas the total value of stores pur-
chased during the same period was
Rs, 328'T71 crores.

(c) The stores imported [rom
U.S.A. referred to above did not in-
clude any itemg produced in India at
the time they were ordercd.

(d) Does not arise in view of (c)
above.

Venkatachel C 4

*339, Shri S. R, Damani: Will the
Minister of Imdustrial Development
and Company Affuirs be pleased to
state:

(a) whether the Venkatachelam
Committee has submitted its racom-
mendations for suggesting special in-
centives for backward areas;

(b) if so, whether the said Report
hag been scrutinised and if so, Gov-
ernment's decision thereon; and

(c) if not, when the Report is ex-
pected to be submitted?

The Minister of Industrial
lopment ang Affairs (Shri
F, A. Ahmed): (a) and (b). Yes, Sir.
The Commitiee on Dispersal of In=-
dustries (commmly known as Venka-

Deve-

tachel ittee) bmitteq its
report in D!I:em‘hu, 1961, While the
recommendations of this Commit-

tee were under consideration in con-
sultation with the other Ministries
concerned, the national emergency
was declared ang it was felt that fur-
sher consideration might be deferred
‘for the time being. Later, in
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Five Ymﬂmthoﬂwumd

Ml'pﬁrtdthuwwk thelub-mup
on small scale industries was ap-
pointed with Shri K. V. Venkatache-
lam as the Chairman. This sub-group
considered the recommendatlons
made by the Committee on Dispersal
of Industries for formulating its own
T dations for d
of industries,

lization

In the meantime, the Rural Indus-
tries Planning Committee of the Plan-
ning Commission appointed a <om-
mittee called the “Committee on In-
centives for Rural Industrialisation”
with Dr., D. K, Malhotra, Joint Secre-
tury as the Chairman in December,
19284, (On Dr. Malhotra taking up
an UN. assignment later, Shri K, V.
Venkatachelam took over as the
Chairman of the Committee). This
Committee was to consider the incen-
tives required for accelerating the
development of industries in se'ected
rural industries project areas. This
Committee submitteg its report in
June, 1986, In making their recom-

tions, this C ttee also con-
sidercd the recommendations of the
earlier Committee on Dispersal of
Industries and came to the conclusion
that the concessions and incentives
suggested in the report should be
admissible to small scale units in 49
rura! industries project areas cnly
during the Fourth Five Year Plan
Period. The recommendations of this
latter Committes are ynder considera-
tion of the Planning Commission.

(e) Does not arise.
Shift from Industrial Policy Resolu-
tion

*340. Shrimatli Tarkeshwarli Sinha:
Will the Minister of Industrial Deve-
lopment ung Company Affalrs be
pleased to state:

{a) whether Government's attention
has been drawn to the statement of

fion with the drafting of the Fourth

the Industries Minister of Kerala In
which he hinted at the possibility of
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the shifty in the Industrial Pelicy
Resolution;

(b) whether Government have got
the details of the new policy to be
pursued by the State Government; and

{e) how far the proposed new in-
dustrial policy of Keralg Government
will conform to the overall pattern of
the Industrial Policy Resolution of the
Central Government?

m m-qr of Industrial Deve-

Co Affairs (8hri
r. A.MJ (a) and (b). A news
item appearing in a section of the
press has come to the notice of the
Government according to which the
Industries Minister of Kerala is stated
to have hinted at the possibility of
a shift in the industrial policy of the
State Government. He is, however,
stated to have declined to give the
details of the new policy which,
according to him, is still under State
Government's  consideration. The
news item doeg not mention the Indus-
trial Policy Resolution as such. No
{urther information in the matter is
available with the Government of
India.

(c) Does not arise.

Manufacture of X-Ray Tubes

*341, Bhri P. K. Deo:
Shri G. €. Nalk:
Shri K. P. Singh Deo:
Shri A. Dipa:

‘Will the Minister of Industrial Deve-
lopment and Company Affairy be
pleased to state:

(a) whether there is any proposal
to manufacture X-Ray tubes in tne
public sector in India;

(b) if s0, how much annual saving
in foreign exchange will be made as a
result thereof;

(c) whether it is also proposed to
have any foreign collaboration in this
‘project; and

The Minister of Imdustrial Deve-
Affatrs (Bhri

, Bangalore
propose to manufacture x-lhy Tubes.

(b) About Rs. 4760 lakhs per
anniim,

(c) Yes, Sir.

(d) Yes, Sir.
amination.

Operating Effisiency of Indlan Rail-
Ways

*342. Shri K. P. Sinhg Deo:
Shri D. N. Patedin:

Will the Minister of Rallways be
pleased to state:

(a) the reasons which are standing
in the way of increasing the efficiency
of operation and the speed of the
Indian Railways as compared to other
developed countries despite the very
large investments in the recent times;
and

(b) the steps taken to improve the
norms of operation of the Indlan Rail-
ways?

The Minister of Railways (Shei C.
Poonacha): (a) and (b) A statement
is 'laid on the table of the Sabha,
[Placed in Library. See No, LT-311/
67].

Details are under ex-

Khetri Copper Project

*343. Shri D. N. Patodia:
Shri N. K. Somani:

Will the Minister of Sisel, Mines
and Melals be pleased to state:

(a) the capital outlay that was
originally estimated some years back
for the Khetri Copper Project and the
latest estimate of the capital outlay
which has been prepared for this pro-
jeet;

(b) the period during which this
project was originally estimated to be
comnl.ettd and the paﬂod which Gov-
¥ to

ounplme thn project;

(c) if the completion of the project
is likely to tﬂ-tlanm time, the
th

(d) if o, the main & e 11 14
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(d) whether the estimated total out-
put of the project on completion is
mmmhmd
its capital outlay?

mﬂn.ll.ou::.h,; (2)

The capital outlay for the Khetn
Copper Project for the production of
-21,000 tonnes of copper per annum
estimated in 1962 was Ra. 24'44 crores.

The revised capital cost for the en-
larged project which will produce
.31,000 tonnes of copper metal per

(21,000 t from Khetri-
.and 10,000 tonnes from the ore at
Kolihan) along with the Sulphuric
Acid and Fertiliser Plant is estimated
.at Rs. T3:52 crores.

(b) Originally it was proposed to
<omplete the project by 19688, It is
now expected that it will be commis-
sioned by end of 1888-70.

(¢) The delay was occassioned by
-non-availability of foreign credit to
meet the foreign exchange require-
ments of the project, Besides, it was
also derided to enlarge the scope of
‘the project and a'so to make provi-
sion for the recovery and utilisation
of by-products to imporve the econo-
mics of the project.

(d) In view of the scarcity of copper
metal and the importance of develop-
ing indigenous production and also the
ruling prices of the metal, the project
is considered economic even at the
revised capital cost.

Shooting of an M.L.A. (UP) in
running Train

Shri Vishwa Nath Pandey:
Shri Ram Kishap Gupia:

‘Will the Minister of Rallways be
‘pleased to stabe:

(a) whether it is a fact that Shrl
Darbari Lal MLA. (UP.) was shot
dead on the 18th March, 1967 in a train
near Bhupia Mau Railway Station,
dhree miles from Partapgarh;
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(b) if wo, the details therwot; and

(c) the measure Government
Pose t0 take to p Lot st
taking place in the running trains?

The Minister of Rallways (Shei
C. M. Poomacha): (a) Yes Sir.

(b) Shri Darbari Lal, MLA accom-
panied by his friend, a Principal of
a local school, left Allahabad by 357
Up at 10-35 PM. on 16th March 1967.
He was sleeping in a third class com-
partment. Just after the train left
Bhupia May Station, it was stopped
by pulling the alarm chain at about
00-30 hours. Some persong entered
the compartment angd fired 3 shots at
Shri Darbari Lal. 'The assailants got
down and disappeared in the flelds
under cover of darkness, Shri Darbari
Lal was taken to Partapgarh station,
given medical aid and then sent to
Civil Hospital where unfortunately he
expired.

(¢) Maintenance of law and order
in rallway premises ag a'so safety and
security of railway property and life
and property of p 1gers and rail-
way employees is the responsibility of
the State Government ang the State
Government Railway Police and close
co-operation as required is maintained
with them at various levels.

Exopri-oriented Spinning Mills

*345. Shri Vasudevan Nair:
Shri C. Janardhanan:
Shri P. C. Adichan:
Will the Minister of Commerce be
pleased to state:

(a) whether any decision has been
taken regarding the location of the
centrally sponsored export-oriented
spinning mills; and

(b) if so, the places chosen for the
same?

The Minister of Commerce (Shrl
Dinesh Bingh): (a) and (b). The
question of location of Centrally spon-
sored export-oriented spinning mills
is under examination.
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*346. Shyl B. Barua: Will the Min-
{ster of Commerce be pleased to state:

(a) whether India's trade with East
European countries has perceptibly
declined in the recent months; and

(b) if so0, the steps taken to check
the dec’ine and the result thereof?

The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir. The
trade registered progressive increase
from August, 1966 onwards. although
there wag some decline in the month
of November, as can be seen from the
attached statement. which can be
treated as casual. [Placed in Library,
See No. LT-312/87).

(b) Does not arise.
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Railway Restaurants on Southern Rly.

*348. 8hri A, Sreedharan: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have any
proposal under consideration to
departmsanta’ise all Railway restau-
rants on the Southern Railway;

{b) whether it is a fact that there
have been frequent complajnts about
the Railway Restaurants in
Dlavakkot Division on the Bouthern
Rallway; and

(e) if 80, the steps taken to remedy
the situation?

The Minister of Rallways
C. M. Poonacha): (a) No, Sir.

(b) Presumably the Hon. Member
is referring to refreshment rooms in
the Olavakkot Division run depart-
mentally. There are three Vegetarian
Refreshment Rooms at Erode, Coimba-
tore ard Ernakulam stations which
are under deparimental management.
Complaints received during the year
1968 in respect of these refreshment
rooms were 8, 3 and 3 respectively.

(e) All these complaints were en-
quired into and staff held responsible
in each of these caseg were sultably
dealt with., Supervision has also
been tightened up to ensure a good
standard of catering.

(Shri

Textile Industry

Will the Minister of Commerca be
pleased ito state:

(a) whether he has been holding
mmmmmudm
textile industry and the textile work-
ers on the problems confronting the
textile industry;
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(b) the steps outlined by him to
save the situation in the textile in-
dustry from further deterioration?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). As a result of the
discussions which Government have
had recently with all the cotton in-
ierests concerned, the fo'lowing steps
have already been taken or are pro-
posed to be taken:—

(1) A Bill has just been introduced
in the Parliament for converting
into an Act the Ordinance which
was promulgated in December,
1966. This Ordinance provided
enabling powers to the Central
Government and its officers to
reduce compulsorily machine
activity in our mills with a
view to effecting savings in the
use of raw cotton which is in
short supply.

(2) Intensification of steps already
taken to secure an orderly and
fair distribution of the limited
supplies of raw cotton, both
domestic and foreign, which are
available. These steps in-
cluded regulation of movement

of cotton under permits issued
by the Textile Commissioner.
stipulation of maximum limits

for the holding of cotton stocks
by mi'ls and reruisitioning
cotton supplics, wherever ne-
cessary and feasible.

(3) The possibility of imnporting
further quantities of forei™m
cotton is also being investigated.

Location of Aluminium Factory in
Maharashtra

751. Shrimati Sharda NMukerjee:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether it is a fact that a pub-
lic sector aluminium factory is to be
located in Maharashira;

(b) if so, whether the site for the
factory has been determined; and

APRIL 7, 1867
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(c) the
factory?

The Minister of Steel, Mines and
Metals (Dr, Chenna Reddy): (a) Yes,
Sir.

estimateq cost of the

{(by After considering in cnsulta-"'
tion with an Expert Team of the West
German Consultants, M|s. Vereignite !
Aluminium Werke (VAW) the various’
factors in determining the location,
such as technical advantages, effi-
ciency and ease of transportation and
capital and operational cost, the Con~
sultants were asked to prepare ¥
detailed Project Report with Ratnagirt
on the West Coast as location. The
Project Report since received is at
present under examination,

(¢) The cost of the project, as esti-
mated by the West German Consul-
tants, is Rs. 76.09 crores (including
Rs. 5.19 crores for township). The'
cost estimates appear to be on thed
high side and efforts are being made
to revise them suitably.

Passenger Train Halt at Jadupur

Village
752. Shri Chintamani Panigarhir
Will the Minister of Railways be

pleased to state:

(a) whether any application fromr
the residents of Jadupur Village near
Bhubaneswar (South Eastern Railway)
has been received for a  passenger
train halt there; and

(b) if so, the steps taken to meet
their demand?

The Minister of Railways
C. M. TPoonacha): (a) Yes.

(b) The proposal was examined but
could not be accepted for want of
adequate justification.

(Shrf »
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Rallway Line between Chamara-
janagar and Sathyamangalam

757. shri 8. M. Siddiah: Will the
Minister of Railways be pleased to
state:

(a) whether the Governments of
Mysore and Madras had recommended
to the Central Government that the
construction of the Railway line
between Chamarajanagar and Sathya-
mangalam should be taken up in the
Second Five Year Plan;

(b) whether boih the State Govern-
ments again recommended that the
line should be taken up in the Fourth
Five Year Plan;

(c) whether the Control Board of
Transport had also recommended for
the construction of the above line in
1052;

(d) whether the traffic and engine-
ering surveys conducted in 1948-49 in
respect of two routes, one from
Chamarajanagar to Mettupalaiyam
and the other from Chamarajanagar
to Coimbatore, made it clear that the
Cham.nrmamw -Coimbatore line

d be ically more feasibk
and could be taken up for comstrue-
tion; and

(e) if so, whether Government pre-
pose to include the above line in tlu
Fourth Five Year Plan?
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The Minister of Rallwayg

(Shri
O, M. Posmacha): (a) Yes.

(b) Only the Government of Mysore
bave recommended its construction
during the Fourth Plan.

(e) The Central Board of Transport
recommended in 1852 the construction
of the Chamarajanagar-Coimbatore
alignment along with the Khandwa-
Hingoli link to bridge the gap bet-
ween the North and South Metre
gruge gystems.

(d) Yes; but both the routes were
not flnancially justified.

(e) No. The Chamarajanagar-Sath-
yamanga'am line was thought of asa
link between the North and South
MG systems. The Bangalore-Salem
link was considered as a better alter-
native than the Chamarajanagar-
Coimbatore /Mettupalayam link, and its
eonstruction taken up and is in pro-
gress.

Scholarships fn Khurd

8. E. Rallway

758 Shri Chintamani Panigrahi:
Will the Minister of Rallways Dbe
Pleased to state:

DF

(a) the number of scholarships
awarded in Khurda Division of the
S.E. Railway from the Staff Benefit
Fund during 1962-63, 1963-64, 1965-66
and 1866-67;

(b} whether the number has been
Increased for 1987-68; and

(e) if so, to what extent?

The Minister of ERallways (Shri O,
M. Poonacha): (a) Eighleen during
1962-63; Twenty nine during 1963-64;
Twenty eight during 1965-88; and
Twenty eight during 1066-87.

(b) This will depend upon the ap-
plications for scholarships and these
have not been invited so far.

() Does not arise.
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Fertilizor Plant, Neyvall

759, Shri Seshiyan: Will the Minls-
ter of Sieel, Mines and Metals be
pleasedto-uw

(a) whether there was an outbreak
of fire in the lignite dust of the ferti-
lizer plant in Neyveli on the 13th
February, 1967;

(b) if so, the damage caused to life
and property;

{¢) whether any enquiry has been
conducted into the cause of the fire
and the preventive measures available
there; and

(d) if so, the steps taken by Gows
ernment after the enquiry?

The Minister of Sicel, Mines and
‘Metalg (Dr. Chenna Reddy): (a) Yes,
Sir,

(b) Two employees—one  Junior
Plant Manager and one Semi-skilled
worker died as a result of this acci-
dent. There was no damage to the
property.

(e) and (d) The Factory Inspector-
ate of the Government of Madras and
also g special Committee constituted
by the Neyveli Lignite Corporation
have investigated the matter, While
the repori of the former is still awal-
ted, the recommendations made by the
latler are under consideration of the
Corporation. However, as an imme-
diate measure, the Corporation have
made some adjustments in the drler
siack of the Gas Plant and this is
expeeled to prevent Lhe recurrence
of similar accidents,

Manufacture of Passenger Cars

761. Shri Bezhlyan: Will the Mhl
ister of Industrizl Development
Company Affairs be pleased to dah

(a) whether Gwment have
taken a decision to the
mawﬂmdpﬂnmnm
in the country;
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(b) i s0, the reasons therefor and
the extent of reduction decided; and

(e) the action to be taken to meet
the i ing demand for p or

"cars in the country?
The Minisier of Indusirial Develop-

ment ang Affalrs Shri
¥F. A Ammed): (a) No.

(b) Does not arise.

(c) The question as to the manner
in which additional capacity for the
manufacture of passenger cars should
be set up is under consideration.

Wi w@wA 9T e

763. sy Ay fomd : o Rwd
Wt g Ay & T w3 e
(%) 1 24 7TAL, 1966 F

g
|

November, 1968 and state:

(a) the year in which the Delhi
Avoiding Lines and connected Trafie
Facilities Project was formulsted;

(b) the steps taken to complete the
Project expeditiously: and

(c) when the lines are likely to
be opened to traffic?

The Minister of Rallways (Shrl C.
M. Poonacha): (a) to (c): The pro-
Ject was sanctioned in January, 18962,
but sufficient progress could not be
made in the work due to difficulties
that had to be overcome in acquiring
the land and also because contract of
one of the contractors had to be ter-
minated on account of his fallure m

intaining | progress and
this brought about a certain amount
of delay. Possession of almost the
entire land has recently beén obtaines
and fresh tenders for completing the
remaining part of the work have since
been accepted and the work in all
zones is now In full swing.

The overall progress of the work is
about 52 per cent and the project is
expected to be completed by the ena
of December, 1968.

Delay im the Execution of Fublie
Sector Projocts

764. Bhri C. C. Desal:
Bhri R. Barua:

Will the Minister of Indusirial De-
velopment and Company Affalrs be
pleased to state:

(a) whether it is a fact that the
execution of certain public  sector
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m_ﬂ_uﬁl:-qhm
deluged end thé nuries o the foreign
collaborators involved; and

(¢c) the reasons due to which their
execution has been delayed by the

foreign parties/ i d?
The Minister of Indusirial Develop-
ment and Affairs (Shri

&. A. Ahmed): (n) to (c).
tion is being collected and will be
laid on the Table of the House,

Expart Markets
765. Dr. Karnj Singh:
Shrl N, K. Somani:

Will the Mini:.cr of Commerce be
Ppleased to state:

(a) the rcasors why India has not
been able to expand her export mar-
kets;

(b) the items for which prices are
found not competitive in foreign
markets; and

(c) whether the quality and trade
practices also are factors for our poor
performance in exports?

The Minister of Commerce (Shri

Dinesh Singh): (a) It is not correct to
say that India has not expanded here
export market, India's exports during
the five years of the Third Plan Period
(commencing 61-62) amounted to
Rs. 3812 crores which was 20 to 25
per cent, more than the exports during
the first two plans.

(b) Even though devaluation has
Tesulted in many of the commodities
gaining competitive strength, Indian
costs of certain items like engineering
goods, chemicals and allied products,
ferro manganese, coal, sugar etc. still
remain higher than the intermational
prices.

(¢) The quality and business prac-
tices have certainly bearing on the
country’'s export trade. About 80
cent. of Indian exports are Now
under Quality Control and pre-ship-
ment Inspection, which is having
healthy efféct on our exports.

EWfeti of Devaluation om Dndwmiriis

708. Bhrk 8. ¢, Samansia: Will the
Minister of Iodustria] Develoyment
and Company Affairg be plossed to
state:

(a) the industries, small or other.
wise, which were handicapped due te
the devaluation of the rupee last ysar
and how they have been helped to
overcome the handicaps;

(b) which of such industiries are
still suffering from handicaps and
how are they being helped; and

(e) whether any of such industries
have been closed down or are not
working to full capacity?

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A. Ahmed): (a) and (b). The
names of the indusiries which have
generally been effected adversely due
to devaluation is given in the list
(Appendix I). [Placed in Library,
See No. LT-313]67].

But there has not been any appreci-
able adverse effect on devaluation on
Small Scale Industries.

2. Measures taken to counter the
effect of devaluation are also glven in
(Appendix II) of the list. [Placed in
Library, See No. LT-313/67[.

(¢) No, Sir.
Maheshwari Devi Jute Mills Kanper

767. Shri 8, M, Banerjee: Will the
Minister of Commerce be pleased to
state:

(a) whether the Maheshwari Devi
Jute Mills, Kanpur is being taken over
by Government;

(b) if not, the reasons therefor;

(¢) whether any investigations have
been made into the mis-management
of the mills; and

(d) if so, the result thereof?

The Deputy Minister in the Minls-
try of Commerce (Shri shafi Qureshd):

(a) No, Sir.
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(b) Because of the heavy liabilities
of the mill,

(c) An Official Committee investi-
gated early in 1966 the working of
the mill, its requirements of finances
and the manner in which the manage-
ment of the mill required to be impro-
ved and strengthened.

(d) The Committee had reported
that the management would not be
able to revive and run the company
properly and had recommended that
the affairs of the company be placed
in the hands of a competent and cre-
dit-worthy alternative management,
Discussions were glso held on g pro-
posal for leasing out the mill to an-
other party, but unfortunately no
agreed workable solution could be
found.
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Railway Fare from Fatehpur to Chure

769. Shri Hukam Chand Kach-
havalya: Will the Minister of Rail-
ways be pleased to refer to the reply
given to Unstarred Question No. 1721
on the 18th November, 1086 and state:

(a) the action taken to reduce the
dwbl.flrewhu:hwnbejngw
for the journey from Fatehpur
Chury; and

(b) the time by which it is likely
to be reduced?

The Minister of Railways (Shri
C. M. Poonacha): (a) and (b) A re-
view was made in December, 1588,
Even with the present inflation of
100 per cent, the line had not yielded
an economic return during 1065-66.
The matter will be re-examined in all
its aspects and an early decision
taken.

Accident near Maheji Station

770. Shri ITukam Chand Kachhavalya?
Will the Minister of Raillways be
pleased to refer to the reply given to
Unstarred Question No. 525 gn the
4th November, 1866 and state:

(a) whether inquiry into the causes
of the railway accident which oecur-
red near Maheji Station on the Cen-
tral Railway on the 21st September,
1966 has been completed;

(b) it so, the details thereof; and

(c) the number of persons agalnst
whom action has been taken in this
regard as also the nature of the action
taken?

The Minister of Railways (8hri O,
M. Poonacha): (a) Yes
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(b) According to the finding of the
enquiry committee, whils goods train
No. DBI-2 Up was approaching Mahe-
{i station a loaded wagon marshalled
21st from the train engine derailed
and capsized at kilometre 388/7 due
to the breakage of its right trailing
journal which had run hot. As a re-
sult of crosstrain and resultant dis-
tortion of track, B wagons following
it capsized while the next 8 got com-
pletely derailed.

(¢) The accident was due to failure
of mechanical equipment for which
no rallway staff was held responsible,

Colliston at Brajraj Nagar Station

771. Shri Hukam Chand Kachavaiya:
will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 3004 on the
2ng December, 1066 and state:

(a) whether the enquiry into the
causes of collision between the two
goods trains at Brajrajnagar Station
has been completed;

(b) if so, the details thereof; and

(e) if not, the time likely to be taken
in this regard?

The Minister of Railways (Shri C.
M. Poonacha): (a) Yes.

(b} According to the fiinding of
the enquiry committee, the accident
was caused by the driver of goods
train No. 770 Down disregarding the
reception signals at danger and failing
to control the train for which suitable
action is being taken against him.

(c) Doaes not arise.
Strike by Station Masters

resulting in much bottleneck in Rail-
way traffic;

(b) if so, the nature of their de-
mands; and

(c) the action taken in this regard?

The Minister of Rallways (Shri O.
M. Poomacha): (a) No.

(b) and (c). Do not arise.

773. Shri Hukam Chand Eachhavalya:
Will the Minister of Rallways be
pleased to refer to the reply given to.
Unsterred Question No. 1698 on the
18th November, 1888 and state:

(a) whether the enquiry into the
cause of the incident which tock place
in the Carriage and Wagon Workshop,
Lucknow on the 22nd June, 1968 has
since been completed;

(b) if so, the details thereof; and

(c) the extent of loss of life and
property caused thereby?

The Minister of Railways (Shri O,
M. Poonacha): (a) There was no
accident on 22nd June 19668. The ac-
cident in Alambagh (Lucknow)
Workshop occurred on 26th October
1966.

The enquiry has been concluded,

(b) An explosion occurred in  that
pncumatic pipe line, opparently due
to arcumulation of oil and carbonace-
ous matter in the pipe line igniting as
as a result of contract with compres-
sed air at high temperature,

(c) 23 persons sustained burns as a
result of flames shooting out of a fur-
nace in the black-smith shop and hot
blast from the pipe line. Of these 13
were released after first ald and 11
were admitted in the hospital. Out of
these one later succumbed to his in-

juries. The loss of railway property
in estimated at Rs. 9.420/.
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Bmpert of Fertiiinery from Soviet Gov-
. ornment

Ti4 Bhri Vishwa Nath Pandey:
Shrl D. C. Sharma:

Will the Minister of Commerce be
Pleased to state:

(a) whether it is a fact that India
and the SBoviet Government have sig-
‘ned an agreement recently for the
supply of Soviet fertilizers to boost
up India's agricultural production; and
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(b) it so, the main features there-
of?

value, qmﬂty I.nd qlunb'. delivery
etc. are given be!

SL Name of Qu.mmy Quality Delivery Packing Total
No- Fertiliser ontracted., Value
Rs.
1. Ammoniam 172,000 219, M. Sprean over In bags 6,36:955600
Sulphate tonnes June-Dec, '67 of 45 o
jjos M -
2, Urea 41,500 46% N 2nd quarter, of 2,75.65.960
tonines 67-65000 Tonnes. 35"%1'9. 173:65:9
3rd Quarter
67, 15,000 Tnnnﬁ 40 K:Im
67,=o.m o Tcn-
nes with the
scllers having a
right 0 advance
shipments.
3.  Muriate 30,000  60%K20 Spread over June- Delivery 82,55 lakhs
of Porash tonnes minimum I?eaembc:, 1967 n::de be (1‘.&3.)
in

Handloom Trade Delegation

715, Bhri 8. K. Sambandhan: Will
the Minister of Commerce be pleased
to state:

(a) whether any Handloom Trade
Delegation was sent to the Far East
including Australia; and

(b) if so, whether any handloom
exporter from Madras State was in-
cluded in the Delegation?

‘Qureahl): (a) A flve man delegation
led by Shri T. N. Lakshminarayanan,
‘Secretary, ent of Industries,
Government of Madras visited Austra-
la, Indonesia and Malaysia between
‘23rd January, and 11th Februsry 1087,
“The delegation, besides the leader,
‘eonsisted of the following:

1. Bhri V. K Der, Director of

Handlooms, Government
Andhra Pradesh.

2. Shri V. V. Raman, Export Pro-
motion Officer, All India

of

4, Bhri M. 5. A. Majid, Member
Committee of Administration,
Handloom Export Promotion

Council, Madras,

(b) Yes, Bir; Shri M.S.A. Majid.

Handicrafis and Handloom Export
Organisstion, Madras
776, Shri 8. K. Sambandban: Will
the Ministér of Commerte be pleased
to state:



(b) the total exports of (i) hand-
loom goods and (ii) handicrafts dur-
ing the years 1965 wnd 1966; and

(¢) the amount of loss or profit
«during the said period?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
{a) to (c): The reference presumably
ie to Handicrafts and Handlooms Ex-
port Corporaiion of Tndin, Wew Telbd
which has g branch office in Madras
‘and & regional office at Calcutta besi-
«des three foreign offices in New York,
Montreal and Hamburg.

A statement giving information in
respect of parts (a) to (c) is laid on
the Table of the House. [Placed in
the Library. See No. LT-314|67],

Cotton Bpinning Mills
177. Shri 8. K. Sambandhan: Will

the Minister of Commerce be pleased
to state:

(a) the number of cotton spinning

Five Year Plan in Madras State; and

(b) the number of spinning mills
(1) which have commenced prod
tion; (ii) which are still under com-
struction; and (ili) which have not

d the struction?

i

The Minister of Commercs (Bhrl
‘Dinesh Singh): (a) and (b). 12 lecen.

778. Dr. P. Mendal:
Bhri B. C. Samania:

Will the Minister of Steel, Mines and
Metsls be pleased to state:

(a) thq details of the working re-
sults of the National Coa] Develop-
ment Corporation collieries during
1965-63 ag compared with those of the
previous years;

(b) the average cost of production
and average selling price of coal in
the collieries; and

(c) the pr s to eliminate or
reduce the losses, if any, or to increase
the profits?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Bethi): (a) During the year
1985-66, the Corporation earned pro-
fit ¢of Rs. 6,76,382 as against the loss
of Bs. 1.7 crores in 1964-65. The total
production during the year 1963-86
was 9.85 million tonnes a8 against
8.24 million tonnes in 1964-85. Further
detplls are available in the Annual
Report of National Coal Development
Corporation for 1985-66 laid on the
Table of the House on 28-3-1867.

(p) National Coal Developmant
Corporation are running a large num-
ber of revenue collieries and cost of
production varies from unit to unit. It
will not be in the public interest to
divulge the average cost of produc-
tion. The average selling price, how-
ever, of coal produced by the Corpora-
tiop during the year 1965-68 ‘'was
Rs, 2520 per tonne.

(¢) As a result of the following re-
medial measures taken by the Cor-
porstion, the Corporation have been
able to increase its output as well as
to earn profit during the year 1965-66:

1. Specia] sales drive

2. Restriction of production te
sales potentiality.
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3. Austerity and economic measur-

es to reduce expenditure.

wherever possible,

4. Postponement of civil works
which are capable of being
deferred.

5. Close scrutiny of the quantum
of holding of stores and spare
parts with a veiw to dispose
of surpluses not required.

Friesh intake is also regulat-
ed by strict adoption of in-
ventory control procedure,

Recovering Bulphur from BSteel
Plants

T19. Dr. P. Mondal:
Shri 8. C, Samanta:

Will the Minister of Stesl, Mines
and Motals be plemsed to state:

(a) whether Government have com-
pleted the study of the prospects of
recovering sulphur from steel plants
ang Assam coal; and

(b) if so, the details of the find-
ings?

The Minister of Steel in the Minis-
try of Steel, Mines amd Metals (Bhri
P. C. Sethi): (a) No, Sir.

(b) Does not arise.
M/s. Ashoka Marketing, Limited

780. Bhri Madhu Limaye: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether Governments atten-
tion has been drawn to the Balance
Sheet for the year 1863-66 of Mis.
Ashoka Marketing, Limited and the
remarks passed by the Auditers on
the foreign buyers’ claims for the
supply of jute goods;

(b) whether permission of the Re-
serve Bank of India has been sought
for adjusting these claims;

(c) whether it is a fact that the
Auditors of this Compeny, M/»s, Singhi
and Co., have protested agalnst this
adjustment and have resigned;
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(d) whether M/s. Asholia Marketing,
Ltd, have shown any credit for the
claim they have on the supply of jute
goods for Ra, 2,680,000 in their Balance-
Sheet; and

(e¢) whether any inquiry has been.
ordered into the affairs of M/s, Ashoka.
Marketing, Ltd.?

The Minister of Industrial Develop--
ment and Company Affairs (Shri F. A..
Ahmed): (a) Yes, Sir. The auditors
for 1964-65 and 1065-66 have drawn.
the attention of the shareholders to-
the write-off of Rs. 21,77446 ‘and:
Rs. 21,57,769 respectively, for these
years.

(b) In March, 1865 the Company
reported to the Reserve Bank of India
that payment of their bills amount-
ing of $1,215859 against their ex-
ports of jute carpet vacking cloth was
withheld by their American buyers on
the plea that the uutimate buyers had
found certain goods, for which they
had alreardy made payment, defective
and that they had to suffer a loss of
$733.758, ‘The matter seems to have
been referred to an arbitrator,

{c) Government have no informa-
tion to that effect. M/s. H. P. Khandel-
wal and Co. were the auditors for the
vear 1864-65 and not M/s. Singhi &
Co. Shri R. Singhi with some others
became partners of M/s. H. P. Khan-
delwal & Co. after Shri Khandelwal's
death. The firm was carrying on its
business under the old name. From
the records it appears that the Com-
pany in g pencral meecting appointed
M/s. Gutgutia & Co,, for the year
1965-66. Consequent on a change in
the constitution of the firm of audi-
tors, M/s. Gutgutia & Co., the Board
of Directors of the Company appoint-
ed M/s. K. N. Gutgutia & Co. as audi-
tors for the year in the casual vacancy
caused.

(d) No, Bir. The Company appears
to have filed a suit for the recovery
of a claim of that amount.

(e) In April, 1963, an investigation
was ordered under Section 237(b) and
240(1) (a) of the Companies Act
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There has been no progress of the in-
vestigation due to pendency of some
writ petition and appeals in the Cal-
-cutta High Court.

Price of Steel

781. Shri D. C. Sharma: Will the
Minister of Commerce he pleased tu
=state:

(a) whether the request of the In-
-gustry for making stee] available at
“world prices has bern considercd;

(b) if so, the result thereof; and
() the steps taken in this direction?

The Minister of Commeree (Shri
‘Dinesh Bingh): (a) and (¢). For Pro-
duction of engineering goods for ex-
‘port, Government have agreed in prin-
ciple to make indigenous iron and
steel available at prices based on the
six-monthly average of prices pub-
lished in the London Metal Bulletin
Steps for imnlementing this decision
are being worked out,

Bokaro Steel

‘782. Shri Ramachandra Ulska:
Shri Dhuleshwar Meena:
Shri S. Bupakar:

Will the Minister of Steel,
and Metals be pleased to state:

(a) the progress made so far and
‘the total expenditure incurred in the
::‘r’mrucﬁon of Bokaro Stee] Plant;

Plant

(b) the approximate date by which
it is likely to go into production?

The Minister of Steel, Mines and
Metals (Dr. Chenns Reddy): (a)
About 91 per cent of the earthwork
involved in the site preparation and
93 per cent of the earthwork for the
construction siding has been comple-
ted About 93 per cent of the work
has been completed on the construe-
“tion of the Garga dam which will sup-
Ply water for construction as well as
drinking water for the township,
Contracts for the supply of plant,
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equipment and other materials from
the USSR were finalised in May, 1966,
and lists of equipment and materials
to be procured indigenously have been
determined. About 10,115 tonnes of
equipment, pipes etc. have so far been
received from the U.SS.R. Working
drawing are also being received for
various units of the plant. Contracts
for the civil engineering and the stru-
clural steclwork have been awarded
by Mcessrs. Bokaro Steel Ltd. to Mes-
srs. Hindustan Steelworks Construc-
tion Ltd. The total expenditure
incurrred on  the project upto the
end of March 1967, was Rs. 37.49 cror-
es.

(b)Y The first blast furnace is likely
to go into production by the beginning
of 1970, and the entire plant iz sche-
duled to be commissioned by the end
of the first gquarter of 1971.

Waste Mica

788, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Bteel,
ang Metals be pleased to state:

(a) the gquantity of mica wasted in
India at present and its percentage to
the total mica mined;

Mines

(b) whether such waste
being utilised in any manner;

(e} it so, the details thereof?

mica i
and

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) No
precise information is available re-
garding the quantity of mica wasted
in the country. It is. however, estima-
ted that about 20,000 to 25,000 tonnes
of mica waste or mica scrap are gene-
rated pér annum while processing
erude mica into mica products like
mica sheets. The precentage of mica
waste to the total mica mined vary
widely and usually it is between 60 to
90,

(b) Yes Sir.
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(c) The main uses of waste mica at
Ppresent are:

(i) Manufacture of heat insulat-
ing mica brick for use in
industrial furnaces. The pro-
cess was developed at the
Central Glass and Ceramic
Research Institute, Calcutta
and is being utilised by three
private firms for commercial
production.

(ii) Use of dry ground mica in
paints, oil drilling, welding
electrodes, rubber and other
industries in the country.

(iii) Export in the form of scrap.

Miscellaneous uses e.g, bio-
tite mica for Ayurvedic medi-
cinal purposes, in laundry,
ete.

(iv)

Rafilway Line from Amaguda to
Kesinga

T84. Bhri P. K. Deo:
Bhri G. C. Naik:
shri K. P, Singh Deo:
Shri A. Dipa:

Will the Minister of Rallways be
pleased to state:

(a) whether it is proposed to con-
struct a railway line from Amaguda
to Kesinga under the DBK Railway
Project; and

(b} if so, when it is likely to be
taken up?

The Minister of Rallways (Shri C.
M. Poonacha): (a) and (b). Feasibi-
lity-cum-cost studies for a broad gauge
lines from Amaguda to Lanjigarh
Road have been carried out in  the
context of the integrated development
of industries in the Dandakaranya re-
gion and the survey reports are under
examination. Nothing definite can be
sl about inclusion of the project
in the Fourth Plan until the m-ﬁ;.:

Writtep Auswers "an:'r..v.-ui'r

w I .1..1i'g
Durgapur Biodl Fiamt

mnﬂumwmmuL
nister of Steel, Mines and Metals be
pleased to state: .

(a) whether it is a fact that a
Committee headeq by Shri G. Pande
was formed to report on the shortfall
in the production of Durgapur Steel
Plant; and

(b) if so, the findings of the Com-
mitee?

The Minister of Steel, Minea and'
Metals (Dr. Chenna Reddy): (a)
Yes, Sir.

(b) The Report of the Committee is:
awaited,

Import of Rubber

786. Shri Vasudevan Nair: Will the
Minister of Commerce be pleased to
state:

(a) whether the Rubber Board he~
rep d that li for the i
port of rubber should be issued o1
in consultation with the Board; ana

(b) if so, the reaction of Gowvern-
ment thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi): (a) Yes, Sir,

(b) The quantily of rubber to be
imported would broadly depend on
the gap between tde guantity avajia-
ble in the country and the quantity
required by the manufacturers of rub-
ber goods in India; it is also depen-
dent on the position of the foreign ex-
change resources available at the
time. The Rubber Board are invari-
ably consulted about the availability
of natural rubber in the country; tak-
ing this into account and the other
factors mentioned above, the Govern-
ment of India decides on the quantumr
of the licences to be issued.

Manufactture of T.V. Bets
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(b) whether the television sets with
Temote control have also been design.
od in India; and

(e} if 80, where?

The Minister of Industrial Develop-
ment and Company Affatrs (Shri F, A.
Abmed): (a) Letters of intent have
been issued to two firms iz, M)s.
J. K. Rayon Ltd, Kanpur and Mis.
Telerad Private Ltd., Bombay for the
manufacture of Television Receivers
with an annual capacity of 10,000 sets
each, A third proposal for the manu-
facture of 5,000 sets per annum each
by two consortia of Small-scale units
is also under consideration of the
Government. All these schemes envi-
sage the utilisation of indigenous
know-how developed by the Central
Electronic Engineering Research Ins-
titute, Palani.

(b) No, Sir.
(¢) Does not arise,

Tremors in Anantnag (Kashmir)

fi88. Bhri Vishwa Nath Pandey: Will
the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether it ig a fact that Gov-
ernment have constituted a team of
experts to visit the Anantnag District
in Kashmir which received as many
as thirty five tremors during the
month of , 1867 and to find
out the causes of the tremors; and

(b) it so, the names of the experts?

Irem Ore Fines available In Indla

Will the Minister of Sieel, Mines.
and Metals be pleased to siate:

(a) the total gquantity of iron-ore-
fines at present avallable in India;
and

{b) the manner in which Govern-
ment propose to utilise them?

The Minister of State in the Ministry
of Steel, Mineg and Metals (Shri P..
C, Sethi): (a) Detailed assessment of
the total quantities of Iron ore fines
(which include both the nalural fines
like blue dust underlying the haema=-
tite iron ore deposits and the fines
produced during the process of mining,
particularly mechanised mining of
lump ore) available in the country
has not so far been made. (For a
particular range of deposit in Goa, a
preliminary assessment was made by
the Indian Bureau of Mines in 1982-83:
according to which the inferred re-
serveg of iron gre fines in Goa are of
the order of 250 million tonnes).

(b) Iron ore fines can be utilised
for steel production after suitable ag-
glomeration (subject to technical fea-
sibility and overall ccomomic conside-
ration ) For the utilisation of iron ore
fines, sintering plants have already
been put up at the stecl plants at Jam-
shedpur, Bhilai, Bhadravati and Rour-
kela. A sintering plant is also being
installed at the Durgapur Stee]l Plant.
Sintering of iron ore fines is also con-
templated for the proposed Bokaro
Steel Plant. Feasibility studies are
being undertaken for the pelletisation
of iron ore fines in Bailadila (Madhya
Pradesh), Kudermmukh and Bellary-
Hospet (Mysore). A pelletisation
plant with a capacity of 0'5 million
tonnes per annum has been set up by
a private firm in Goa. Approval has.
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a capacity of 1.5 million tonnes, The
Project Report submitted by a third
firm in Goa for the setting up of a
pelletisation plant is under considera-
tion. A letter of intent has been
issued to a firm in Orissa to enable it
to take suitable steps to sct up a simi-
“lar pelletisation plant in Orissa.

Allocation of Spindleg to Textlle
Milis

780. Bhri Khagapathi Pradbant-
Shri Ramachandrg Ulaka:
8hri Dhuleshwar Meena:
Shri Hirji Bhail:

Will the Minister of Commeree be
‘pleased to siate:

(a) whether the allocation of spin-
‘dles to the texti'e mills in the var-

.Jous States will be increased during
1967-88; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
"Dinesh Singh): (a) and (b). The col-
ton textile industry has recently been
- delicensed in so far as the total spinn-
ing capacity of a unit does not excced
25000 spindles. In view of this, the
-question of allocation of additional
spindles {0 the tcxtile mills in the
various States during 1967-68  does
not arise.

Prodaction and Export of Salt

791. Shrl Khagapathi Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Hirji Bhal:

Will the Minister of Commerce be
“pleased to state:

(a) whether the production as weli
.as the export of salt has gone down;

(b) if so, the reasons therefor; and
(c) the steps taken in this Tegard?

The Minister of Commesce (Shri
‘Dinzh Singh): (a) No, Sir, except
Afor a slight fall in production during
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1988 and a slight fall in exports dur-
ing 1965 production and export of
salt remained steadily on the increase
during 1962 to 1966,

(b) The shortfall in production dur-
ing 1966 was due to the fact that large
stocks of salt had accumulated at the
various salt works and therefore, the
works on the West Coast and Inland
areas in Gujarat State voluntarily
cut down production. Further, the
consumption by chemical industries
also did not come up to the anticipa-
ted level,

As for shortfall in exports, Japan
which ig the main export market for
Indian sall, was rather reluctant to
place ships at the concerned ports in
Gujarat and pressed for diversion of
ships being loaded there during the
latter part of 1865, when the hostili-
ties broke out between India and
Pakistan.

(c) The State Trading Corporation
and Basic Chemicals, Pharmaceuticals
and Soaps Export Promotion Councll,
are endeavouring not vnly {0 increase
our exports to traditional markets but
are also to find new export markets in
consuliation with our Embassieg in the
interested foreign countries.

Production of Manganese and
Iron Ore

Shri Khagapathi Pradhani:
Shri Lamachandry Ulaka:
8hri Dhuleshwar Meena:
Shri Hirji Bhai:

792,

Will the Minister of Sieel, Mines
and Metals be pleased to state:

(a) whether it is a fact that the
production in manganese and iron-ore
mines in Orissa and Bihar has gune
down;

{b) if so, the reasons therefor; and

(c) the steps taken in this regard?
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The Minister of State Ta the Minls-

- try of Steel, Mines and Melals (Shei
. C. Bethki): (a) No, Sir. The pro-
1964

duction of iron ore and manganest
ore has been on the increase during

the last few years, as shown below:
1965 1966
(in tonnes)

Mangancse Iron Ore

Mangnese Iron Ore

Manganess [ron Ore

Bihar 402,534  3,658:356 21,661 4,262,048 35,025 5,365,818
Orisss 402,535 S,7ILI49 459,012 6,451,203 509,190 6,721,785
(b) and (e). Do not arise. The Minister of Industrial

Indusirial Co-operative Societies In
Orissa

793. Bhri Dhuoleshwar Meena:
Bhri Ramachandry Ulakn:
Bhri Khagapathi Pradhani;
Bhri Hirji Bhai:

Wil the Minister of Industrial
Development and Company Affairs be
pleased to state the number of Indus-
trial Co-operative Societies funstion-
ing in Orissa as on the 31st Decem-
ber, 1988 and their production capa-
cities?

The Minister of Industrial Develop-
ment and Company Affairs [Shri F. A,
Ahmed): The information is being
collected from the State Government
and will be laid on the Table of the
House.

Invention Promotion Board
T94. SBhri Dhuleshwar Meena:

Wil the Minister of Indostria)
Development and Company Aflairs be
pleased to state:

(a) the amount of grant sanctioned
in 1068-87 for the Invention Promo-
tion Board; and

(b) the total amount spent during
the same period and the nature of ex-
penditure?

158 (Al) LSD—4.

Develop-
ment and Affairs (ShriF. A
Ahmed): (a) Rs. 3.10 lakha,

(b) The amount spent by the Board
upto 28-2-1967 iz as under:—

(i) Administrative Expenditure.
Rs, 1,15,131.35
(ii) Technical Aid and Evaluation
of inverntions ete.
Rs. 1,03,388.59
(iii) Grants-in.aid
Rs., 77,453.00
Total Rs 2,05,972.94

Ambar Charkhy Traiming Courses im
Orisma

785. &Shrl Dhuleshwar Meena:
Shri Ramachandry Ulaka:
Shri Khagapathi Pradhani:
Shri Hirji Bhai:

Will the Minister of Comtmercs be
pleased to state:

(n)menmbcrolnmbu-cmku
Traini i in Orlssa
turlngbeembet, 1968; and

(b) the number of trainees who
took part and the total expenditure
incurred thereon during the same
period?

The Deputy Minister in the Minlsiry
of Commerce (Shri Bhafi Qureshi):
(a) 28.

(b) 339 trainees took part

training course and an expenditure of
Rs. 20,410 was incurred on ths training
cOurses.
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Import of Sanforised Cloth
shri Ramachandry Ulaka“
Shri Khagapathl Pradhani:
Shri Hirjl Bhal:

Will the Minister of Commerce be
pleased to state:

(a) the amount of foreign exchange
spent on the import of Sanforised
cloth during 1966;

{b) whether the indigenous decolo-
rised cloth can meet the domand of
the imported cloth; and

(c) if so, the reascns for the im-
port of such cloth?

The Deputy Minister in the Ministry
of Commerce (Shri Shafl Qureshi): (a)
Nil,

(b) and (c). Do not arise.

Production of Coffee

8hr]l Dhuleshwar Meena:
Shri Ramachandry Ullh:
Shri Khagapathi

Shri Hirjl Bhai:

Will the Minister of Commeres be
pleased to state:

(a) whether there is a shortfall
in the production of coffee during the
current year; and

(b) if so, the reasong therefor and
the steps taken by Government In tnis
regard?

The Deputy Minister jn the Minlsiry
of Commerce (Shri Bhafi Qureshl):
(a) No, Sir; the.production during
1088-87 is estimated at 70,000 tonnes
ag ageinst 63,350 tonnes of 19865-686,

(b) Does not arise.
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Jmport of Cleich Assembly and
Equipment

800, Shri Onkar Lal Barwa: Will
the Minister of Commercs be pleased
to state:

(a) whether it is g fact that the
import of clutch assembly and equip-
ment from U.S.A. has been banned;

(b) if so, the reasons therefor; and

{¢) whether India has become self-
sufficient in the manufacture of the
above said equipment?

The Minister of Commerce
Dinesh Singh): (a) No, Sir.

(b) and (¢). The import of clutch
assembly and equipment is permitted
to establish importers against conso-
lidated quota licence for motor vehicle
parts from all sources including
U.B.A. The import of this item is
however not covered under U.S. Ald
loan to Protect the indigenous indus-
try from unrestricted imports.

(Shri

Issue of mew Stiandards for
Commodities

801. Shri Onkar Lal Berwa: Will

(2) how many new standards were
issued by the 1B.L during 1966-67;

(b) the main commodities for
which these were issued;

(e} the number of commodities for
which the standards were refused;
ang

(d) how many Letters of Intent
were issued during the same period?

t(n) to (d). A
giving  the nqutru information is
Taid mﬁué'hbh of the House, [Placed
in the Librory. See No, LT-315/87).

Indusiriey near Paradip Port

802, Shri Chintamani Panigrahi:
Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) whether there have been pro-
posals to set up some major indus-
tries near Paradip Port; and

(b) if so, the main features thereof?

The Minister of Industrial Develop-
ment and Company Affalrs (8hel P.
A. Ahmed): (a) and (b). The infor-
mation is being collected and will be
Iaid on the Table of the House in due
course,

Ore Deposits in Orissa

803, Shri Chintamianl Panigrahi:
Will the Minister of Stee], Mines and
Metals be pleased to state:

(a) whether the scheme for mining
of ore deposits in the Malangtoli
Block in Orissa and their export has
been finalised;

(b) if so, the details thereof; and

(c) the estimate of deposits of the
ore in the =zaid Block?

The Minister of State in the Minjs-
try of Bteel, Mines and Metaly (Bbrl
¥. C. Bethl): (a) No, Sir.

(b) Does not arise.

(c) The reserves of ore in the
block have been proved to be of the
order of 183 million tonnes.

Manufacture of Small Cars

8. Bhri C. C. Desal:
Shri BE. Barua:
Shrl Onkar Lal Berwa:

Will the Minister of Industrial
De and C ny Affairs be
pleased to state:

(a) whether any decision has been
taken for the manufacturs of small
mhhm&rwﬂhmw
laboration; and
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(b) ir so, the detafls thersof?

The Minister of Indusirial Deve-
lepment and Company Affairs (Shri
¥. A. Akmed): (a) No.

(b) Does mno¥ arise.

Carge Impounded by Pakistan

805, Shri C. C. Desal: Will the
Minister of Commerce be pleased to
state;

{a) whether any negotiations have
recently been held with Pakistan to
secure release of the cargo and other
property impounded by Pakistan
during the 1065 conflict between the
two countries; and

.

North-East Frentiey Rallway Ferms
Depet, Gauhatl
807. Shri Dhireswar Ealita: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal to
shift the North-East Frontier Rail-
way Forms Depot from Gauhatl
(Assam) to New Jalpaiguri as repor-
ted in the ‘Assam Tribune’ on the Tth
January, 1867;

(b) if so, the reasons therefor;

(e) whether the employees of the
North-East Frontier Railway Forms

Depot have represented to the Hail-
way Board; and

(d) if so, the nature of their de-
ds and Government's reaction

() If so, the out 8
The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir,
(b) Does not arise.

Bogie from Jaynagar to Palexa Ghat

806. Shri Shiva Chapdra Jha: Will
the Minister of Rallways be pleased
to state:

(a) whether a bogie which used to
be attached to the evening trains for
Paleza ghat from Jaynagar and mce

thereto?

The Minister of Rallways (Shri
C. M. Poonacha): (a) Yes.

(b) Due to administrative reasons
which were expected to result in
saving and lead to greater efficiency.

(¢} The employees have submitted
& Memorandum to the Local Autho-
rities and have also sent a telegram
to the Railway

(D Thelr demands are for the
r of stat quo, The
Gover are examining a modi-

versa, hat now been di ti H
(b} if so, the reasons therefor; and
(e) whether Government

Pilm ghat for the night journey?

The Minister of Rallways (Shri
C. M, Poonacha): (a) and (b). Om
account of its poor patronage, the
through service composite coach run-
ning between Jaynagar and Paleza-
ghat was discontinued in the tima
table which came into force from 1st
October, 1985,

(c) There is no proposal to provide
& slesper coach between Jaynagar
and Palezaghat.

fied propo:al to stock books, forms
and stationery at both the Depots at
Gauhati as well as at New Jalpai-
guri.

Stenographers in Eaitways

808. Shri Yashpal Bingh: Will the
Minister of Ballways be plemsed to
state:

(a) the proportion in which the
poats of Stenographers in varioms
grades on the Railways were distri-
buted prior to the lssue of Govern-
ment's orders dated the I2nd Jan-
vary and 1pth April, 1065;

(b) the nature of the demand of the
labour onganisation on bebalf of Stenc-

N
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(d) i not, the reasons therefor?

The Ministsr of (Shri
C. M. Poomacha): (a) to (d). The
information is being collected from
the Railways and will be laid on the
Table of the Sabha in due course.

Btate-owned Industries in Mysore
ll!.shrll.hxknm wm the

of Industrial
.ﬂwmmtu pluudto
state:

(a) whether it has come to the
notice of Govermment that Mysore
Government are negotlating with
_ Birlag to sell away some of the State-
owned Industries; and

(b) if go, whether it is not in viola-
tion of the accepted policy of the

E

F. A, Ahmed): (a) No, Sir.
(b) Does not arise,

Rallway Lina petween Coitack and
PFarndocp

818, Shri Surendra Nath Dwivedy:

4th November, 1960 and state;

(-)vmthoﬂnlluu besa
finalised for nral.lvu,uum
Cutiack and Paradeep .

joining by
mm&-wwnﬂ introduced?

(b) it s0, which of the two lines are
undertaicen and when the con~
work is likely to start?

The Minister of Rallways (Skrl
©C. M. Poomacha): (a) Not yet. Pre-
Engineering

(b) Does not arise

Eloctric and Diesel Locomotives em
Eastern and 8. E. Eallways

§11. 8hri A. K. Gopalan:
Bhrl Jyotirmoy Basu:

Will the Minister of Railways be
pleased to state:

(a) the number of electric and diesel
locomotives in use during 1068 on the
Eastern and South-Eastern Rallways;

(b) whether the quantity of coal
consumption has gone down on these
Railways since the introduction of
electrification and dieselization; and

(c) if so, the extent of reduction in
coal consumption during the last five
yeara?

The Minister of
C. M. Poonacha): (a)
statement showi the
is laid on t.ha’l‘nblod the House.
[Placed in the Library. See No. LT-
316(17).

(b) Yes.
Monopoliey Enquiry Commissien
812, Shri 8. Supakar: Will

(Bhrt
uﬂ (c). A

(a) the number of recommendations
of the Monopolies Engiury Commis-
sion that have been implamanted so
far; and

(b) when the legisiation sugyested
the Commision i likaly to be



F. A Ahmed): (a) and (b), A regolu.
tion dated the 5th September, 1066

made by the Monopolies Inquiry
Commission was laid on the Table of
the House on the 6th September,
1888. Follow-up action ocontemplated
on the recommendations is indicated in
paras § to T of the resolution. The Dill
for setting up a permanent Statutory
Commission to be known as the
Monopolies and Restrictive Trade
Practices Commisgion referred to in
paras 5 and 6 of the Resolution is
likely to be ready for introduction
in Parliament by the end of this
¥ear. Copies of the Resolution refer-
red to above have been forwarded to
the concerneq Ministries/Departmenis
for implementing the decisions con-
tained in sub-paras (i) to (iil) of
para 7 of the same, Implementation
of these decisions and the decision
contained In sub-para (iv) thereof
is of a continuing nature and is
being given effect to as and when a
particular case warrants it

Pit Head Btocks held by Coal Mines

§13. Shrl Jyolirmoy Basu:
Shri A. K. Gopalan:
8hri C., K. Chakrapani:

Will the Minister of BSteel, Mines
and Metals be pleased to state:

(a) the total quantity of pit head
stocks held by coal mines during the
first week of January, 1967;

(b) whether Government consider
:hn:l stock position to bs abnormal;

(c) if so, the causes of this abnor-
mal stock position and the remedies
proposed?

m_m«mumm
try of Sieel, Mines and Metals (Shri
¥. C. Bethl): (a S.ﬂmiﬂlnnhm

M) and (c). There has been some
increase in pithead stocks during the

empiy wagon supply position which
is to be a temporary
phage,

Export Trade

Will the Minister of Commerce be
pleaged to state:

(a) whether the proposal of the
Shipping Corporation of India to
develop export trade during the
Fourth ph:nd period has since been

(b) if so, the main features thereof?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). The
Ministry of Commerce has mnot
received any such proposal but a
Proposal for expansion of tonnage by
the Shipipng Corporation of India is
under consideration of the Ministry
of Tramsport.

Manufacture of Scooters and
Auto-cycles

15, Shri Khagapathi Pradhani:

Shri Ramachandra [Maka:

Shri Dhuleshwar Meena:
Shri Heerji Bhai

Will the Minister of Industrial
Development and Company Affairs be
Pleased to refer to the reply given to
Starred Question No. 631 on the 2nd
December, 1966 and state:

() whether the applications for the

fact of Scoot and auto-
cycles which were found suitable in
hmummmnhshmm
been finally

munmmmm
ot o ’ ”
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The Minkier of Indusirial

ment and Company Affairs (Shri
F. A Akmed): (a) and (b). The
applications for the manufacture
of Amlu bava been fnailly
considered letters of intent,
valid for a plrlod of one Yyear
each, have been issued to five parties,
for a capacity of 50,000 each per
sear. Further consideration of the
applications for the manufacture of
scooters has however been deferred
for the present. It is proposed to
watrh the progress and performance
of the exlsting units in the context
of the assistance afforded to them
under ths liberalised import policy,
for components and raw materials
before, taking a flnal view on the
question of licensing of additional
anits in the fleld.

Forged Rallway Tickets

818. 8hri Khagapathli Pradhani:
8hri Ramachandra Ulaka:
Bhri Dhujeshwar Meena:
Shri Heerjl Bhal:

Will the Minister of ERallways be
pleased to re‘er to the reply given
to S'arred Question No. 637 on the
2nd December, 1968 regarding the
sale of forged Rallway tickets and
nate:

(a) whether the investigations have
since been completed; and

(b) if s0, the result thereof?

The Minister of Rallways (Shri
€, M. Poonacha): (a) The investiga-
tion of the case is stil] in progress,

(b) Does not arise,

Reorpanisation of the National Coal
Development Corporation

Shri Heer)l Bhal:
Bhrl Ramachandra Ulaka:

n.

the Minister of Steel, Minss

(.)mmm«!dmw

orgsnisation of the National Coal
pgvexopment Comutinu has since
been examined;

(b) if so, the results thereof?

The Minister of State in the Minis-
of Steel, Mines and Metals (Shri
¥P. C. Bethi): (a) and (b). No final
view has yel been taken by Govern-
ment on the reorganisation of the
National Coal Development Corpo-
ration. The matter is being examin.
ed in consu tation with the newly
appointed  Chairman-cum-Managing
Digdrtnr af the MCDC.

Closure of Textile Mills

gi8. Ehri 8, R. Damani: wm Lln
Minister of C be p d to
state:

(4) the effect of the closure of the
iextile mills for one extra day In a
week since December, 1068;

(b) the adverse effect thereof on
(i) the working of the textile mills
and (il) the profitability of the tex-
tile mills; and

(c¢) the loss of revenue through
excise duty, income-tax and sales tax
to the nation and the Publie Ex-
chequer respectively?

She Deputy Minister In the Minis-
try of Guumem (Bhri Shafl Qureshi):
(a) There has been a saving of
about 75,000 bales per month in the
consumption of cotton by mills as a
regult of the extra weekly holiday.

(b) The cost of production is re-
ported to have gonme up by about 4j
per cent. As B0 per cent of the mill
Prndu.ction is ou'side statutory price
control, there may be no adverse
effects on the over all profitabllity

of the mills.
" () The information is being col-
jected and will be laid on the Table
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Rajlway Line fremy Erode to
Chamarajanagar

820. Shrl P. A, Swaminathan: Will
the Minister of Ballways be pleased
to state:

(a) whether any survey has been

(b) if so, the stage at which the
matter stands; and

(c) when the scheme i3 llkely to
implemented?

The DMinister of Rallways (Shri
-G, M. PFoonacha): (a) No. The
anager-Satyamangalam por-

tion of this line was, however, sur-
veyed in 1048-40 as part of the
:Chamarajangar — Satyamanga’am—
Coimbatore{Mettupalayam link,

(b) and (c). The Chamarajanagar-
SBatysmangalam Coimbatore{Mettu-

palayam link w-.l: considered finan-
d.nl.ly not

ol

iultlhd. This proposal
text of pro-
mlhkm&-mﬂl

(a) whether there is any proposal
to have dofible railway lines betwesn
Erode and Jalarpet on the Southern
Railway;

(b) it so, the stage at which the
proposal at present stands; and

(e) the time by which the work is
expected to be completed?

The Minister of Railways (Bhri
C. M. Poonacha): (a) to (c). Of the
179 Kmas. long section between Jalar-
pet and m:!e. double line already
exists to extent of 119 Kms,
between {i) Jalarpet-Tirupattur
(8 Kms.) and (ii) Morappur-Anangur
(111 Kms.). The work on the doubl-
ing between Anangur and Erode
(12 Kma.) is expected to be com-
pleted by July 1987. The doubling
of the remaining single line portion
between Morappur and Tirupattar
(4 Kms,) is not considered neces-
sary at present from the traffic point
of view,

Rallway Line between Tiruppur amd
Palani

822. Bhri Dbandapani: Will the
Minister of Rallways be pleased 1o
state:

(a) whether Government are con~
sidering any proposal to open a new
rallway line between ‘Tiruppur aad
Palani via Darspuram on the South~
ern Railway;

(b) if s0, whether the necessary
survey for this purpose has hemm
completed; and

(¢) the time by which the propossi
will be given effect to?
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The

i
pro-

o % (a) No such pro
posal iy under considerstion of the
Rallway Board at present.

(b) and (e). Do not arise.
Bhifting of Rallway Leco Ehed,

(b) whether the Loco Shed. is likely
to be shifted to any other place and
if so, where and when?

The Minister of Rallways
C. M. Poonacha): (a) Yes.

(b) The matter has been examined
in all its aspects and it has not been
found possible {0 =hift the Loco Shed
from its present location.
gk varyfevere vy i drer ek vy

e e st dw g e
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() it =t 4
Stoppage of Trains at Ambala City

825, Bhri Suraj Bhan: Will the
Minister of Rallways be pleased to
state:

(a) whether It is a fact that the
Kashmir Mail, Frontier Mail, tri-
weekly Deluxe and some other impor.
tant trains do not stop at Ambala Ci

(Haryans) a district Headquarter; and

(b) if so, the steps taken to provide
for the stoppags of these trains at
Ambala City?

The Minister of Rallways (Sked
C. M. Posmanka): (a) and (b). Except
|34 XKashmir



of the aforementioned three train
services at Ambala City has not been
found justilied having regard to
quantum of long distance traffic offer-
ing at this station. -

Railway Crossing at Jagadhri (N. Rly.)

826, Bhrl Suoraj Bham: Will the
Minister of Rallways be pleased to

state:

(a) the number of casualties on the
Railway crossing at Jagadhri till the
end of 1566; and

(b) the steps taken to construct an
overbridge there to avoid such mishaps
and facilitate the traffic in the biggest
industrial centre of the district?

The Minister of Railways (Shrl
C. M. Poonacha): {a) There has been
no reported casualty on the level
crossing gate at Jagadhrl either on
account of trespassing or due to col-
lision between road vehicles and
traing in the recent

(b) The Railways are prepared to
construct road over/under bridges in
replacement of any of the existing
busy level crossings provided the
schemes are sponsored by the State
Government and provided the State
Government or the Road authority

agres to bear their share of the cost.

Proadly, the cost of the bridge pro-
per for a width of 24 ft. is borne by
the Rallway and the cost of sloping
approacheg and any additional width
of the bridge proper by the State

No fin: proposal to construct a
road overbridge at the Jagadhri level

mmmmm
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Closurg of Cashew Factoriss tn

Kerala:

S3L Shri C. Janardhamam:
Bhri P. C. Adichan:
Bhri Vasudevan Nair:

pleased to state:

(a) whether the output of cashew
was affected by the closure of cashew
factories in Kerala during the last few
months; and

(b) if so, the steps taken for the re-
opening of the cashew factories?

The Minister of Indusirial Deve-
Wwpment and Company Affairs (Shri
¥. A, Ahmad): (a) Yes, Sir.

(b) The State Government are
exploring all possible ways to reopen
the factories.

esrned (ysar-wise) through the ex-
port of Cardamom during the last five
yours; and

(b)mnmmwmm
production of cardamom?

The Deputy Minister in the Ministry
of Commerce (Shri ghafi Qureshi):
(a) Foreign exchange earned

1962-63 7.7
1963-64 319
1984-85 283
1965-88 439
1966-67 e6.7
(upto February,
1967)

{h:'.l:‘o!.nmnumc:dawumﬂw-

it is prop
i) to encourage extensive
replantings with varleties re-
sistant to katte disease, which
fa reported to be the most
gignificant impediment in the
way of increasing production;

(ii) to encourage ‘extensions of
plantations in new areas; and

(lii) to give incentives to planters
wmurinzmplyotﬂﬂﬂl-
zers pesticides ste.
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Tenders for Bokaro Civil Works

834. Shri Madhu Limaye: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether it is a fact that 21 con-
tractors, sofneg of whom had been
allowed to withdraw their condition
or to revise their tenders for Bokaro
Civil Works (called by the Hindustan
Stcel Works Construction Ltd) were
called for second megotiations on the
11th|12th March, 1967

(b) whether only O contractors were
interviewed and were assured that
they would get the contracts;

(c) whether all these § contractors
bad been allowed to revise the ten-
ders or to withdraw the conditions
attached thereto;

(d) the names of these § contrac-

(e) whether it is alsp a fact that
others had been telegraphically invit-
ed to attend on these dates but were
never interviewed:; and

mmrm

be pleased to siate:
(a) whether it is a fact that tenders
called for by Hindustan Steel
'orks Construction Ltd, for Bokaro
Btee] Plant civil worky in January,
1087;
(b) it so, the value of the work for
which tenders were called and the
ber ‘of who were
selected and calleg for negotiations;
\c) whether any permission waa
given to some of them to withdraw
the conditions attached to their tea-
ders and thereby to revise them;

{d) whether it is a fact that without
this withdrawal and revision, the ten-
ders would not have been valid and
acceptable to the company (Hindu-
stan Steel Works Construction Litd);
and
© (e) if so, whether this withdrawal
and revision was according to the
rules and regulations in force, and
especially as laid down in ths tender
documents?

F——

The Minister of Steel Mines and
Metals (Dr., Channs Reddy): (a) to
(e). The question pertains to the
day-to-day working of M/s. Hindu-
stan Steelworks Construction Limited,
a public sector undertaking, sbout
which information is not normally
furnished to Government. The mate-
rial for the reply is, however, being
collected and will be placed on the
Table of the House as soon as it is
available.
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Production of Electric and Diesel-
Locomotives

239, Shrl Yashpal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether there is 5 shortfal] in
the production targets of -lm and
diesel locomotives;

(b) if so, how much; and

{c) the measures being taken to
over-come the shortfall?

The Minister of Railways (Shri

C. M. Poonacha): (a) Yes.

(b) (1) Production of Diesel Loco~
motives at Diezel Locomotive leu
Varanasi—8 locomotives, the
ducﬁon!uthuardplmpuiodm
61 against the target of 66 loco-
motives,

(il) Production of AC

at Chittaranjan Locoe
motine  Works,  Chitteronjam,—1I)
1 tives, the production ‘for ihe .




3503 Written Annwvers CHAITRA 17, 1889 (SAKA) Written .lm 350'4

3rd -plan period being 61 pgainst the
target of 72 locomotives.

(c) (i) The main reasons for the
shortfall in the production of diesel
locomotives were the delay in pro-
curement of Iimported components
owing to foreign exchange difficul-
ties, delay in delivery of cer.ain im-
ported equipment and tools, and the
time taken to develop indigenous
manufacture of components to reduce
import content.

Necessary foreign exchange has
now been released and orders placed
for imported components to cover
the production programme of the
Diesel Locomotive Works upto the
middle of 1968-89. Continued efforts
are also being made to gradually
raduce the import content so as to be
able to produce more locomotives
with a given amount of foreign ex-

(il) The reasons for the shortfall
In the production of electric loco-
motives were—

companies or the companies: with
foreign capital to engage themselves

dities whether produced in India or
imported from abroad;

(b) whether Government are aware
that the practice in this matter differs
widely from the policy laid down In
the Industrial Policy Resolution; and

(c) the steps proposed to be taken
to enforce the principle laid down in
the Industrial Policy Resolutiom that

" foreign capital or foreign know-how

ig not required for internal distribu-
tion or internal commerce?

The Minister of Indusirisl Develop-
ment and Affalrs (Shri F. A,
Ahmed): (a) to (c).
to di ge foreign
or the companies with foreign capital
to engage themselves In the Internal
distribution of commodities whether
produced in Indla or Imported from
abroad.

2. To enforce this policy, the Foreign
Exchange Regulation Act, 1047 was
ded in 1064 so that foreign com-

(a) delays in the pr of
imported equipment owing
to forelgn' exchange difficul-

(b) delays in the supply of cer-
tain  indi plalli

which are being developed
in the country for the first
time,

Orders for the major imported and
indigenous components for the pro-
duc’'ion upto the middle of 1968-89
have since been placed. All efforts
are made to urge expeditious supply
of these components to adhere to the
planned production in addition to
sustained efforts for indigenous deve-
lopment of more and more items,

Internal Distribution by Pereign-
ownell Companies
0. Bhri C. C. Demai: Will the
Industrial

siate:

(a) the practice being followed in
respect of allowing foreign-owned

panies and foreign controlled Indian
Companies|firms or persons shall not
accept, without prior permission of
the Central Government or the Re-
serve Bank of India, appointment in
India as agent or technical advisers
or management advisers to any per-
son, firm or company. As a result of
this amendment, which came into
force from the 1st April, 1968, it ia
possible to check foreign and foreign
controlled jes from d X

ing purely trading activities.

Senlority the Diesel Locomotive
orks, Veranasl

842, ghri Sarjoo Pandey: Will the
Minister of Rallways be pleased to
state:

(a) whether it is 3 fact that in the
Diesel Locomotive Works, Varanasi,
the Prineiple for determining the
seniority under GM/DLW—Varanasl's
Cireular No. 31-E(Spl.) [Seniority|s4,
dated the 11th August, 1968 is not ms
per rules laid down by the Rallway.
Board; If ‘so, the reasocns there¥or;
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(b) the reasons of clause (2) of the
shove circular regarding “Prima
Focié¢ Suiiable for absorption™
not made practicable;

{c) the reasons of “length of service

being

uot treated as Quasi-parmanent?
. The Minister of Rallways
C. M. Poonacha): (a) No.

(b) The staff transferred from other
Railways could be assigned seniority
only in the grade held by them on
their parent Railway.

{c) In cases of fortuitous promo-
tions, the length of service in the
promotion grade does not count for
reckoning seniority.

(d) On Railways there is no proce-
dure to treat the staff as Quasi-
permanent.
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Plassl  Lotengtives

S48 Shri Jyelirmoy Basu: Will the
‘Minister of Raflways be pleased to
atate:

(a) the target of production of
diesel locomotives at Diesel Loco-
motive Works, Varanasi during 1965-

(b) the actua] production during
1965-68; and

() the percentage of import con-
tents of these locomotives?

The Minisiter of Rallways (Shri
©. M. Poonacha): (a) 44 locomotives.

(b) Actual production was 39 loco-
motives plus 5 locomotives which
were completed but were awaiting
tests at the close of the year 1965-86.

(c) 75 per cent.

Freight on Wagon Load of Timber
849, Shrl Jyotirmoy Basu: Will the
Minister of Rallways be pleased to
state:

(a) whether it is = fact that the
Railways propose to demand freight
for 190 quintals for a wagon load of
timber although the carrying capa-
city of the wagon is only 130 quintals;

(b) if so, the reasons therefor;

(c) whether Government have
recelved any representation in this
regard; and

(d) if so, the action taken in the
matter?

The Minister of Rallways (Shrl
C. M. Foomacha): (a) and (b). The

minimum weight econdition
for logs and bullies is 150 quintals per
B.G. wagon. That means that freight
charges are levisble on 150 quintals
or the actual weight loaded, whichever
may be more. Application of this
minimum weight condition necessi-
tates, therefore, weighment of each
consignment. To do away with the
need for weighment and save the

could be losded up to 190 quintais and
mare they notified 190 quintals s =

between
them. This took effect from 15th
March, 1087,

(c) Yes.
(d) The matter is being looked into.
Four-Bogie Electric Trains on Sealdah
Diviglon

859, Shri Jyotirmoy Basu: Will the
Minister of Rallways be pleased to
state:

(a) the number of four-bogie elec-
tric trains now Tunning on the
Sealdah Division South Sectiom;

(b) whether they are very much
overcrowded; and

(c) if s0, whether Government pro-

pose to convert them into full size
trains immediately?

The Minister of (Bhrl
C. M. Poonacha): (a) T8,

{b) No.

(c) Does not arise.

Detention of Trains at Balygunge
(B Rly.)

851, Shri Jyotirmoy Basu: Wil the
Minister of Rallways be pleased to
state:

(a) whether trains were held up
by passengers mear Ballygunge Sta-
tion (E Rly.) on or about the §th
March, 1967 (morning);

(b) if so, the number of trains held
up and the reasons therefor;

(c) whether the Gemeral Manager
was requested over the phone to send
a senior officer to explain the Tea-
sons for the hold-up to the incon-
venienced passengers;

(d) it so, whether a Senlor Officer
Was sent;

(e) whether the Railway Police
have submitted a report about this
incident; and

(f) if =0, the details thereaf?

The Minister of Rallways (Bl
C. M. Poomacha): (s) Yes, on $h
and 10th March, 196T.
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(b) Two trains on f#th March, 1567
were held up. On 10th March, how-
-2ver, hold up lasted for 2 hours 37
minutes resulting in cancellation of
22 trains, termination short of destl-
nations of 4 trains and detention to 9
trains. Hold up was due to demons-

trations and squatting by passengers’

of SL 233 demanding to push their
train ahead or SJ 45 which is sche-
duled to run earlier than SL 233,

(e) Yes.

(d) No.

(e) No.

(f) Does not arise,
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M/s. Indla Electric Works Lid,

Calcutta

853. Shri Indrajit Gupta: Will the
Minister of Industrial Development
and Company Affairs be pleased 10
state:

(a) whether the Committee set up
to investigate into the affairs of Mijs
India Electric Works, Ltd. Calcutta
has since submitted its report;

(b) i so, the findings and recom-
wmendations thersof, and
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(c) Government’s reaction in the
matter?

The Minister of Industrial Develop-
ment and Affairs (S8bri F. A.
Ahmed): (a) to (¢). The Technical
Committee’s report has been received
and jt is under active consideration
of the Government.

Issue of Import Licemtes

854. Shri Baburao Patel: Wil' the
Minister of Commerce be pleased to
state:

(a) whether, in view of the strong
criticism against the system of lasuing
import licences, Government have
initiated a new system of issuing im-
port licences; and

og-fh} if so, the main features there-

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). The
procedure for the issue of import
licences has been simplified and
streamlined. The following are the
mein features of the new procedure:

(i) Duplication of effort between
the sponsoring and the licens-
ing authorities has been eli-
minated.

In the case of small-scale
actual users, a general clear-
ance from indigenous angle
is obtained from the techni-
cal authorities for the import
of raw materials and compo-
nents, instead of obteining
specific clearance on each in-
dividual application.

(iii) Import licences are issued to
ac‘ual users on annual basis
and a mid-year endorsement
for half the value has been
discontinued.

(iv) Levels of heirarchy have been
reduced and time-limits have
been prescribed for disposal
of applications.

(v) Counters have been set up in
the major licensing offices far
expeditious disposal of sppll-

(i
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cations for revalidation or
amendment of licences,

(i) The rules for the transfer of
blished

Guna-Maksi Rallway Project

855, Shri Baburao Patel: Will the
Minister of Railways be pleased to
mtate:

(a) the stage at which the Guna-
Maksi railway project in Madhya
Pradesh stands st present;

(b) when it is expected to be com-
pleted; and

(c) the reasons for the delay in the
project?

The Minister of Rallways (S8hri C.
M. Poonacha): (a) The over-all phy-
sical progress achieved on this Pro-
ject by the end of February, 1947, is
48 per cent.

{b) and (c), Due to paucity of
funds, the target date for compl~tion
of this Project fixed for December,
1967, is likely to be further put back.

Raonning of an Additional Traln
between TataBagar, Patua and
Ranchi-Paina

Prasad:
Will the Minister of Rallways be

pleased to state:

(a) whether it is g fact that one
train makes only one round trip bet-
ween Tatanagar and Patna as also
between Ranchi snd Patna;

(b) whether it is also a fact that
during Holi and Marriage season, i.e.
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(c) it so, whether Government pro-
pose to introduce one additional Ex-
preas *Train at least thrice a week
between Tatanagar-Patos and Ranchi
both ways, during March to July?

The Minister of Rallways (Shri C.
M. Poonacha): (a) to (c), Nos. 87-88
South Bihar Expresses, 24[23 Ranchi-
Patna Expresses and two through ser-
vice coaches, viz, one composite I
& III and one III between Patna and
Tatanagar via Gaya, cater adequately
to the volume and pattern of traffic
offering between Patna on the one
hand, Tatanagar and Ranchi on the
other, throughout the year, including
during the period from March to
July, There is, thus no justification
for introduction of an additional Ex-
press train even triweekly on Patna-
Tatanagar and Patna-Ranchi sections
from March to July.

Tea Indusiry

857, Bhri D. C, Sharma: Will the
Minister of Commerce be pleased to
state:

(a) whether the commitise set up
to go into the problems of the tea in-
dustry and fo mend -
for increasing its production, has
submitted its report;

(b) if so, the salient features there-
of; and .

(e} the steps taken to implement Hs
recommendations?

The Minister of Commerce (Shel
Dinesh Bingh): (a) No, B8ir. They
have yet to start their work,

(b) and (c). Do not arise.

858, Shri D. C, Sharma: Will the
Minister of Indostrial

and be pleased to
state:

(a) whether M 4s a fact that single-
phase and poly-phase electriciy
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Bster industry is facing a erisis dus Haadloom Indmstry in UP.
to over-production in the country; ¢

859, Shrl M, Meghachandra: Will the

(b) whether it is also & fact that Minister of Commerce be pleased to

Government estimated the demand of
EWH meters at 21 million per year
whereag the actual demand has not

capacity
as a réesult of which smaller and
medium size factories have been
thrown out of production; and

(d) the steps proposed to be taken
to save and assist the meter industry?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F, A
Ahmed): (a) During last year there
was a glut in the market as the elec-
trification schemes did not progress as
anticipated but the position is now
improving.

(b) The target of 2.1 million meters
is for both single phase and poly-
phase meters. The year-wise produc-
tion of these meters during the years
1964-66 is as follows:—

In million Nos.
Year Singe-phase Poly-phase Total
1964 1481 o o053 1536
1965 1°116 0114 1.230
1966 1.049 0. 141 1.190

(e) A few units have increased their
production considerably beyond their
licensed capacity but they have
achieved the same without any import
of additional machinery or mw
not, however,
caused the closure of any of the units
producing house-service meters.

state:

(a) whether g sericua crisig bag hit
the handicom industry in UP. and
the Union Territory of Manipur;

(b) whether the prices of yarms,
dyes and chemicals have been rising
fast for the last few months; and

{c) if so, how many looms and
weavers have been affected by the
crisis and ths steps taken to meet the
situation?

The Deputy Minister in the Minlsiry
of Commerce (§hrl Shafi Qureshi):
(a) Yes, Sir, In so far as handloom
industry in UP. is concerned. No
information has been received in the
case of Manipur.

(b) There has been some rise im
prices of yarn, dyes and chemicala.

(c) No information is avallable as
to how many looms and weavers have
been affected.

The following steps have been taken
to meet the situationi—

(i) An ad hoe Committee consisting
of representatives of Govern-
ment, mill and handloom in-
terests has been set up. This
Committee Wwill exert the
necessary restraints on the
industry to keep the prices in
check.

(1i) Actual users’ licences have
been granted for the import
of permissible dyes and

chemicals in a liberallsed way

during the current licensing

period.
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Import of Electro-Medico Equipment

847. 8hri Maddi Sudarsanam: Will
the Minister of Commerce be pleased
to state:

(a) whether there is any pmnen‘l
to procure electro-medico eq

from the rupee payment countries;
and

(b) if so, the details thereafr

The Minister of Commerce (Skat
Dinesh Singh): (a) and (b). Under
the trade arrangements for 19067 with
G.D.R. and Hungary, possibility of im-
porting  electro-medico equipment
through the State Trading Corporation
of India exists. There is, howw.
no specifi posal under
tion of the State Trading Cu‘rporlthn
of India at present.

Tea Cenires In Londom

868. Shri Maddi Sudarsapam: Will
the Minister of Commerce be pleased
to state:

(a) whether Government’s attentiom
has been drawn to the adverse re-
marks made by Prof, C. N, Vakil in
his book on “Devaluation of the
Rupee; A Challenge and an Oppor-
tunity” on the way in which the Tea
its Tem

(b) if so, the reaction of Govern-
ment and the steps taken to remedy
the situation?

The Minister of
Dinesh Singh):

Commerce
(a) Yes, Bir.

(Shri

(b) The unsatisfactory running of
the Tea Centre in London came to
Government’'s notice before the pub-
lication of Shri Vakil's book. The
Centre has since been renovated and
service considerably improved. Ser-
vice is now confined to quality teas
and snacks. According to the latest
reports the Centre ls now being well
patronised. Some further Iimprove-
ments are also contemplated.

Enquiry against Black-listed Firms

889. Shri Hukam Ohand Kach-
htnlns Wﬂlmmmmrnthﬂ-

Development Company
mumwﬁwmm
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given to Unstarred Question No. 111
on the 3Ind November, 1966 and state:

Amin Chand Pyarelal Group of firms
which had been black-listed or penal-
ised;

(b) if 8o; the details thereof; and

(¢) i not, how much more time is
likely to be taken therefor?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F, A,
Ahmed): (a) to (c). Question No. 111
referred 1o by the hon. Member
was very wide and wvague inasmuch
as it did not indicate the type of
information|inquiries, the hon.
Members then had in view, However,
different Ministries of the Govern-
ment of India have been requested to
furnish the information in respect of
that question as it stands. Replies
from some of them are still awaited.

If, however, the hon, Member
has in view the datj
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Major Indusirial Howses

%70, Bhri Bhiva Chanidra Jha:
Will the Minister of Indastrial Deves.
lopment ang Company Affalrs be
pleased to state the five major ‘ndus-
trial Houses, (like Birla, Tata etc.)
and how much out of the total capital
stock in the Indian economy is, joint-
ly or individually under their contral?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A,
Ahmed): On the basis of the avail-
able data regarding paid-up capital
and net assets for 1963-64, the Mono-
polies Inquiry Commiesion classified
the following five industrial houses as
the top ones:—

1. Tata

2. Birla

3. Martin Burn
4. Bangur

E. The Associated Cement Com-
mni\u Ltd.

The latest data regarding the total
capital stock in the Indian economy
are not readily available. A survey

of
the Public Accounts Committee (Third
Lok Sabha)—50th Report, attention is
invited to the reply given by the
Minister of Steel, Mines and Metals to
Starred Question No. 171 on the 31st
March, 1987. The Ministry of Steel,
Mines and Metals have already set up
a Committee known as the Committee
of Enquiry (Steel Transactions).

ed by the Reserve Bank of
India roughly estimated the aggregate
tangible wealth of the country which
is the same as the capital stock in-
cluding land, as Rs, 55,600 crores for
the year 1960-61. On the basis of
these figures the individua! share of
these business groups of the total tan-
gible wealth of the country works out
as below

Rank Name of ‘Total No. Pa ercentage
business of Co, in C&ﬁ ﬂNl:lcﬂ lt’he net au?lr
group the group . crores) to  the rtoml

tangible wealth,
1. Teta 5 102.3 4177 0.75
2., Birla 151 76.3 293.7 - 0,43
3. Martin Bum 2t 2.3 1496 027
4 Bwngur L 19.7 779 o.x4
5. The Amoclated Cement b 242 774 0.14
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(

Mis New Ceniral Jute Mills Ce,, Lid,
Calcutta

871, Bhri Madhg Limaye: Will the
Mini of Comx be pl d to
state;

(a) whether it is a fact that Mis
New Central Jute Mills Co. Ltd,
Calcutta have been given big loans by
the Central Government and the U.P.
Government during the period from
1956 to 31st March, 1967;

(b) if so, the total amount of these

(c) whether it iz also a fact that
the financial condition of this com-
pany is not satisfactory and that this
company has not published its ba-
lance sheets for some years; and

(d) it so, the action taken by Gov-
ernment to realise these loans and
protect the interests of the share-
holders?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) and (b). No loan has been given
to this company by the Central Gov-
ernment. The Central Government is
not concerned with any loan that the
U.P. State Government might have
given.

(c) and (d). No information is
available regarding the fnancial con-
dition of the company. It has, how-
ever, been reported that the com-
pany has not filed its balance sheets
for the accounting years commencing
from 1s¢ April, 1084, An investiga-
tion has also been ordered by the
Company Law Board into the affairs
of the company under sub-clauses (1)
and (1) of sub-section (b) of Sectlon
237 of the Companies Act, 1058.

1237 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE.

Brix surrLyY or mECTRICTTY TO BoA's
CEMENT PACTORY AT

the
Chintamani Panigrehi,

.

Wr. Bpeaker: Wow, we shall take up
ealling-attention-notice. Shrl

Shri 8, Kundu (Balasore): On a

point of order.

Mr. Bpeaker: The calling-attention~
notice is being taken pp. How can
there be any point of order now?

8hri 8. Eundu: Before you take it
up, I want to raise this point of order.
I had tabled a very Important calle
ing-attention-notice relating to the
art silk industry....

Mr, Speaker: Order, order.
Shri 5. Kundu: Let me be heard
Mr. Speaker: Unless a calling-

attenti is per d, it cam-
not be raised here, I would not even
allow it to be raised here....

Shri 8. Eundu: About 20,000 wor
kers are affected....

Mr, Speaker: About a hundred
calling-attention-notices are with ma
Everyone of them cannot be allowed
here. ...

Shri 8. Eundu: It is an abuse of the
judicial discretion.

Shri Hem Barua (Mangaldai): It s
a very important question....

a calling-attention-notice
not been permitted cannot be raised
in this House. If I allow the hoh.
Member then I shall have to allow
severa]l others to raise it in the same
manner,
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Surl 8. Kunda; About Ra. 38 crores
worth of foreign is inwolv-
ed, we are losing it; about 26,000
workers are facing unemployment.

Mr. Bpeaker: Order, order. Shri
Chintamani Panigrahi.

~ Bhri Chintamani Panigrahl (Bhu-
baneswar): I call the attention of the
Minister of Irrigation and Power to
the following matter of urgent public

and I request that he may
make a statament thereon:

“The reported agreement of
Government, during President's
rule in Rajasthan for bulk supply
of electricity for Birla's cement
factory at Chittorgarh at a con-
cesslonal rate entailing a loss of
about Rs. 30 lakhs to Govern-
ment per annum.”.

The Minister of Irrigation and
Power (Dr. K. L. Rao): I lay a state-
ment giving the required information
on the Tsble of the House, [Pluced
in Library. See No. LT-307/67].

Shri Chintamani Panigrahi: He
must read it out.

Mr. S8peaker: It is a statement run-
ning to four pages.

Dr. K. L. Rao: It was placed on the
Table much earller.

7, 1967 to Birla factory (C.A) 3530

per day, we are hardly producing ons
lakh units per day-

shortage of power in Rajasthan be-
cause this iz & very difficult spot un-
connected with neighbouring States
and its own production is not there.
Of course, I am very glad to state
that by the end of this year and in
the course of the Fourth Plan, it will
be a swplus state and there will be
a large amount of power generated
But at the moment, we are suffering
extremely. Therefore, it is that we
thought of various methods to rectify
this shortage. One of the methods was

will take some time.

Meanwhile there is one gas turbine
which we have got at Kota which runs
on high speed diesel oil where the cost
of generation is considerably higher,
something of the order of 33 P. be-
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river will be filled and there will be
Do necessity to use thiy costly method
of power generation.

It has also to be noted that this
kind of exemption from excise duty
is given for diesel oil which we use
on the generation of power, ordinary
diesel oil. It has been completely ex-
empted from excise duty; here we
have done it only 55 per cent. I must
thank the Finance Minister for accept-
ing this,

Now, on account of this, the rate
comes down to 37 P. excluding interest
and depreciation in any case to be
incurred. Some of the industries,
‘Birlas, J. K. Synthetics and others
‘have come forward to bear the entire
expenditure of taking up the power at
35 P, which is expected to meet the
entire cost of generation, whereag at
the moment they are paying only T P.
But they are prepared to pay 35 P. for
thesa four months in order to get this
power.

An hon. Member: Birlas.

Pr. K, L. Rao: Birlas, JJK. Synthe-
tics and other industries.

Shrl Hem Barua: You are specially
kind to Birlas.

Dr, K. L. Rao: We are only kind to
‘the Indian nation, because we want tu
see that industry keeps on running:
otherwise we will lose very heavily.
For example., if there is no supply
of power, the |oss in production we
will guffer will be of the order of
Rs. 2 crores. Power iy very essential
for production——that Is obvious.

It is not that any particular cances-
3ion his been given to any industry.
As regards the question of loss on
account of the exemption, we will lose
about Ras. 10 lakhs for four months.
But it has to be remembered that the
excise duty that ‘we levy on the ce-
ment products produced by using this
power when the station which is
closed is reopened and when the ce-
ment fartory is reopened will alone
be Rs. 15 lakhs.

Eleciric supply CHAITRA 17, 1889 (SAKA)

to Birla factory
(C.4)

Shri 5. M, Banerjes (Kanpur): In
UP also you did the same thing in the
eueh::ﬂm Aluminium Corporation of
Birlas,

o iy wige Wifigr : (we)
e WERd AT sEear T N
...

Mr. Speaker: What is it about?

oMo TW wAET Wi ;¥ few
Wy ¥t § 7 & orerar w-mgeT g
fi ey & Farreft ot Frar et ® wwar
oA e @iz Wl £ 2 fawrk W
wrawT F ¥ iz deft W aay §7

o wiww A i o
qrag fafret &1

WMo T welge wifipay : Afer
wrew dar g § e ¥ Rt Wi
Lect cit AR g4

Dr. K, L. Rao: On account of the
remission that we have given, we lose
about Rs. 10 lakhs for four months, but
the amount of excise duty that we
levy on the cement produced is itself
Rs. 15 lakhs, besides sales tax from
this and so on. That is one factor
alone. If we take other factors intc
consideration, we are getting profits
in this and not losing. Therefore
there is nothing wrong in the step that
we have taken to ensure that we get
as much power as possible, Actually,
it it is possible, we would have produ-
ced far more power from this source.

SBome hon. Members rose—

Mr, Speaker: All of you will please
sit down. On a call attentlon nor-
mally only those who have cafled the
attention of the Minister are permitted
to Put one question. Now I have got
some chits here from friends that they
would like to put questions. (Intefrup-
tions) You can change the rules, I am
not preventing anybody, but the call
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to Birlg factory (C.A.)

[(Mr. Speaker]

attention notice has been given by
only one friend. It is an important
question I know, and many of you
have your own doubts and you would
like to put questions, but you can re-
20Tt to some other method to elicit
information. But on this call atten-
tion the sgystem has been that only
those who call the attention of the
Minister are called. Therefore. there
is no use shouting now, Please adopt
some other method for eliciting this
information,

Shri 8. M. Banerjoe: We can #ak
for information.

Mr, Speaker: Mr. Banerjee always
rises on a point of order or point of
information, it is both. I know you
have a point of order or _something,
but I will not allow the Minister to

Panigrahi, -
attention, to put the question.

Shri Chintamani Pamigrabl: Before
that, I may submit that thhulmu-
Wdﬂmmtomﬂm
the s are ted in this.
‘Therefore, plun allow three or four
other supplementaries of others,

mlmmmmm
You need not assist others.

mttop\naqumlon.mput You
meed not speak for the House. It for
is othery to take care of themselves.

Bhri Chintamani Panigrabl: 1 would
like to know....

Mr. Speaker: I am not sure whether
you want to know wfything at all

APRIL 7, 1967

Re, Question
of Privilege
ter would at least place before
House the agreement with Bir!
that we can know the informa
detall and discuss it in the House,

cause the tiger has been caught in its
own den now.

5k

‘Dr. K. L, Rao: I would like to say
that there is no agreement with
Birlas. We have nothing to do with
Birlas in this matter. There I3 no
concession at all I am gorry that in
spite of my explanation and the whole
statement he hag rauised the question

or ag t All
we have done here is to wai
excise duty on the high speed
oil that is used. The amount of

3

i
]

4

8

i
Hit
siifee

;
|

RE: QUESTION OF PRIVILEGE

it W ew qew | (fieelt wey) -
e AEEE, T aret et & Grader
HIWT T NEATH TW WL ¥ TEw T
wigar § | w5 § fis 2w
fra¥r o mfta & wiww o g wEET
T -y urrey war g § o e
fawslt 3 Y w9 25 g wWTEEY
frregame &Y g &, o & wwrar ok
gty Wt i ofy WY i §, woeTT oy
wiferdt & Wit woee o et Wi
fidt %\ womw wew, Ty el
ww ot wer ggr § Wit 7 T A
wrw ger, wg o e f @fer
THE WIW WY 7 AT & v ¥ O
ﬂrwdtwi\!l-—lliﬁm
erarY wre v ot



3538 TRe Question CHAITRA 17, 1888 (SAKA)

e Wi Y ¥ W e ¥
Forer wretorsy o1 frdrer of Yo gwgrraw
tfewrer ...

Shri Hem Barus (Mangaldal): Is he
referring to cow or bull?

Mr, Speaker: He is discussing the
arrest of an hon. Member of this
House. He is raising & question of
privilege on the arrest of an hon.
Member of this House,

oy siwewre o : &fiw v ¥ e
ar g o ey ot gugeraw ¥ fear

T IW w1 WY fawrer W o frar )

weqw wirew, 5 wiw W g
*Y fir Wit ¥\ /% way ¥ g i
woen oY WAFTAE W A FTHA WATIY
fiwar 1 86 Wit & qrw arferaTite & waR
wgt 144 7o W gk &, 97 % Frovare
fiear ot o 1 ZF i dsTwcH A,
ar # 3+ W T i oy WeaeT &
weer §, g% ¥ wwm, oy ek o€
Wt ot # dor %< qfive whawifct A
ww, Ot w2 oy sfagriz W e
wnar | ey ofedz & o W7
Wi A T, I Y T

AET 9T T ¥ arfEr

wt fiest Ty mm )

of Privilege 3536

e uthority as the cese
or ve a s

may be, shall immedlstely inti-
mate such fact to the Speaker
indicating the reasons for the
arrest, detention or conviction, as
the case may be, as also the place
of detention or imprisonment of

ff o & wnmt ww off @0 o Rar R
AT W

"When a member is arrestad
and after conviction released
bail pending an appeal or other-
wise released, such fact shal
be intimated to the Speaker
the authority concerned in the
appropriate forth pet out in the
Third Schedule”

bt

<t 144 wr gf & Wit Iw Wy

ety A g
qx fmr T 1wt TR A e
wn wawigEi & wq (W
geH & o gfew o sl Ry
A B ofrw v ¥ & oy ol i
wgi g et & Ty W ke | @
Fwddrcgfemdr o Y figwic
wY garrory Y & el oft, g g Y
ar awd & o 7 ¥ Qv W Ale felr
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[t ®rt rmy qox]

9 i T ¥ agh o g W
a¥ oy wrAen Afede WA gt W
Feri wra

% F A W e e §
W< 7 ag v wrox 5l wgew Oy
%% fs 9iE femmaz & o = &, W
witfﬁm[mwtt o qeqer
wgrzn, frowres o e g 2
wifaan gor sric gl gar | @ o
% weqreg o fiew Gar i g §, %
| gUT Wiw gETL ATt s wemOw
wIE & Arg gwr §C o GwE S
% w1y gwr fF Forrdy firoware T &
X #® dor fear sy Whew fem opt W
wor w1 few o & S mar s
ATGE AT, Jeare A, i dw ¥ ww
e w3 ¥ fag @ Wi
w7 B gt 2, fewme § wrEv
g ww A Ay

wers wgey, § ag o1 o fedww
we § 99 % AT afoamaT i F A
o o oemmr g 1 o wE O
wdw 7 fedwr A ot oformar s #
Yk § 5@ &7 weew ag § (6w fedy
* wrardt & FoT A0 g e f,
N Wy geEr ¥ W wEAT ATEAT
dIw 9 Av wd § R ag
oF 92 & fau & wig ag & 92 ¥ fau
o Mag fedwm s wr & 1 X9
T ¥ gy AT BT & A9 o §,
FAFE &7 s ot § o # ag w
Y T ¥ qgAT AT -

*Detention means keeping

back. This may take place either
by physical force......

Mr. Speaker; That is accepted by
everybody. There i8 no dispute about
the meaning of detention.

Shrl A. B Vajpayee (Balrempur):
They might say, he was not detaned.

Re. Question APRIL 7, 1947

of Privilege 3538

i drcww g # ofy wen
T W fir e e & e g feeeft o
qfre et &1 o W el
f grieYE ¥ gt ®w ¥ warife fn
fis gferm ¥ werr aaamdy ¥ & i gt
o Ior vy fe afindz & W g

“Detenti } back.
This may take place either ¥
physical force, that is to say, the
person detained is kept back by
physical force or threat or it may
be due to deception practised on
the person concerned or it may be
due to ind t or P i
that is to say, a rosy picture may
te painted before the person com-

wa wsgW WEEE, W g
gy fedy wft frar ot agh gfew
g g wiaedr I W TEw
famy @ty i A ww WA
™ @ W W g
2w o B i fir agt g are faonk
amrfr oy i ag feder 81 W@
fyare @ 7y o ot frwey ofr Hfier
T sy fear wr g

3
A
a
b4
|
3
gﬂ’
|
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iy ft seeft ¥ wgt av I ¥ Wl
e gfrroadam ) I waw
waifeday wafag e vy,
& qx: wrt ¥ gy srdwr wem froag
wra wwan fifsdy w7 w1 &9 v
wifgg 1

it wrx fogedt wradlt : aw
wuTHl A1 30T AT A T § W
gy frraim s fanager d W §
97 ¥ o frat &1 q3d7 § wFaT §
#fra a3 wrex & aafor § ofc @92
Farer €1 w7 faosh o gfay w0y
ag wia s ara § fe Py o aoafor
1 utr fraY &) €77 9260 % 51 9%
AT o F AT T FT HF wF
a1y o7 s widY faoma § A
AT AT AL IT I BE T 1 WAT
fe=t &Y qfrr 3 =9 ¢ fgowy
# fam @ 1 37 F G397 w47 w247
agt fraf? I7 % fgzas ¥ 9w
frar Y 373 22 7 ey B A @A
aff fafarqya o w@Iwy faA 6y
gfry ®1 a3 57 ¥ 27 § fr ag 7= w1,
% 91g Fr ¥ 5 $X o WX
ar wg et s:r o ¥ | waw
wgrrx & gaan § B o7 ama agr
wEATC Ty A i wgrEm feselt #Y
gfTT ) Tar w7 Fr wifrw 7 w17
wIT X7 AT Frf awar gf g ar
IF frsa w1 gf 17 A aT6 ¥ @9q
B qrey qra it 1.F570

@t awmwac el (gay)
af w4 ¥ fs g5 o it off w8 & aevew
W Wi avrsr I & gio ¥ ug faiew
wor s § 5 oy frewmd fedt
wrare Arafos #r af gk 4 wxag
w1 wwrarT 97 ;o sefiy  mh
ot ard 2o #) 531 wr wmar Fr ewh
WER OE ¥ 17 e & frowrd g€,
138 (Al) LSD—s8.

of Privilege 3340

Wt tw ¥ gar wed & aw wewd
e o § i faor avet i enfarr
W e & o W § 9 #Y g qa-
wa ¥ Wi & av fawit oy gfaw o
wir & fiedft oy ¥ g A T oW
o wfeam

ag wTTET A W A5 W W
way sret % afawrdd &1 g g §
w gfez ¥ & g g s o Fafass
wAE W WA ww )

13 hrs.

The Minister of Home Affairs Shrl
¥. B. Chavan): Sir, T will p ace my
siatement on the oral -eport that I
have reccived from the officers cun-
ecerned of th~ Delhi Administration,
T got intimatlon of this Priviiege
Motion sometime yesterday evining.

o O wAYT witfgan (FWA) ¢
WETH HEET, A g9 FT AV § |
Rk A feoey & &t g WA
Mg dmeamt Efragaa g av 3
§ 57 ¥ ag mx wrd Fraigrit af A
aRAf1 TmEr A Fe gfaw ¥
fAdm ag 9% agi 73 T g7 & wgd
g1 wx A gz & strAAT wTEAv
Efsaasfaamr amg agen
aE A ar gvl 1 Or & wrT 9
wsamHfaf g FasrEfay,,

o gRoAoY wagrer ¢ AT femmr
Hgw At 1 gEET A A g
T et gewT Atcw v K o R
ra @ gy § 1 # fearn #r ownl
T AEE

Tro W YT Wifgm : I
g daramea § 5 o wamw
wraf § Iw Ford qr o gfew &
qaer faltdr o9 wr A gt ?
w st Ak ot fehravg T ...
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Mr. Speaker: After all, the “ome
Minister of India is not going to per-
sonally enquire into these things. Oaly
through his officers he conducis (ne
enguiry. That i#8 what he means.
Even then it does not mean Lhat the
Home Minister is not responsible, If
something happens in Assam he can=
not run up there and get the infor-
mation. He only gets the inforina-
tion through his officers.

oMo T AT wWfgmw 0 ST F
wfwad, gfaa 1 fed

Shri Ba! Raj Madhok (South Delhi):
Then he need not say that it is the
information he has received. It is his
information. We are not concerned
with the source of his information.
We are concerned with the informa-
tion that he gives.

Shri ¥. B. Chavan: I do certainly
make a distinction of these thiugs,
because after hearing these 1cports I
could not make any special further
enquiry on the matter because I re-
ceived this intimation  yesterday
afternoon.

o T wAYET Wifgar o @1 ol
ux wor ffxd, wac freerd T
g

shri Y. B, Chavan: Whatever infor-
mation I have got I am giving her2. I
can take responsibility for a certain
sction which I ordered. If I muke
an inquiry and if 1 accept the verdict
of the inguiry, then it is my res-
ponsibility.

o orw weivge witfigar sy WA@Y
whigd T woft Predtardt e wfed |

Shri Kanwarlal Gapta: You can
make the report tomorrow.

off qEEvICR WY wTET Y
f owx ap g IR R AN
Y

-Re, Question © APRIL 7, mer

& Privilege 3582

we T wAgE Wi : T W
farfard 7ff, a3 g @ Sg7 & =T
wowa § ag aqwa ?

ot owovec wpw ;- A0 @
formra g1

Whatever information I am giving
you, I am taking the respon.iblity
for it. Therefore, my repori 1s that-
in the afternoon of 5th April, 1867
Shri Bramhanandji, MP., was itting
in the round-about to the no-th of
Parliament House. He wax juined by
about 150 personsg for a dcmonsira-
tion against ecow  slaughicr. The
demonstrators were peaceful, At
about 3.00 pm. Shri Brambliunand;s
and other demonstrators of their own
accord pot intop three police vemicies
that were there,

Shri A. B. Vajpayee: Of therr own
accord?

e O wAET W.fgm : wow
L

Shrl Y. B. Chavan: 1 am telling you,
the impression that I got....

Sbri A. B. Vajpayee: This s tantas-
tic,

ghrl Y. B. Chavan: It may be fan-
tastic. From the fact: that I have re-
ceived it appears that ‘h2ge peope
really were doing satvigraha lur
getting arrested and  the pohce rc-
fused to arrest them. Thut acems to
be the impression th~t I get ‘rom the
report of the case, Tt weal un......
(Interruption).

oft grze fugrdt wod™ ;. evoer
weren, oy Pz o7 fr wwe sl
mrawrm @ Forr ey feRer -
wr g wr wyren feew O froer fawrY
wew ¥ uw g www F farafeerd
w1 wreEr §. v et vHjen sl
e gf ag e Tt R -y



3543

T ¥ wa it o fardrarfeerdl w1 Ieew
oy o% feedlt & wwad ¥ femr &
sid) wgreq Wt I ¥ wifwer @y w@w o
W a8 IF W FE gL Al W awr
g wigy & 9t TgTA ¥ g A
qavam F fr s w1

o TUNECH WH ;a7 q|
wY 7 fam @y )

ot wr  fagd wedd : gw
ey 2 3 fordr dare

Mr. Speaker: I think it would be
better if we allow some more time.
Further, tomorrow is a working day.
Therefore, we will take it up tomor-
row. Now we will adjourn for Junch,

13.05 hra.

{The Lok Sabha then adjourned for
lunch till Fourteen of the Clock)

The Lok Sabha reassembled after
Lunch at Fourteen of the Clock,

[Mnr. DepuTY-SPEAKER in the Chair]

Shri Buta Singh (Rupar): Sir. we
could not hear the belt in the Cen-
tral Hall.

Mr, Deputy-Speaker: Papers to be
laid on the Table. Shri Morarji Desai.

14.04 hra.
PAPERS LAID ON THE TABLE
Avprr Rerorr (Crvin) 1967

(Bhri Morarjl
Desal): 1 beg to lay on the Table a
copy each of the following papers:—

(1) Audit Report (Civil), 1967,
under article 15(1) of the Con-
stitution. .

A2) Appropriation Accounts (Civil),
1065-66.

8arr Crss (AMmwoMENT) RULES, ETC.

Papers Laid ~CHAITRA 17, 1880 (SAKA)

Papers Laid 344

Reddl) (On behalf of Shri Fakhruddin
Ali Ahmad): I beg to lay on the
Table:—

(1) A copy of the Salt Cess (Am-
endment) Rules, 1968, published
in Notification No. S.0. 3392 in
Gazette of India dated the 26th
November, 1988, under sub-sec-
tigm (3) of section § of the Salt

5 Act, 1953, [Placed in

i‘.‘ =mv. See No, LT-286/87).

(2) (i) A copy of the Annusl Re-
port of the Triveni Strue-
turals Limited, New Dehi,
for the ycar 1965-6f, along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, under sub-
section (1) of section 819A
of the Companies Act, 1956.

(i) Review by the Govern~
ment on the working of the
sbove Company. [Placed in
Library, See No, LT-287/87).

(3) (1) A eopy of the Annual Re-
port of the National Small
Indust-ies Corporation Li-
mited, New Del™i, for the
vear 1985-84, a'ong with the
Audited Arcounts and the
comments of the Comptral-
ter and An“itsr General
therenon, under sub-section
1) of ge~tirn 8194 of the
Companies Act, 1956.

(i) Review by the Government
on the working of the abwve
Companv, [Pla~ed in  Lib-
rary, See No, LT-288/87].

(4) (1) A copy of the Annual Re=
port of the National Inatru-
ments Limited Calcutta, fo=
the year 1993-76, a'ong with
the Audited Accounts and
the ecomments of the Com=
ptroller and1 Anditor Gene-
ral thereon, under sub.see-
tlon (1) of s~ctinn BIRA of
the Companies Act 1008,
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(ii) Review by the Government

on the working orf the
above company. [P.aced
in Library, See No. LT-
289/67].

(5) (i) A copy of the Annual Re-
. pori of tha Hi..dustan Photo
Fims Muau.a.turing Co.n-
p-ny L.mted, Oot.camund,

to: the year 1965-66, alung

w.th the Au.ited A counts

aad the commants of tue
Co.npirollar and Aud. tor
Genera thereon undor sube-

sect on (1) of saction 619A

of the Cumpanies Act, 1956.

(ii) Review by the Govzrn-
mecnt on the working of the
ab,ve Company. [Pinced in
Library. See No. LT-290/
67].

(6) A cony eacth of the Annual Re-
p rts for the year 1964-65 of the
follo viny D-valopmeat Cou-cils
under su%-section (4) of section

T of the Iadust-i=s (Davelop-
mant anl Regulation) Act,
1951: —

(i) Dav-1'pment Council tor

Hz2avy E'ectrica' Industries.

(ii) Dav-~lomment Coun-il for
Machizre Too s Industry.

(iii) D> vel'npmant Counr-il for
Ncn-Ferrous; Meta's Iadustry.

(iv) D=ve'zpment Council for Au-
tomobiles, Automobile Ancu-
la~y industrins Tran=port
Vehi 1l Tndustrizs, Tractors
ayd E- rth-Mving Eqg':p-
m-~n's and Intzrnal Combus-
tion Enginzs.

(v) D-velapm~nt Council for In-

organ‘c Chemical Industries.
(vi) D2velopm-nt  Council for
Tex'ile Machinery Industry.

(vii) Dzv=lonment Council for
Drugs and Pharmaceuticals.

APRIL 17, 1967
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(viii) Davelopment Coun:il for Art
Silk Industry.

(ix) Dazvelopment Council for Or-
ganic Chemical Industries.

(x) Development Council for
Woollen Industry.

(xi) Deve cpment Council  for
Paper, Pulp and Allied Indus-
tries.

(xii) Devzlopment Council for

Sugar Industry,

(xiii) D.vz!opment Cou-cil for Oils,
Datergents and Paints.

{xiv) Davelopment Council for
Instruments, Bicycles and
Sewing Machines.

{(xv) Development Council for
Glass and Ceramics.

(xvi) D> vz opment Council for 1.C.
Engines Power Driven
Pumas Air Compressors and
Fins and Blowers,

(xvii) D=vzlecpmant Council  for
Ligat Electrical Industries.

(xviii) D-2velopment Council {for
Leather and Leather goods.

(xix) D:v:lopment Council for
Fo-d Prozessing  [ndustries.
[P 1ced in the Libravy. See
No. LT-291|67.]

(7) A c»p7 of nierim Re2nort to
Pianning Commission o1 In-
dustria! Planning and Licensing
? i~y by Dr. R K Hazari,

the Library, See

No. LT 293|€7.]

TRIgrad i

Rero~T 0~ NEYYELT LIGNITE
CO~PORATICN ETC.

The M'nistar of State in the Minis-
t=y af S'-a’ Mives and Ma'alz (Shri
P. M. S~ (On bhehalf nf Dr. A,
Chenna Reddy): I beg to lay on the
Table—

(1) (i) A copy of the Annuil Re-
port of the Neyve't Lig-
nite Corporation Limited,
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Neyvell, for the year 1885-
#6, po0g with the Auvainea
A.cvung and commenus of
the Comptrol.er ana Audl -«
tor Geperal thesson, unaer
sub-secuon (1) of se.tion
810A of the Compun.es
Act, 1958.

(ii) Review by the Govern-
m:nt on the workng of
the abave Company.
[Placed in the Library, See
No. LT-292/67.)

(2) (i) A copy of the Annual
Report of the N.tional
Mineral Deve'opment Cor-
puration Limitei, Mew
Delhi, for the ya2ar 1935.8u,
along with the Audited
A-count; and thes com-
ments of the Comptrollsr
and Audito- General
‘thereon under sub-section
(1) of section 619A of the
Compan'es Act, 1956.

(ii) Review by the Govern-
m:nt on the working of
the above Comboany.
[P'ac~d in the Library. See
No. LT-186,67.]

(3) (1) A copy of the Annua]l Re-
port of the Manganese Ore
(India) Limit-d N-gaur,
for the year 1085-86. atong
with the Audited Accounts
and ths comments of the
Comatro ler and  Aufitor
General therean, under
rhemectiogn (1) ol sect on

r G19A of the Companies
Act, 1058,

(ll) Review by the Govera-
ment on the working of
tha abave C '‘mpany
[P 1ceq in the Library, See

No. LT-18787.}

Revowr ov R.T.C. awp Exronr onr
. Rumeex Briving (Inseecmiow) Ruves

The Deputy Minlver in the Minls'ry
of Commecr (Shel Rhafl Qoreeh))
{On behalf of Shri Dinesh Singh):
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1 beg to lay on the Table—

(1} (i) A copy of the Annual Re-
part of the State Tradung
Cosporation of India la-
mited, New Delhi, for the
yedr 1965-68. along wilth
the Audited Accouats and
tne comments of the Com-
troler and Auditor Gene:al
thereoa under sub-sacilon
(1) of section E10A of the
Companies Act, 1936,

(ii) Review by the Gove:nment
on tne working of tho
aosve Corporaticm. [P.ac-
ed in the Library, See No.
LT-294|67.]

(2) A cony of the Export of Rub-
ber B:lling (Inspection) Ru.es,
18968, published in Notificatou
Non. §5.0. 848 In Gazette of
India dated the 13th Marcn,
1867, undzar sub-section (3) of
gection 17 of tha Export (Qua=
litv Control end  Insmection)
Act, 1063, [P.iac-d in the Lib=
rary. See No, LT-205/67.]
TERRITORIAL  ARVY (FInsT Anown
MENT) RuLcs

The Minhiter of Parlixmentsry
Affairy and Communieations (Dr,
Ram Suhag Singh) On beha!! of
Shri Bali Ram Bhagat): 1 beg to
lay on the Table a copy of the Terri-
torial  Army  (First Amendm-=nt)
Rules, 1957, published in Notification
No. SR.O. 92 in Gazette of India
dated the 18th March, 1037, issued
under section 14 of the T:rritoriai
Army A-t, 1048. [Placed in the Lib-
the Library, See No, LT-206/87.)

STATEMENT SHOWING ACT"ON TAKEW On
ASSURANCES XTC.

Dr. Bam Subhig Sivgh (On pe
of Shri 1. K, Guiml)':‘l hgh.lll:
lay on the Table the fallow
ing statements showing the action
taken by the Governmimt on various
Misurances, promises and
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ings given by the Minis‘ers during
the various sessions of Lok Sabha:—

Fourth Lok Sabha,

1, Statement No. I—

First Session, 1967,
Third Lok Sabha

2. Supplementary State-
ment No.
Sixteenth Session, 1966.
3 Supplementary State-
ment No. V—
Fifteenth Session, 10866,
4. Supplementary Stale-
ment No.
Fourteenth Session, 1066,
5. Supplementary  State-
ment No. XII—
Twelfth Session, 1965,
8. Supp ementary  State-
ment No, XVII—
Eleventh Session, 1085.
7. Bupplementary State-
ment No. XXV—
Seventh Session, 1064.

[Placed in the Library, See No.
LTr-297|67.]
Bhri S. M. Banerjee (Kanpur):

8Bir, about these various assurances,
promises and undertakings given by
the Ministers during the various ses-
sions of the Third Lok Sabha and the
Fourth Lok Sabha I have to mention
one thing. Last time also I men-
toned it. During the Third Lok
Sabha certain assurances were given
in this House. One was given, after
we phed a discdssion, to the effect
that there would be a proper inquiry
into the various shady deais of
Messrs, Aminchand Yeareylal. That
assurance has not been fulfilled.

Another assurance was given in

this session. When the CIA activities .

colleaguas and let this House know
whether any commisrion would be
appointed or not. That alsd has mot

AFRIL 7, 198Y
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been fulfilled and tomorrow is Lhe
last day of the session.

Thirdly, the hon. Minister for Par-
liamentary Affairs promised that he
will ask the Commerce Minister to
make a statement on the mismanaged
concern of Lakshmi Ratan Cotton
Mi'ls, Kanpur, which the Central Gov.
ernment wanted to take over. They
have not yet taken It over despite the
fact that the committee appointed by
them have recommended unanimous-
ly that it should be taken over. That
assurance has not been fulfilled, that
is, the Minister of Parliamentary
Affairs has not made a statement on
that.

Fourthly, on 5tF December, 19686,
on the last day of the last Lok Sabha,
an assurance was given by the hon.
Defence Minister, Shri Swaran Singh,
when I raised the question of tha
victimisation of the employees of
Hindustan Aeronauiies Ltd, Kanpur
who were wrongly dismissed. He gave
an assurance that he will consider the
case and inform this House. That has
not yet been done,

These are the four assurances which
were given and which have not been
fulfilled. ] would request you to take
note of them and request the Minig-
ters concerned to make statements to-
morrow, the last day of this session,

Mr. Deputy-Bpeaker: They will be
looked into by the Committee on
Asgurances. Bome of the assurances
were only recently given on the floor
of the House. The Committee on As-
surances will lock into them,

Bhri 8. M. Banerjes: What about
the old ones?

Mr. Deputy-Speaker: They will also
be looked into,

Bhri 8. M. Banerjee: Sir, tomorrow
iy the last day of the session. This
ig my submission. About the C.LA.
also, the hon. Deputy Prime Minister
made & statement outside that there
will be an Invesigation made about the
CLA money or Amarican money
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coming into vur country, whether
through the C.I.A. or any other
agency. I am thankful to him for
that. The Minister concerned gave a
solemn assurance in this House, when
there was a demand from all sections
of the House, both Opposition and
«Congreas, that there wil] be a probe
into the matter on the C.ILA. activi-
ties. Then, there were the assurances
made about the Lakshmi Ratan Cotton
Mills, Kanpur and the HA.L. empln-
yeeg who were wrongly

*There is a serious situation today. 'l'he
Minister gave an assurance on the 5th
December, 1966 and tomorrow is the
last day of the session and, therefore,
1 urge upon you to do the needful
1f these sta'ements can be made, that
will save the situation in the Lakshmi
Ratan Cotton Mills, Kanpur and the
H.AL, Kanpur. 1 am raising these
things not because I am electeq from
that place but the situation is very
serious.

Dr. Ram SBubhag Bingh: Sir, as you
have rightly said, the Committee on
Assurances will look into the matter
to see that all the assurance that
have not been fulfilled are fulfilled
later on.

Ay regardy the Aminchang Pyarelal
transactions, that is a matter which
will certainly be gone into within the
limits of the assurance made by the
Minister concerned. As regards the
assurance that Mr, Chagla gave about
the C.ILA,, that was only recently
made and so ig the case of Lakshmi
Ratan Cotton Mills, ur. 1 have
already brought it to the notice of the
Minister concerned, that is, the Minis~
ter of Commerce and he will do the
needful. In that regard too, I have
not given any assurance that I will
get it done during this time.

shri 8, M. Banerjee: You sald ‘bat.
Dr. Ram Sabhag Singh: I conveyed
that to him and even today a question

Shrt 5. . Baverjee: Mo,
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Dr. Ram Subhag Siagh: ...and he
was replying to it. Anyway. that has
been brought to hig notice. Thg Com-
mittee on Assurances will go into it

Shrl 8. M. Banerjee: When I raised
this question the Speaker, in
his wisdom, asked the hon.
Minister and he was kind enough
to say that he will couvey it to the
Commerce Minister and ask him to
make a statement if he so desires. I
am not misquoling him. The second
thing is about the H.A.L. employees,
‘That is g public undertaking and
there iy & serious situation I wurge
upon you to do the needful, The hon.
Ministcrs gave an assurance which
was very sympathetically received by
al] the 4000 employees. Tomorrow ls
the last day of the session and I would
request him to make 3  statement.
That will avert the serioug situation
that has developed there, I know
that these things go to the Assurances
Committee. It will take a long time,
The sitaation is quite explosive. 1
would urge upon the Commerce Min-
ister and the Defence Minister to make
statements tomorrow.

sff goRt WA wETw  (Iwda) @
AT du Fw aF § fog agr fem
T & Wi T gHT FT wIET
w fag . ..

Mr. Deputy-Speaker: We are on
the question of assurances. If you
have got to say something on that,
you can say it at the appropriate
time and not now.

Shri Shashi Ranjan (Pupri): May I
say & word about this? The Com-
mittee on Assurances lockg into the
assurances and {f any clarification js
to be sought from the Minister con-
cerned, it is to be done through the
Parliamentary Affairy Department and
it is the Minister in-charge of Parlia-
mentary Affairs Department who re-
plies in the House and asky the Min-
ister concerned to furnish proper nx-
planation.

So, actually the Minister of Parlia-
mentary Affairs is to reply = to
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within what time limit he wou'd
the assurances fulfilled and by what
time he would reply in the House
sbout those assurances,

Dr. Ram Subhag Singh: The hon.
Member hag not followed what I said.

Abjut Lakshmi Rat an Cotton Mills,
oniy four or five days bick, Mr.
Banerjee raised that point and the
next day, I conveyed it to the Com-
mer ¢ Minis er with a request that,
if the ¢ wa; anrthing, he might make
a statement in the House—as Mr.
Banerjee himse'f hag pointed out, it
he so desired. This assurance is only
four or Ave days' old.

So is the case abou! Mr, Chagla.
‘That iy a'so a point which ig perhaps
a week old.

About HAL, he says that it was
made in Decambar, 1966.

Certainly, all the assuranceg that
were given by the concerned Minis-
ters wil. have to be {u'filled and they
will bz fulfilled within a 1easonable
time limit.

Shri Shashi Ranjan: If the Assur-
ances Committee are allowed to coa-
duct directiy the Min.sters, | think
it will short-circuil the aftair and it
will be d.ne quickly.

Mr. Deputy-8pe ker: The Minister
eof Parliamzntary Affairg iy vigilant
about these things and he wil]l take
s.eps at the app opriate time.

Mr. K. C. Pant.

EMERGENCY Risxs INsumance (Ao
MENT) SCHEMES

The Minivter of State In the Minis-
iry of Finan ¢ (S8hrl K C. Pant): J
b2g to lay on the Table—

(1) A ropy of the Emergency
Risky; (Gools) Insuranre
{Amendmen’) Scheme, 1067,
published in Notifization N2,
5.0. 1009 In Gazette of Indla
dated the 23rd March, 1987,
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under sub-section (6) of gec=
tion 5 of the Emerge “cy Risks
(Goods) Insurance A t, 1982
[Plazed in Library. Seq No.
LT-298/66.]

A copy of the
Risks (Factorie) Insurance
(Amendmen ) I Tieme, 1047
pub’ished in Motificat.on No
80. 1010 in Gazette of India
dated the 23rd Mar h 1967,
under sub-sectisn (7) of se=-
ticn 3 of the Emergency Risks
(Factories) TInsurance Act,
1962 (Plac+d in Library. See
No. LT-299/67.]

{2) Eme-gency

off § Trrmr (AT ) 0 ST
BN, BT Qo inTe AT §9E5 3

Mr. Deputy-Speaker: Now papers
are being laid on ‘he Table. I have
cal'ed Mr, Pant. I will listen to him
later.

Shrl K. C. Pant: I have already

laid,

Accounts oF NAT OVAL COOP™MATIVE
DeverorMeENT CORPDORATION

Ths Minister of State in th+ Minis-
try ot Food, Agriculture, Community
Devel and C fon (Shré
Annasahlb Shinde': I bezg to lay un
the Table a copy of the Certifled Ae-
eounts of the National Coacperative
Davelopment Corporation, New Dellii,
for the yea- 1965-86 along with the
Audit Report thereon, under sub-sec-
tion (4) of section 17 of the National
Cooperat ve Development Corporation
Act, 1952, [Placed in Library, See
No, LT-300/67.]

NoTIFIcATIONS UNDER ALL Inmia
Seavices Acr

The Minister of State inr the Mint-
try wi sfome Affairs (Shei Vidya
Chiran Shukla): I beg to lay on the
Table:

(1) A cnv eah of the f1'owing
Notificationt unie~ gub-secti m
(2) of s2ction 3 of ‘he Al
India Services Act, 1951:—
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) GSR 26 published mIn
Gazette of India dated the
Tth January, 1967, making
cartain amendment to Sche-
duwe [l to tne in.dan Ad-
min.s rative Servi.e (Pay)
Rules, 1954,

(L) GSR. 347 published In
Guazette o! India dated the
18th Ma.ch, 1807, making
certain amenJdment to
Schedule II1 to the Indian
Yui ce sService (Pay) Rules,
1954,

(lii) G.5S,R. 348 published in
Gaz:ite oi india dated th2
18th March, 1047, makiag
ce.tain amea.meat to
Schedule III to the Indian
Admi “istrative Servi-=
(Pay) Rul:s 1954,

[Placei in the Libra.y, See lit

LT-301/67.)

(2) A copy of the Order pub’ishea
in Gizet e of India dated Lae
5th Ap il, 1967, issued by thec
President un’er sz ticn 51 ui
the Government of Union
Terr tories Act, 1963, rescini-
ing the Order dated the ara
December, 1968, in relation w
the Union Territo.y of Gom
Diman a»1 D'u, [Plrted in
Library, See No. LT 3J2/67.]

ResuLTg OF BYE-ELECTIONS

The Deputy Minlster in the Miniw-
try of Law (3hri D, R, Chavan): 1
Beg to lay on the Table a copy of
‘Results of Bye-e'ections held between
January, 1965 and Ju'y 1766, [Placed
in Library. See No. LT-303/.7,)

Nomirications uwmpzr Correx AcT,
Carpamom Act AND ESSENTIAL
CommopiTiES ACT,

Bhri Shafl Qureshl: I beg to 'ay on
the Table—

(1) A copy each of the following
Notifications under sub-sectiun
(3) of s ction 48 of the Coflee
Act, 1042: —

(1) The Coff=e (Third Amend-
ment) Rules, 1066, published
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in Noification No. G.S.R.
1907 in Guzette of indis
daied the 1Tih Decunber,
1968,

(i) The Coffee (Amendment)
Rules, 1967, published  in
Notificatioa No, GBS R 112
in Gazetie of Incia Jated,
the 28th January, 186T.

[Placed in the L.brary. See No.
L1-304/67.]

(2) A copy each of the following
Notifications unJer sub-soction
(3) of sec.ion 33 of the Car-
damom Act, 1985: —

(i) The Candamom (Second:
Amendment) Rules, 1088,
published in Notification No,
G.SR 1821 in Gazeite of
izdia dated the 3rd Dec:m=
ber, 1968

(ii) The Cardamom (Third Am-
endmanty Rules 1885, pub-
lished in Notification No.
G.5.R. 1822 in Gazette of
Inaia dated th: 3rd Lrecem-
ber, 1966.

[Placed im the Library. See N
LT-305/67.]

(3) A capv each of the fo'low'ng
No'ifia‘ions yn 'er s"1b-seelion
(B) of section 3 of the E=s n-
tial Commeod . ties Act, 1955; —

(i) The Cotton Con‘*rol (Second
Am2ndment) Order, 1906,
pub izhed in Naification No.
5.0, 3607 in G zot'e of India
da'~d th: 23th November,
1368,

(li) The Co'tan and Stap'e Fibre
Textile Mills (Regulation
and Working) Order. 1948,
pub’ished in Notifica'ion No,
8.0, 3956 in G~z=1t~ of India
datrd the 24th December,
19468.

[P'ared in the Library. See Kn,
LT-308,67 ]
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1414 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report
the following messages received frum
ashe Secreisry of Rajyva Sabha:—

(1) T am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting heid un
Thursday, the 30th March,
1887, adopted the following
motion in regard to the Com-
mittee on Public Accounts:—

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven members
from the Rajya Sabhg to associate
with the Committce on Public
Accounts of the Lok Sabha for the
term ending on the 31st March,
1868 and do proceed to elect, in
such manner as the Chairman
may direct, seven members from
among the members of the House
to serve on the said Committee.”

I am further to inform the Lok
Sabha that at the sitting of the Rajya
Sabha held on Thursday, the Bth
April, 1967, the Chairman declared the
following Members of the Rajya Sabha
to be duly clected to the said Com-
mittee: —

1. Shrimati Devaki Gopldas

2. Shri P. K. Kumaran

8. Shri Om Mehta

4, Shri Gaure Murahari

5. Shri M. C. Shah

6. Dr. M. M. 5. Siddhu

7. Shri B, K. P. Sinha’

(1) T am directed to inform the
Lok Sabha that the Rajya
Sabha at lis sitting held on
Thursday, the 30th March,
1967, adopted the following
motion in regard to the Com=
mittee on Publie Undertak-
inge: —

“That this House concure in
recommendation

the of the Lok
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Sabhs that the Rajya Babha do
agree to nominate five members
from the Rajya Sabha teo
associate with the Committes
on Public Undertakings of the
Lok Sabha for the term end-
ing un the 31st March, 1968 and
do proceed to elect, in such man-
ner as the Chairman may direct,
tive members {rom among the
members of the House to serve on
the said Committee.”

I am further to inform the Lok
Sabha that at the sitting of the Rajya
Sabha hrid on Thursday, the 6&th
April, 1967, the Chairman declared the
following Members of the Rajya Sabha
to be duly elected to the said Com-
mittee: —

1. Shri Arjun Arora

2. Shri V, M, Chordig

3 Shri Banka Behary Das
4. Miss Mary Naidu

5. Shri Awadheshwar Prasad
Sinha',

14.15 hra

COMMITTEE ON PUBLIC UNDER~
TAKINGS

Secretary:
of the Committee on Public Under-
takings of the Third Lok Sabha was
present~d by the Chalrman of the

of this Report.

I also lay on the Table the Min
of the sittings of the Committes om
Public Undertakings relating to 32nd
to 40th Reports.

of
Business. I lay on the Table a copy
utes
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FERSONAL EXPLANATION BY
MEMBERS

ot wrfersres wrwadt (@reiT)
JUTEW WENEW, ariw 23-3-67 W
#re uTfe Qo 9T WA W2 ¥ Fv=-faame
¥ waax 9 g aEe, s
Tt da, & w8 a ol e
g fr gz A g Y fiefy Y efte we
go ¥ Tz ¥ WX I ¥ aveTg A
&1 % www g fF oo wesm
¥ ¥ w7 TR g w0
g, “mm awT wrew son e
arwddt o &1 Jor g4 7 A
AT wEgt ¥ wwr 7 ¥ wearw wmar
¢ f 7y o wro vo F T & 1"

s, Ivedwa Aiew  faomre,
WO ot 9w F ey nwr ¥ &
Wt #r qfaer ol 9% @Yo wrfe To
St fe-aoerdt fadet =l srwar &
faT awAT AT 9w wEe aHwar

g

st gew ww woEwm (IR ¢
W dFg ¥ ady @ 8 g
g wifgw)

=it wferqen avodat - & @ wrko
o & it Y waey woar 3w ¥ T
siertferer fieft Y sear & wifew arerfas
gfez & gar aran % forg welt ot wrafay
T W) o w1 9w ¥ www X, 9%
% qw ¥ g wwwer g

TET oW g ¥ ww AT e
& & wiitw & 37 wis smbwafl § ¥
% g, famr wY deqr & arrger ¥ @
W AT T Tt vt sl
¥ & gr fear AT &1 & X Forelr o
aut Fav oy e & fag e aff e
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21 AT are Fafr wr aeafr & o
& gy & ¥y faory v | ¥ Wy STON
i

% gwwen g fo wrein wTer R
T ¥ WTRT AT FW weT, I9 & fAQ
T it gt g 1 Forw s & Frafiat
¥ faars aradt ® oy # a9l =
i, . .

Shri 8. M. Banerjes
Under which section?

(Kanpur):

Y W WX WEEAE: 420 W
TETET #1

Mr., Deputy-Speaker: Thiy s most
undignified.

st sl HegEt : T Iw e
what Y wax wT WX 4z0 A
dw # T FE
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[ft wheryey wew o]

T wEAT $Y wea ¥ ang S ¥ g
frrargds WAy wwaT

Mr, Deputy-Spesker: Now, we shall
take up the next item. Shri D. C.
Bharma,

Bhri Tennetl Viswanatham (Visakha.
patnam): May I ask . .

M:. Depuly-Speaker: There can he
no questions now.

Shri Tennetl V.swanatham: I would
like to ask what the purpose ol per-
sonal explanation is . . .

Mr. Deruty-Bpeaker: Certain alle-
gations were made against the Mem-
ber,

Bhri Tenneti Viswanatham: 1
thought that the provision in the rules
for personal explaaation was intended
to clarify if there was a misunder-
standing. When a person nakes a
statement which is not 'war and
when somebody attacks thal or the
ground that it Jg not clear, thwen 1ne
pe son making one statement rises
and sArs that what hs meant was this
or that’, O, th2 other hand, here we
find a spee-h in answer to another
epeech, and the other hon. Member
concerned is nat here.

Some hon. Members: He is here.

Mr, Desuly-Speaker: There cannot
be any further guastions on this.

s} gEl W@ FYNE . ULAG
iz, wm & frrrras i
Mr. Depu'y-Speaker: I ghall not por-
mit any further questions nn  this

This will not be recorded. Now. Shril
D, C. Sharma (Interruptions).**

14.20 hr.

MINE®*I, PRODICTS (ADDITION-

AL DUTTER OF FMCISE AND CTIS-

TOMS) AMENDMENT R'LI.—contd,
Mr. Dputy-Speake~: Fur her ron-

sid~-atlon of th» following motion
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moved by Shri K. C. Pant on the Sth
April, 1967, namely:

“That the Bil further to amend
the Mineral Products (Additional
Duties of Ex:ise and Customs)
Act. 1958, be taken inlo considers-
tion",

Shri D. C, Sharm3a may continue his
speech,

Bhri D. C. Bharma (Gurdaspurd:
Mr. Deputy-Speaker, [ was subinit-
ting ve.y respectfully yesterday that
these ofl companies are very powerful
combines and there are only two pef-
sons who [ know who ha,:z *tuped un
to them. One was Dr. Mossadec of
Iran cf blessed memory. He did so
in a very big way and he natorulized
that industry in his countyy. Of
course, that country went ba:k upon
it afterwards, which was very uffor-
tunate. Tha other was ou: Qil Minls-
ter, Shri K. D. Malaviya, who also
tried to limit the powers, influence
and money power of thrse comrmnies
Of course, he did so withia the frame-
work of our mixed econrmy and,
therefore, he did not succesd wery
much. But so far as his stiempt went,
it wag highlv credi*ahle. 1 want that
the whole of this Bill should oe Innked
at f=om that context and it snowly not
be dez't with in a cursory mann<l.

WNow, it has been said that thece
duties which are being imposed will
not p-ss on *n “he consumer. [ do not
know in what wo-ds the hon. Minis-
ter put it. I think h= sald thit any
duty that i imposed b¥ this Bill will
not pass diractlv or indirect!y to the
congumner. T ‘hink the hom. Finance
Minlstar will he aWle ta answer thit
gquestion, I find thet so far as kero-
gene o1 ls concermed the dut- hs
beon doubled. Lo far as refined diese!

“e*Not recorded.
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oil is concerned, it has also been
enhanced almost to the extent of 100
per cent. The duty on asphalt has
also been enhanced.

To think tha‘ these duties will not
pass on to the consumers is to think
of some kind of arithmetic which per-
haps prevails not in this world but
in some other world. H= shou'd think
of some other kind of economics
which is not known to the econo-
mists of the wo-ld of ours but to
som?2 other economists of some other
star.

Th> Minister of St1'e in the Minis-
try of Finance (Sh-i K. C. Pant): Is
he ref-rring to tha Bill and saying
the duties have been eahinced? Only
th2 ceilings have b2»n enhanced
within which the addi ional duties
will be charged. Thzse are the ceil-
ings.

Shr N, €, Sha™ma: These are the
geilings. But I know and you, Mr,
Deputy-Spraker. know thit the floors
go un and touch the ceilings, but the
ceilings never go down. T have seen
floors ris® to meet th eeilings, but
1 have seldom s~en th~ crilings cav-
ing in. T have no dosiht abou' it that
the ceiling which the hon. Member is
imposi-o unon this kernseme oil and
other things will becom~ eeilings in
fact an! ‘n d=2~d an' i taxation and
other thimgs. Th-raofae T think that
you should think of the consumer
first.

The third point hat T wont to make
is this. that unfortuana‘elv some nof
these things are ~1-e~4~ in short sup-
ply. For instanes karassne oil. A
reference was made to kerosene oil
vesterdav. I think th- rafarence was
not nead=d from a~y State of India,
becaus= I krow f-o~ mv own experi-
ence of my S a‘e that kerosene oil is
not to be found in ab»dance anv-
where. Avain, refined diesel oil and
other kinds of o'l =~r2 alsa not to be
found in as murh quantity as requir-
ed by the persons who use them,
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I want to ask one question. How
are these shortages going to be met
by the Ministry. I want o know
whethar this enhancement of excise
duties is not going to increase the
incidence of these shortages, or
whether it is going to bring down the
quantum of these shortages.

Th= last point that T wa-* to make
is this, that unfortunately I knnw
about three things—ke-osene o0il, re-
fined diese]l oil and other diesel oil,
Th2se things have become more or
lrss forms of monopolv tradz. We
have been thinking of th> Moronolies
Commission. W=~ have not debated
tha Monopolies Commission’s Report
on the floor of ‘he Hous~>. bu I know
the policy of the Governm-~nt is that
w~ should put an end tn th~s2> mono-
polies as early as possible. But when
I go round this count-y I find that
the sale of keros~me nil is given tn a
handful of persors tha ‘h~ sale of
d‘es2] oil is also given tn a fow per-
sons. and I can sav with a due sense
of res-~onsibilitvy that sam~times these
depat-holders of k-ras=ne oil...,

-, Ranen Scn (Barzsat):
right.

That is

Sh-i D, C. Sharma: I do not want
any approbation fom you, I am
speaking from my experiznce.

Sh-i V. Krishn maorthi (Cudda-
lore): You ar~» shawinsg vour hand
this side, vou should show your hand
th= o her side.

Shri D. C. Sharma: If you are
so tcu hy, I cannot he'p it.

I was submitting vers respectfully
that these depot-hnld1-rs are more or

less—I am Jookinz at the Decuty-
Speakzrs....
Shri V. Krishna™21-t*i: But you

are showing your hand this side.

Sh-i S. Kandarpan M~*tur): You
are not showing it to th= o her side.

Sh+«i D. C. Sharm": I was submit-
ting very respectfully that the depot-
holders of kerosene oil all over India
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are the proprietors of concerns which
I can call near-monopoly concerns, if
not full monopoly concerns.

Similarly, the people who have been
licensed for diesel oil and other kinds
of oil are also persons who, I submit
very respectfully, are traflicking in
some hing which iz a commodity of
wonopoly.

1 want to ask one question. Are
we here, ] mean the Congress Gov-
ernmeat, and I am proud of belong-
ing to the Congress Party, to put a
seal upon these monopolistic tenden-
cies which are prevailinz, and which
I am sure will prevail more on account
of these duties? The moment you go
to a placc you find tha kerosene oil
has goae underground. I am very
sorry that the kerosene oil that goes
underground does not blow up that
shop. If it blows up that shop, I
would be very happy. But it does not
do so. But the poor man. the average
consumer, he common man Hoes
without kerosene oil; some of those
persons who operate our traffic in
some wa=s also go without these
things. Therefore, 1 would say that
the hon. Minister, whom 1 congratu-
late on his becoming a Minister of
State—he is the wor hy son of a
warthy father; his father also began
asx Finarce Minister and he is also
beginning as Finance Minister and 1
have -~ donbt that his horoscope reads
vory wrell——should see that by impos-
ing these excise duties he sYwould not
be a party to those things which
Jead +a monopolistic tendencies.

fhri 8. M. Banerjee (Kanpur): All
wrong English.

Shri D. C. Bharma: Sir, ths soul of
one of those persons who is no mnre
here has come to possess the body of
‘his Mmemon; and I cannot help it. 1
'was submitting very resoecifully that
dne hax to lock at this f-om all those
angles, so that nothing that is done
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in this Bill will do wrong to the
average consumer, to the common
man. Of course, it has been saud
that nothing will happen to them, but
I am locking forward to the day
when with the Rumanian help, with the
help of France, with the help of the
United Kingdom, with the help of
the Soviet Union, and with the help
of other friendly countries who do
not dabble in the politics of our coun-
iry, we shall be able to prospect oil
to that extent that we shall be able
to have reflneries on a big scale in
this country. We should have all
these things in such a way that our
dependence on ESSO and Burmah-
Shell and other foreign companies
disappears.

Sometimes, when I am going about
and I am in an impish mood-—some=
times the impish mood does 1ake hold
of me—I feel like whitewashing the
1SS0 signs and Burmah-Shell signs;
I feel like effacing them; I feel like
painting in their places the Indian Qil
Company. I want that the oil map
of India in terms of prospecting, in
terms of refining, in terms of sale and
in terms of everything should be
changed to Indian from A to Z. I
look forward to that day and I hope
that this Bill may bring that day
nearer, but [ doubt it very much if
this Bill will succeed in that. How-
ever, I hope something will be done
so that we would become self-
sufficient in oil, because he threat of
China and the threat of Pakistan—all
those threats—are there. 1 know
Pakistan can get oll from Iran, from
Jordan and from other countries. They
have got oil from those countries;
they got even armaments from hose:
countries; they got armaments from:
Iran which were given to Iran by
West Germany; of course it was said
they had been sent to Pakistan for
servicing. In view of the
and the threat we are facing all the
time, I wish my country becomes selt-
sufficient in oil. When we were Aght-
ing the Indo-Pakistan war—J mn glad
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we did extremely well in that—we
were den‘ed spare parts by America
and so many pther things by UK and
other countries If something like
that happens and we are denied oil,
the future does not look opright for
our country. The-efore, we should
look at this simple Bil! having cnly 2
clauses not from the limited nbjective
put forward by the minister, nor from
that extremelv short-range point of
view, but we should look at it fr~m as
mang@angles as possible, from the cor-
rect perspective of the common man's
consumption and the defence necds
of our country.

ot sirvw daw  (Swnm) ¢ e
wfet atge, sy opF AT & o owS
s agm f& AN wew A
wr UF A T faw owfgr w@
*r siforor 3 & ot ToF gway i Ag
wefter §t & fF ot & oftorser @i AT
X BT FAT ITAFITHT & FC AL T
wrgm | & ag Fades war ST g
f& 7 T W A g A
W ¥ F—ra ¥ qgew oy @ Powat
oy wifedv ot WA wT AETE 8,
g wremrana % Fa 2 ofanie
®T WA 7 g W@ A, FAT A F
woifer 1 & wfary™ra ey ®
T § dfergeam #, 90 7=
g a1t 7 8, @rTHT ¥ fETew wwmaAl
¥, faef amwdt 5,  wowTT gorarT
A % ¥ 57 A ¥ W Wro w1
@t & & ag T § e oag aofm
ol &1 €T AR W 4T awTT £ T
® wEAT 97 7705 7 § g v foai
1§ warw §;, dfer wbie aw g1 Tk
¢ fe fetir o & wroon, gamee qar
WTHERA & WA IT WEIAGT W wreT
T F & ¥ g g78w wr g &
(g A w7 A€ 9T |

fozt efoec qrgm, 8 faai-oft
X omwwtrat €3 wgs e ww-

frat &1 o & ofoe @iy o farame
T Y & 3w & e b agd o Wy
A § I W few ag ¥
W< gfrard fumd §1 Tt aw fr
gL a¥ ¥ wrf Hre qwo wiiwTd
T G ara #1 wfwemar @y § e I
oY geAT &, I F wEF woprar AwiEt
H 7wt %% g1 weafagi & Awa §
WO gi | It wifas feafs ga wH1T
w1 & fv & o wdrr aF 7 & *Y
ARV FL A% § WITEH ¢ WOTFAT
=il ar s@ a@ fo g1 TrHawT W
wfuaw qamar oA WT ga wiisa
w1 Tt q faar smar)

Jg §F W W @y gt
€ w7 gATe Sunwme § wawg g,
EM A e ¥ @ @, gEr TaET
T FRARE & wvag §, ag gEre O
few g3 & o W e wewe
ga TE E, BW WU w4 H S
WIS FT gEaArw s ¢ gw ol
 wrr B gART WA Y B WIGRT
et fawmaT wwgar § 1w & oy {7 A
R A W T, a9 ST
9T 1 af 9z wdifaw de,
AT fiwz av 14 9%, forew faw
st ¢ 1 4, fye wimw 9T 20
Fo 7 @ ML | IH & 1% A CEAT
TgErg sk, faawr weru agt fear
war g, gaw fedewr ot &3 gfaw v
&t § 9w ¥ $UW Om 9T 50 T
T fear faex, s fore T 165
5o q¢ fret faer, fomgew dw
wEH 9T 100 %o qT feer feew,
Y19 9TH 9T 60 Go qX faey fATT
warg g )

WY (E% WATMT IV W qwr
wgge Bt & s firrew Shewew ¥
arew difa v w1 fear o T
weaft megw s § fe o @ =
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gwr § oic 3w Wi ) fiedt o fell
ah¥% & qu e omr ) wfer &
v i agw & sy Wi ag WY e
& fe 37 w1 ot wae gyt &, A wife
¥ o T a1 (i T gl
WA W, ag AWT AT G/ W &
-amfesl ox Y oFm wv @y weT
oAaT § FAe a8 sww o wifgg
X7 wrm 3% vl oft ¥ agmw o W
o & AT 9T S gW a amT 99
& KT g T < g S gwem
FTE T AwT Y

s ug § fF o wfad o=
Frdw e €@ ar ged S
Wrewzy &1 1w dugee @ §,
St & at F I ¥ 75 wEAAT wgar
¥ fF =@ og FWd o &7 w1 W
Taqre wwar § s wigdfaar o
27? ww oy W Wi afes
w) gl gAY 09 v =Y
& AT g oI W A ARl 9T
a=ft §1 afwem i war og i
WgE W Vg T Tg ashr ggmn
wXA § & 9 A1 ITET WIS FT AYH
§ og sfex =@ &) wifa aw a7
w0 o1 g0k e g aifee, wré 9w
w1 qgF adimr g afgn w7 ey
3 gaTir s #1 1 aealAal & |
W &F 9T TW %Y wferw g9 any
oY wor few fr Fraf # 23F & =T,
g & w_ FHI AT 9T |

afimg AN g Eed foaey
s & forte oo § & 7 agt qx wiw
% g & 0T 7 oW T dwn §
fir ayhe argt T Fareht et e @, orgt
Tz ok gA gfant g o § W
& ewwar § fr T & SR WY el
% wewd ¥ fong ag N ety wrre
-} o Weit & faq oF wer g
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%8 & a9 miw & oy fadea w7
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%17 cg fifiasiva g §ar wifggs
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some elucidation and I hope the hon.
Minister will throw some light on

So far ag our country is concerned,
the consumption of oil and petroleum
products roughly amounts to six
million tons. The refineries we have
set up are producing nearly four mil-
lion tons. So far as the import as-
Dect iy concerned, we are importing
nearly two million tons. In the

t of Obj and R of
this Bill !:he hon, Minister has put
in that it is according to the Import
Price Parity Agreement with these
@il companies. After devaluation
Government hag come forward for
changing the ceiling rates which were
previously fixed We would like to
know from the hon. Minister on what
basis this ceiling has been
fixed after devaluation. Was it mecor-
ding to the demand of the oil com-
panies and what were the detai's
of the discussion? I hope the hon.
Minister will give all the details.
The hon. Minister was saying that
this is the highest ceiling which has
been fixed. Between the lowest and
highest limit what is the option so
far ag the oil companies are concer-
ned? To what extent can they avail
themselves of the highest ceiling?

Secondly, on what basis has the
price been fixed aftey devaluation?
‘We find that for kerosene it is now
Rs, 160 whereas previously it was
only Rs, 80 per metric ton. So, on
what basig has this been fixed?

Thirdly, the hon. Minister has
<laimed that thig enhancement ™ the
ceiling price for the import duty is
non-recoverable,

Shri K. C. Pant: Enhancement is
not o the celling price. It is only on
the duty that could be levied.

Shri Chintamanl Panigrahl: I hope
‘the hon. Minister will make it g little
186 (A1) LED--T.
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more clear when he replies to the
debate whether this non-recoverable
item will be met out of the profits of
the oil companies, Otherwise, if it is

shifted to the consumers, the price
of kerosene would increase which we
must resist. We do not wang it
Therefore, he must categorically tell
us that this will be recovered from
the profits of the oil companies. If
that explanation comes, that will be
;tu least one redeeming feature of this

L

oft wrel weAfram (wek efiaw) -
IJuTSaE Tgvea, wror gy fagey weod
Y gz 3 ¥ wrae o o frl o S
wEww & wgt 4w firar v Foradt S
¥ Fye, gr efw few & I A
Ty gYE Tk areft & Sw vt fas
WO 3 araT g7 W qy oY 97 I Fryer
# s 665 TyaT ¥ frehtdie gt wftw
e g w1 TR § ek ¥ amny
foniamfr v guIwa & ¥ 480
T fh SORTT WY GaTET YA &
iy A % WE Y T 178 WY Wi
Taw FAT CTEY g TR 480
Y | W AT AT Faw xw we  grAy
wrar § & wweat g fr ag ot Qwerew

fafiwg s f fe wwrler a1 -,
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aen § gt w1 e v gy
Wy v ¥ o T ey § AR
st & St w1 e W g
Fwr & s ¥ 5060 T wrRT {1

W

wWg A & area § s uaeny §
fager Wt @z TX w1 A adE T
& waATa § Iewt gfie ¥ ag agy Aeew
waar ¥ 1 Frdaw % q¥g a® woemar
gy 4 fifs a% TrvewTT # 12 A7 wTOw-
e WYang A Ay gfe W e
faroreft & oreft § Y Fgerr #, ot ow
g ¥ 8, 3 4 gfe o T @ foreft
ot ot & 1 9 fraew & W ag w-
wrar war & f& o o wmw W
wa@wre wer ¥ faoet R & fay
firy a7 AT § 9W 9 55 B Ay
FH WTE T T WH et ardr aren
¥ | §0RTT & FNC EETO gRw ae
w7 & fe qomme T Wi ¥ we

gag % o ¥ o ew fawr 3 g it
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wedrE wewcEfin ¥ ot ofy arfeat qudt
€ wg it gk oftw Fraw wraw ¥ wadt
& 1 & o fr w v SO € awar
g wiifs arrd wgT ¥ Al vt wp
qEAT & 1 Wt Ko Qe LYo wRACETET
qtx wTe g W Frew W g
FOAY 4T W 9 9T 60 HTW Yo RETEN
wqh & e ¥ o o), e oo At
C ¥8% FOX 2 ¥UT 40 7TA Te
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& arak wrar e fex oy o W P

gt wrar ¥ fn fwer &3 wr fiondy
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T AqEH 55 oY ¥ wWre wd
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& umd ww § wgm fv o
ForTT & g A o w1E Infiw W
AL o v R E ) gk
qdt Iufte aff & fr fer e ToET

Shri K. C. Pant: Mr. Deputy-Spea-
ker, Sir, let me begin by expressing
my gratitude to thHe two hon. Mem-
bers, Shri S, M. Banerjee and Shri
D. C. Sharma, who made very kind
personal references to me. After
that, I should like to assure Shri Fer-
nandes that many of the fears which
he entertains are mot relevant to this
particular Bijl] and he might have
spared himself much of the agony
through which he hag gone if he had
cared to study my opening statement
yesterday which tried to set out the
purpose of the Bill in very clear
terms. | can understand the element
of misunderstanding or confusion
that has crept into the matter because
this excise duty is somewhat excep-
tional and abnorma] and out of the
way and it is natural to confuse this
excise duty with the ordinary run of
excise duties which ultimately go on
to increase the prices of commodi-
ties. I can understand it because it

took me some time to get the hang
of it ang jf thig is thrown suddenly
at somebody, hig firet reaction will be
that this is probably the ordinary
excise duty which will go to enhance
the prices. In actual fact, this Is
absolutely a ron-controversial piece
of legislation and, I am sure, no hon.
Member will disagree with the ob-
jective and the purpose of this par-
ticular Bill.

Sir, the purpose of the Bill, if I
may be allowed to repeat it, is to
mop up the excessive profit that would
otherwise have accrued to the foreign
oil refineries. That and that alone is
the object ang the purpose of this
Bill, 1 should perhaps explain
this & little further because it
has been misunderstood. The
import parity formula is based
on an agreement between the Govern-
ment of India and the foreign ofl
companijes according to which the
ex-refinery selling prices in India are
determined by the c.if. prices, say,
at Bombay, the port-land in India,
and the fob., the Abadan price plus
freight, plus insurance, plus port
charges which constitute the import
parity price. This is the ex-refinery
price. When the rupee was devalued,
then naturally the Abadan price of
the products that were imported went
up notionally to the extent of de-
valuation and, therefore, the price of
these products at the Indian port also
wenl up notionally. To that extent,
the ex-refinery prices that the oil re-
fineries became entitled to also went
up. This time, they went up in terms
of hard rupees, annas and pies. The
Government felt—I think, the Gov-
ernment has shown commendable
alertness in this matter—that while
it was true that the prices did go up
in terms of rupees to the extent of
devaluation, the costs in the refineries
did not go up to the same extent as
the costs in the refineries consisted of
certain imported elements, crude oll,
certain chemicals, etc, the price of
which did go up as a result of devalua-
tion but not otner elements of cost
of production, the labour charges and
30 on and so forth. The cost of pro-
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duction did not increase to the extent
that the prices increased. Therefore,
there was a windfall profit which was
going to the oil refineries and the
purpose of this particular Bill is to
see that we can increase additional
excise dutieg to such an extent that
we can take some of these profits into
the exchequer.

Shri Chintamani Panigrahi: What
is the percentage?

Shri K. C. Pant: He is not follow-
ing my argument. Please try to
follow.

These are not excise duties which
are charged on the products after
they leave the refinery. Those Central
excise duties are charged. Ordinarily
on every commodity, excise duty is
charged after it leaves the factory,
and in this case, after It leaves the
refinery, Central excise duty is charg-
ed. But these additional excise
duties are not those Central excise
duties; these are duties which are
meant to siphon off the whole of the
windfall profits that would otherwise
have gone to the oil refineries. They
do not come from the consumer, they
do not come from the trade, they
come from out of the profits of the
o]l refineries. I hope 1 have succeeded
in making this point clear.

Shri Jyotirmoy Basg
Harbour): Not clear.

(Diamond

Shri K. C. Pant: I shall explain it
a little further. You, in your mind,
have to be clear about the difference
between the two excise duties. One
is the Central excise duty that is
levied on the products of refineries
after they leave the refineries. As a
result of devaluation, when the prices
went up, thes excise duties were
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in order to see that the prices that
the consumer had to pay for petro-
leum products did not go up. Now,
you forget these excise duties. That
is one aspect.

The additional excise duties are not
Central excise duties which are
charged on the products after they
leave the refineries, but these are
duties that will be payable by the oil
refineries out of their profits, the wind-
fall profits, which they have obtained
as a result of the rise in the notional
valug of the import parity priceg as
a result of devaluation; instead of
flowing to their coffers, they will be
siphoned off to the Government. That
is the whole point,

Bhri Jyotirmoy Bawu: What is the
true first cost of productlon of oil at
Abadan and then in India and how
much was the poor consumer asked to
pay?

Shri K. C. Pani: Now he is asking
me whether the fo.b. price charged
in Abadan is proper or not, 1 will
come to that.

=t wrek weATaw - T TEE |
o1 Feert A war g & 7

Shri K. C. Pant:
technical point.

Bhri Jyotirmoy Basu: Kindly mark

It is a somewhat

my words. What iz the true first
cost of production?

Shri K. C. Pant: I shall try my
level best to explain a somewhat

technical matter—as best as [ can—and
I shall rely on your generosity to try
not to interrupt me while I am doing
s0. At the end of it 1f you are still
unconvinged . . . (Interruptions).

1 am not ylelding.

The second point which, I
the hon. Member has
whether we are charged excessive
prices f.0b. Abadan. I think, it is a

think,
to is

sttunlly reduced by the Government

elevant point.
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Yesterday Dr. Ranen Sen referred
quite true that, when the Com-
mittee as well as of the Talukdar
Working Group in this respect. It is
quite true that, when the Com-
mittee and the Working Group made
their recommendations, at that stage,
we were dependent, to a large extent,
on the guotations of f.o.b. prices in
Abadan, but that is no longer the
position today. These observations to
which the hon. Member has referred
are not wholly applicable today. The
position has since considerably chang-
ed. Imports of defleit products like
kerosene, HSD etc. are no longer in
the hands of the foreign oil companies,
Such imports are arranged by the
Indian Oil Corporation in the public
gector from free rupee gsources at com=
petitive rates. The foreign oil com-
panies do import their requirements
of crude ojl from their own sources
to the extent that indigenous crude
cannot be supplied to them.

Shri Jyotirmoy Basu: May I
know. ...

Shri K. C. Pant: I am not yielding.
The allocation of foreign exchange
for the import of crude is made with
due regard to the competitive prices
known to be prevalent in the world
market. The prices of indigenous
crude charged to the private oil com-
panies, for example, the Burmah
Shells and the Essos are also deter-
mined on parity with the cost of
imported crude of equivalent quality.

Coming specifically to the question
asked by the hon. Member, in Abadan,
when these committees gave their
reports, India was paying quoted
prices, Since then, our market infor-
mation hag improved considerably,
because we go into the world market
to buy various petroleum products
and crude, We are very much better
aware of the prices; in fact, we are
well aware of the prices. As & result
thereof, you will be glad to know that
we have succeeded in getting dis-
counts on these uoud prices to the

extent of 8 to 10 per cent, because
‘we are now aware of the world market
trends.

1889 (SAKA) Products etc. Bill 33580

A point was raised by Shri Shri
Chand Goel why we issued the ordi-
nance., We issued the ordinance be-
cause if we did not issue it we would
have lost revenue; we did not want
to lose the revenue and, therefore, we
i d the ordi So, it is as
simple as that.

So far as the ceilings go, these are
not ceilings of excise duly. These
ceilings became necessary because
ceriain ceilings were imposed under
the parent Act, and since there was
no more buffer for those taxes to be
raised, it became necessary tc raise
the ceilings, and these cellings are
there so that Parliament can lay down
certain ceilings within which these
taxes can be raised; it is an instru-
ment in the hands of Parliament to
keep a watch over these duties which
are payable by the oil companles.

Even in the past, these duties,—
these are additional duties; let them
not be mixed up with the Central
excise duties—have been used to pre-
vent the trade from profiting from
any fall in international prices, be-
cause Government would take away
the margin, whatever the margin
might be; so, that does not go into
the hands of the trade.

Shri Jyotirmoy Basu: Why should

he not pass it on to the poor com-
sumer instead of taking it to his
exchequer?

Shri K. C. Pant: My exchasquer and
his exchequer are the same.

Shri Jyotirmoy Basu: The poor
man wants some relief.

Shri K. C. Pant: Coming to the
other point, which is very under-
standable, I see the anxiety of the
hon. Memberg that this duty should
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cise and customs are not to be added
to the price of goodg for sale. This is
provided for under section 5 of the
parent Act. In fact, ] made a men-
tion of this in my opening speech,
but it may have escaped the notice
of hon, Members,

The present sysiem of fixing the
prices of kerosene iz as follows.
Kerosene being naturally the main
consumer article, everybody is wor-
ried about it, and I share the anxisty
of hon. Members; kerosene is an item
of daily necessity for large masses of
our people. Kerosene is the product
whith iz most widely used amongst
the products that are mentioned. Its
prices down to the retail level are
controlled under the Kerosene (Fixa-
tion of Ceiling Prices) Control Order,
1966 issued under the Essential Com-
modities Act, 1855. The retail prices
at all levels are fixed by the State
Governments on the basis of the main
port installation prices fixeq by the
Government of India under the price
formula introduced from 1st Febru-
ary, 1988. The State Governments etc.
render quarterly reports to the Min-
istry of Petroleuyn and Chemicals
sbout the prosecutions launched
against contraventions of this order.
This order has helped maintain prices
at appropriate levels throughout the
country.

The question 'is raised whether de-
valuation resulted in an increase in
the price of petroleum products in
India or not. Tt is & matter of fact.
Coming to that, I would like to state
the position very clearly.

" [ would like to refer to the selling
prices of the major products. So far
as the ex-oil company Storag int.
are concerned, I have

Bombay. They have not changed.
wil] come to the retail prices at Bom-
bay before devaluation ang after. I
have got these figures for September
1965 and Beptember 1966. Petrol
before devaluation Re. 886 per litre,
in September 1966 after devaluation
Re. 088 per litre. There i no change.
Kerosena: Re, 0-47 per litre, after de-
valuation, Re. 047 per litre—no

for
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change whatscever; refined dlesel oll
Rs. 686-28 per k.l., after devaluation
Rs, 686'28 per kl—no change; light
diesel oil Rs 331.07 per kil after
devaluation Rs. 331.07 per kl,—no
change; furnace oil Rs. 190.80 per kl.,
after devaluation Rs. 190.80 per kl.

There has been no increase in the
retail price of kerosene. As gn illus=
tration, 1 say that in Delhi it has
remained at 52P per litre.

So 1 have tried my best to explain
how this was possible. This has noth-
ing to do with the additional excise
duties which we are discussing. The
central excise duties were reduced in
order to absorb the shock of the in-
crease on account of devaluation to the
consumer so that he was not allowed
to suffer. Therefore, the only pur-
pose of this Bill is to see that the oil
companies do not make windfall pro-
fits and that the profitg that have ad-
ventitiously accrued as a result of de-
valuation because of The change in
the par value of the rupee canp he
siphoned off to the exchegquer,

I hope, 1 have persuaded my hon.
friend, Shri Panigrahi, that since this
will not bes passed on to the consu-
mer, he will not find it necessary to
move his amendment.

Mr. Deputy-Speaker: The guestion
is:

“That the Bill further to amend
the Mineral Products (Additional
Duties of Excise anfl Customs)
Act, 1958, be taken into considera-
tion”,

The motion was adopted,
Mr, Deputy-Speaker: There is an

amendment by Shri Panigrahi, He
is absent.

The question is:

“That clauseg 1 to 3, the En.
acting Formula and the Title
stand part of the Bill".

The motion was adopted.

Clauses 1 to 3, the Enacting Formula
and the Title were added to the
Bin.
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shri K. C. Pamt:: 1 move:
“That the Bill he pansed”,

Mr. Deputy-Speaker: The guestion
is:

“That the Bill be passed”,
The motion wag adopted.

15.14 hrs.

CONSTITUTION (TWENTY-FIRST
AMENDMENT) BILL

The Minister of Home Affairs (Shri
Y. B. Chavan: I beg to move:

“That the Bill further to amend
the Constitution of India, as
passed by Rajya Sabha, be taken
into consideration'.

This is one of the most important
Bills and I may say equally welcome
Bill. This demand of the Sindhi
people to have the Sindhi ldnguage
included in the Eighth Schedule to the
Constitulion is a long-standing de-
mand.

Shri Nath Pal (Rajapur): This is of

all the Indian people; we also join
them in the demand.
Shri ¥. B. Chavan: That is why I

say it is most welcome, This is
actually overdue. This is naturally
the culmination of a process which
wag taking place in the country for
the last 20 years gince partition. Before
partition, Sindhi was the language of
8ind, ome of the constituenmi provin-
ces of undivided India. In the process
of partition, Sind was lost fo india,
but I am glad Sindhi was not lost to
India.

ot efw € (g0) : oy st oft
wrofig wraet & o ¥ aw @ §
o wy fgeft 3w

Shri Y. B, Chavana: Lakhs of Sindhis
<came to India, ang at the present
moment there are a million people
living in India whose language i
Sindhi
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In the last ten or 15§ years, even in
the adminigtration, many things have
been done to recognize Sindhi as one
of the important languages. We are
seeing that the Sahitya Akadami and
the National Book Trust have accept=
ed Sindhi for their programmes for
development of Indian languages.
Sindhi programmes are broadcast from
a number of stations of All Indla
Radio. Sindhi books are considered
for awards given by the Ministry of
Education for merit. Ewven so, since
it is not recognised as one of the Indian
languages to be included in the Con-
stitution the logical step has not been
taken so far. This is the reason why
a constitution emendment shou'd be
moved in this House.

Sindhi is one of our ancient langua-
ges, a well-developed language, and it
is one of the rich Indian languages.
It hag a very noble cultural tradition,
and I am sure its coming back to the
fold of the family of the sister langua-
ges of India is something which
every Indian would certainly wel-
come.

As a matter of fact, this Bill does
not require any lengthy speech for its
recommendation. I have ng doubt that
this Bill will be accepted unanimously
by the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India as passed
by Rajya Sabha, be taken into
consideration.”

st srrer FargreY srenqelt (wererge):
FqreTe wgwn, & v Frdaw o1 e
ot @y v & fg wer gwT § 0
ac ¥ @ el q ) fft v & s
N OF GATT AT W7 T 9T, W g
FueT Farr sz ¥ 1

fnft gar® T W ¥ &
oF & 1 findt 3% Wi Y e S
§ 1 ffy w1 www o fewrw g
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W W # WTAT FATAT R0 0

ot gorte fpndt  (FEAid):
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Shri N. Dandeker (Jamnagar): Sir,
I do not wish to make a lJong speech,
It is a matter of gratification that at
last it has been found possible to in-
clude Sindhi in the Schedule of lang-
uages, which should have been done
long ago. I do not think it is neces-
sary on this occasion either to justify
the inclusion of Sindhi nor indeed to
raise any doubts and difficulties at this
stage as to the consequences of such
recognition ypon the place that Hindi
occupies in the linguistic pattern. All
that is necessary to say, Sir, is that
this is @ very necessary step and I am
very glad it has been taken. Indeed,
it has been taken rather later thap it

should have been, and we fully support
this measure.

Shri C, K. Bhattacharyya (Raiganj):
Sir, I welcome this Bill. I note this
is the first amendment of the 8th
Schedule. I welcome it for one parti-
cular reason which should have been
mentioned in the Statement of Ob-
jects and Reasons, but which Is not
there. In the National Song that we
sing, we say:

cquty fog queTe-wTIET
zfry gees a1

Though Sind has been separated from
India, we have not forgotten Sind We
have immortalised it. It is in that
background that Sindhi should come
into the Bth Schedule. That was
Tagore's dream and that is fulfilled by
the amendment that we are adopting
today.

Shrl A. B. Vajpayee: Not fully,
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was the recommendation of g parti.
cular committee; that was done in
order to accommodate a  particular
demand. The separation of Sind laid
the basis for thg pertition of India,
because Mr. Jinnah could not find a
footing either in Bengal or Punjab
‘which he wanted, The first footing he
found was in Sind, If we do away
with this partition any day, Sind
should be the first piece of land that
should come back to India. I believe
that was the intention and idea of
Mr. Vajpayee when he reminded me
Just now that it has not been fully
done by the amendment we are adopt-

ing today.

I want to sound one particular note
-of warning, In what we are doing
now, and in the recent rulings we
have had at times I feel that we are
straying away from the objective of
the Constitution. The entire objective
-of the Constitution, indicated in the
articles on language, is that the whole

of India will some day have one lang-
com-

uage, for inter-State official
funication, That was the ob-
jective  with which the Consti-

tution was freamed. While we amend
the Bth Schedule, I believe other
amendments will be coming. There is
:an amendment of Dr, Karni Singhj!
for inclusion of Rajasthani which has
been circulated to us. At times I feel
that the main objective of the Con-
stitution may be lost. When it adopt-
ed Hindi and English together, even
then it provided that some day English
will have to be dropped and only
Hindi will remain. I have tried to
bring my amendment for the inclusion
of Sanskrit along with Hindi so that
it any day Hindi is not acceptable all
over India for inter-State and Centre-
State officlal communication, then
Sanskrit may be useq for that pur-
pose. I have not been able to persuade
the Government to accept my amend-
ment. In any case, I shall feel grate-
ful if the Government and our hon,
triends in the House remember that
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the main objective of the Constitugion
may not be lost, that India some day
will be one-language-speaking so far
as inter-State and Centre and State
comrmunications on official matters are
concerned.

Shri G. Viswanathan (Wandiwash):
Mr. Deputy Speaker, Sir, I rise to wel-
come this Bill on behalfl of my party.
After twenty long years, wisdom has
dawned on this congress Government
and they have brought forth ths
amending Bill to include Sindhi langu-
age. It is really a welcome Proposal,
But, at the same time, I would Ike to
remind the Goveroment of another Bill
brought forth by our hon, friend, Dr.
Karni Singhji to include Rajasthani
also in the Eighth Schedule. The Gov-
ernment must not lose time to accept
the Bill. They must bring forward
the Bill and it must be passed in this
House without any opposition. There
are S0 many language groups who
want that their languages should be
included in the Eighth Schedule, Al
of us have o welcome these proposals.
There must be equality for all Jangu-
ages. The hon. Member who spoke
before me said that other languages
should not be given the same statuy us
Hindi. It is not correct to say thart,
because all languages, whether they
belong to the same Hindi group or
other groups, must have equsal status
as all of them are our national langu-
ages. Therefore, I would like to
remind the House that all the langu-
ages must be given equal status in
our Constitution and one language
should not dominate over other langu-
age groups. In that aense, Sir, 1
welcome this amending Bl

Shri A. V. Patll (Ahmednagar): *Mr,
Deputy Speaker, Sir, 1 rise to support
the Bill particularly, to include Sindht
as one of the national languages.

" *The Originai speech was delivered

in Marathl
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Sindhi should have betn includeq in
the national languages long back.
Some injustice has been done to this
language and now that is sought to be
rectified. I am happy to assoclate my-
self with this Bill.

According to me, Sind and Sindhi
have got a great past. The Sindhi, !
after partition is lost to us, but not
the Sindhi language. Hindhi has re- .
sulted from Sindh and Hindi from
Sindhi. This language is rich and old._
From the point of view of literature
and journalism Sindhi could be equat-
ed with either Marathi or Gujaratl.
Under tht British rule, when Sindh was
part of Bombay Presidency, the langu-
age Sindhi wag given recognition and
was given adequate help for its
growtn. But after we became inde-
pendent, and on account of partition,
Sindhi brothers came to India from
Pakistan. We had not done any Jus-
tice to this language. Sindhi was
kept out of the Constitution for nearly
sixteen years. After this long suffer-
ing Sindhi has sought a place of
honour in Bhasha-Bhagini. BSindhis
spread all over Indla, have tried to
learn the regional language of the
regions, We should alsg reciprocate.

Today will be the day of rejoicing
for the Sindhi brothers and sisters.
Let us all associate with their feelings.
After inclusion of Sindhi in the Eighth
Schedule of the Constitution, Govern-
ment of Indiag and State Governments
will have to take steps to help for the
€rowth of Sindhi. Al]l the sections of
this House who have supported the
Bill should also take keen interest in
the development of Sindhi. The State
of Maharashtra deserves praise in this
respect. I thank the Home Minister
for piloting this Bill and again express
my support to the Bill

Shri A. B. Vajpayee: [Spoke in
Marathi.)

Shri Nath Pal: [Spoke in Marathi.]

Bhri Y. B. Chavan: I am not apeak-
ing on behal? of Maharashtra Govern-
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ment but certainly I can tell from my
own experience of Maharashtra ad-
ministration about five years ago.
Msaharashtra accepted this language
for the UPSC examination long before
we thought of accepting it here, Sindhi
was accepted as a language as =
medium for examinationsn the secon-
dary schools. That is the most that is
being done by all the States, Maha-
rashtra is not lagging behind.

Shri A. V. Patil: The Mgharashira
Government has failed to encourage
Bindhi literature and journalism.

it wmof A dr (wek—afeor)
gureme WEEg, § oW faw & awdw
& fordr Wity & AR @YTEWT E | KEET
FEAT T G OF &1 AT wEAr awdr
¢ fi fad #Tm a=m & 7 waT w7 fawrar

wry d@feam & famdft war w S
¥ fody o frdge g o dw s
ot R E AW gy aw A W@ ¥ gH
wgdr qunr § fe 9 gaTe dfwm A
wgr @1 5 15 a9 & &z, ol W@
1965 ¥ ax AW ¥ W g H
oTEAT §YAT, A wWHA WAy fa wer Y
ot &, e & A, afew dngn e
¥ fa¥ 3w %1 Wy w1 fa=re &, QAr
s wAT Y G & ek wmra o
"t & |

IqTENw AR, ¥H NE A W
aTE TW FT AFT AR g § |
& «ff wwer fe fedt off 2ot wrar
T fawre ¥@ qoF § oW a% &Y g8
oy a% st wrar w1 frw oere ©
s wtw fegr amar &, wg s
Iq w1 NT@ O o wefal qR wlr
wgven ¥ g fdeer wem &, afew arly
st & st wom § fr fad oF o,
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oF TaTY, TF WTNT ¥ & o afme
® gw W W A N, afew wmar wr
T S § ¥ W qew & g, mbw
T ¥ Wy w1 fawre g, aoed
&, & gt ¥ 2 o7 ¥ amk o
ot 7y Y v § @ W ¥ @A
TEET MW G T ¥ W)

w fa 983 OF 1§ amer s
T ¥ w0 w1 dher fmT | WAl
WIeT T YW 92T & pedwre fegr nar
o< wror @ Wt § fie s wer Y
awlT A9 ¥ wANT W wxA ¥ g
frer 1 varer qift 8 oA & i
fe aw audt sxem o awlT Aot
wrar ¥ gy oY /Y, 'w 9w w7 Wi §
a1 ®TY w7 ST ofr qgi 9 fear
mar 1 & t@ %7 Aavm s o
qg WA v@r § i fow o & e

fir oft W& T F oreg F orex WA

Mr, Deputy-Speaker;: I may point
out that he had submitted a translation
earlier,

Shri Sonavane (Pandharpur): Be-
cause he followed Marathi, he feels
that it was translated.

& or ff wiferdy ara wY wyer
gt | Ayt ToeTt wrer W fas
wrat § 1 g7 Wi s ool s

1
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ww I AT ¥ gt Oy sy
e fe ey dgfar g 9z v
€ i & v § e o Y wieofy wir
& a3 ¥ oo g0 1 Tenfind & agr
faire we ag wiwlT e ot §
s ¥ afor ot T & ol ¥
wiweh W e awl § wefg W
wiwoft wrar w1 Wt et feew W o
W et & & waar § s ow e oo
X A R

gl o I AT AT g § 9T

wTAd § W ord ¥ T vy ¥ vl
& Wt % guwdw ¥, fagrad, feeolt o,

forg & w1k WY fisndt fiwer o wworew
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¥y ary wire fdt o o w1 qwE ardr figgerw & wF oY Fomaw § )
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fergea & A o foamer 3w ot
I wga g geft W fegem @
wORdT AR ¥ fieew Y oF T
ard w7 fad I & Wy ¥ afew
frgrar & s S o el e
AT ® §rq Gur Fufy fiear g e
wr A g # oarefe gifew w
/% | S w1 Al gw § it
W w4 W1 WOAT AT A F g9A
ETETY WY AT A w7 AT favr o o
Ty ¥ arg & W aoim gt
ariy woar § |

Shri P. Venkatasubbalah (Nandyal):
Sir, I move for closure of the discus-
sion on this Bill . . . (Interruptions).

Mr. Deputy-Speaker: I will permit
one more speaker, in Sindhi language.
That will be the last speech, after
which I will call the Minister,

Shri 8. M. Banerjee (Kanpur): Sir,
you have not given opportunity to us.

Shri Surendranath Dwivedy: You
may not give much time, but every
party must be given some time.

Shri S. M. Banerjee: Representa-
tives of some parties have not spoken
at all . ... (Interruptions).

Mr. Deputy-Speaker: We have to
conclude by 4 o'clock because we have
to take up non-official business at &
o'clock.

Bhrl Surendranath Dwivedy: If it is
taken up five minutes later, that does
not matter. You can give two minutes
to each party.

Mr, Deputy-Speaker: There are =
number of speakers eager to partict-
pate.

Shri Surendranath Dwivedy: Give
two minutes to esch of the parties.
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Shri M. R. Masani (Rajkot): Why,
Sir, should you delay the division? we
have other commitments. We support
the closure . . . (Interruption).

Mr, Deputy-Speaker: I will put the
question after one Sindhi speech,

8hri 8. M. Banerjee: This is injustce.
You do not allow a party to express
its view. What is this? (Interruption)

Shri Nath Pad: It is important. Give
two minutes for each party leadsr . . .
(Interruption). I am not going to
bludgeon you. I am going to appeal to
you and to the Leader of the House. ..
(Interr ion). This tter is of the
greatest emotional importance tg tne
House. You must make it possible for
the leaders of the different parties 1o
be heard on this vital issue, You may
cut down the time, but we cannot be
a party to this that spokesmen of the
leading parties are not heard. The
Bill may be very small but its signi-
ficance is very great to us. Therefore,
1 appesl to the Leader of the House
that she should take some interest in
this matter. She should agree that
the spokesmen of the parties should
be heard. If necessary, let us extend
the time, I sgm to introduce the first
Bill. I am prepared to wait but 1
hope you will not ignore this appeal.

Bhri Eamalnayan Bajaj (Wardha):
We are also wanting to speak.

Some hon. Members rose—
Mr, Deputy-Speaker: If the House

agrees, 1 suggest that we take wup
non-official business at 4.15.

Some hon, Members: We agree.

Mr. Deputy-Speaker: Every speaker
will take not more than tweo minutes.
Shri T. M. Sheth,

Shri T. M. Sheth® (Kutch): I am
happy that Sindhi langusge is being

1889 (SAKA) (2lst Amde) Bill 3600

inciuded in the Eighth Schedule of
our Constitution. For doing that it
has taken us sevenieen years. Lot of
Sindhis have settled down in Gandhi
Dham in Kutch from where I come. I
congratulate the Home Minister for
this action with these words I  git.
down.

Mr. Deputy-Speaker:
Ppa.

Shri H N. Mukerjee (Calcutta
North East): Why do you not call re-
presentatives of different parties aud
groups? You are calling only some
people, This kind of discrimination
is being practised because some peod-
ple are polite.

Shri Lakka-

Mr, Deputy-Speaker: I am very
S0TTY.
Shri H. N. Mukerjee: Impoliteness

has a premium in this House and you
are encouraging it.

Mr, Deputy-Speaker: Most of
leaders have spoken. Only a
parties are to be heard.

Sbhri H. N. Mukerjee: I do not wish
to hear my own voice, but my party
wishes to be heard, Because we be-
have politely, we are treated In this
way. If shabby treatment follows-
politeness, you know what will hap-
pen. You can go ahead with it,

Shri Shri Chand Goel (Chandigarh):
Kindly take up Private Members'
business at 4.30 so that all Members
can be accommodated. ‘They have
their sentiments io express........
(Interruption).

Bhri 8. M. Banerjee: I was the first
man to give the name of the Mem-
ber who will speak from my party.

Shri K. Lakkappa (Tumbkur): Mr.
Deputy-Speaker, Sir, I support this
Constitution (Amendment) Bill which
makes Sindhi ag oné ol the languages
of the Eighth Schedule of our Cons-
titution. The Constitution envisages.
that no language should be treated

the-
few

*Original speech was delivered in Sindhi.
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[Shri K. Lakkappa]

-with scant respect and that the Gov-
-rnment should protest and respect
the rights of linguistic minorities 1n
the country. The Linguistic Minorities
‘Commisgion Report has suggested
several proposals and has also given
the guiding princijles to the States
under the Directive Principles of the
Constitution of India to see that all
the languages are respected equally
and that there is no discrimination on
the ground of caste or creed or rell-
glon or language.

I am giad that the Government has
‘brought forward thiz Bill. But, un-
fortunately, there are other languages
also which are not being respected
a8 they should be. Take for example,
Kannada-speaking people in Mysore
‘who are more than 3 lakhs In numover,
-and they have got thelr own lan-
guage, and their language hag not
‘been respected, Further, there 13 dis-
«crimination in appolntments and 1
the matter of education. The Gov-
ernment has not taken any serious
note of it with the result that there
is discrimination every day in every
‘walk of life.

There is one other point that I want
“to meke and that s about the compe=-
titive examinations which are beld
now only 1n two languages, that 1s,

English and Hindi, T request tnat
herearter, in competitive examna-
tions, every regional. language

should be allowed to be used. It is
only then that we are going to respect
the Constitution, the very spirit of the
Constitution, in the matter of enquality
of opportunity as envisaged in Article
18 of our Constitution. I hope and
‘trust that the hon. Home Minister will
give thought to this and he will go
into all the aspects of it.

I thank you very much for having
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Bhri M. Meghachandra (Inner Mani-
pur): I rise to support this Constitu-
tion (Amendment) Bill. This Amend-
ment has been brought after seventeen
wyears of operation of the Constitution,
Although this is the Twenty-First
Amendment, I feel that this is a very
good beginning and this process should
be ecarried forward. After seventeen
years, Sindhi will be recognized as a
national language. With the recogni-
tion of Sindhi, we should make room
for the recognitinn of other languages
which are still left out. I think, there
are other lanwuazes like Rajasthani,
Maithili, Bhecjpuri, and last of
all, I will  also refer to
Menipuri berause T come from Mani-
pur, It is a fact that manv people do
not know even where Maninur is, not
to speak of thai language. Therefore,
while welcomine this Bill, I will also
appeal to the House and to the Go-
wernment that the process should be
carried forward and there should be
further amendments of the Constitu-
tlon in the Fighth Schedule and ad-
ditions. to the recognition list should
be made. I will submit that there is

Division No. 7]

Abraham, Shri K. M.
Achal Sl.nx‘h.. Bhri
Agadi Ehrl 8. ITLC Am
Ahirwar, Shr{ Natha Lal
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a language called Manipuri, spoken
by the people in Manipur; It is also
a link language for the tribaly there;
this language is spoken by more than
ten lakhs of people ind by the Manl-
puri people living in Assam, outside
Manipur. Because of this, I will take
this opportunity to place before this
House, while recognising Sindhl as one
of the languages, while passing this
Bill, that some more amendments be
taken up, %o that Manipuri be included
in the recognised languages.,

ot agrrey T Wt A Age
Qi & fis @aw & &t awt & A
¥ aqt gL AT TR ¥ o fadaw
& gwda firnr @ | qR e 3 fe g
ferdt wraT &1 F=mEr W qfare §
T AT @ & 1 06T v gy amw F
74 OYT WA T ATaTaTT g1 STT-
i R wam A R g § o &
amt sTn f fs @ fodmw ey
wagwafa & qra v faar wm@q )
Mr. Deputy-Speaker: This being a

Constitution amendment Bill, the vot-
ing has to be by division.

The question is:

“That the Bill further to amend
the Constitution of India, as pass~
ed by Rajya Sabha, be taken into
consideration."”

Let the Lobby be cleared.

T would like to remind Members
that they should use both their hands
and press hard both the buttons and
enntinue to do so till the second gong
without loosening thelr hold.

The Lok Sabha divided.

[16.10 hra.
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gone): The apparatus on my table is and by a majority of not less than
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not working.
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want to vote for '‘Ayes’. My vote had
been wrongly recorded. Clause 2—(Amendment of Eighth
Mr. Deputv-Speaker: The result gchedule)

Mr. Deputy-Speaker: The question is
“That Clause 2 stand part of the
The Lok Sabha divided:

of the division is:
Aves: I08; Noes: Nil.

The motion is carried by a majority Bill".
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E:o arain,

th, slm T,
nkre
Shl 'handikn Prasad,

s.hulr.ll, Shri 8. N.
Bhri

Vidya

ri D. V.
Singh, Shri J. B
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Sinha, Shrimatl Tarkesh-
wari
Sivasankaran, Shri
Snatak, Shri Nar Deo
Solanki, Shri 5. M.
Somani, Shri N. K.
Sonar, Dr. A. G.
Sunavane, Shri
Sondhi, Shri M. L.
Sreedharan, Shri A.
Sudarsanam, Shri M.
gupakar, Shri Sx:ghadhi%r
suryanarayana, Shri
Swaran Singh, Shri
Swell, Shri

chan
Umanath, Shri
Vajpayee, Shrl A. B.
Veerappa,
chandra
Vgﬂnlmbhal.nh Shri

Verma, Shri Balgovind
?ernu, Shri Prem

and
Vlﬂofarth

Vadal, Shri, N. P.

. M.
Narain = Singh,

Sinha, Shri Satya
Narayan

Y}dﬂv. Shri Chandra
Yashpal Singh, Shri

NOES

These may be adopted by simple
majority. The question is:

Satya
Sly:-utd Ali, Shri
Tapuriah, Shri 8. K.
Mr. Deputy-Speaker: The result
of the division is:
Ayes: 326; Noes: 1

Shri Nath Pai: Who is it thet says
‘No't 1Is it & mistake?

Mr. Deputy-Speaker: We have as-
certained his views. I anmounce the
resuit., The motion s carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting.

The motion was adopted.
Clawse 2 war oadded to the BilL
Mr. Deputy-Speaker: I shall now put

clause 1, the Formula and
the Title to the vote of the House.

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill. "

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Skri ¥. B. Chavan: Sir, I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
in: W

“That the Bill be passed, "
The Lok Sabha divided:
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Division Ne. 9]

Abrsham, Bhri K. M.

Achal Bhri

Adichan, ry P. C.

Atln{:war. Shri Nathu

Ahmad, Dr. I

AhmmL Shri F A

Ahmed, Shri J.

Ax.?ln. shrl Ramchandra
Shri B.

Ak S

Asgar Husain, Shri

Atam Das, Shri
Avdhesh Chandra Singh,

Shri

Babunath Singh, Shri
Badrudduja, Shri

Bajaj, Shri Kamalnayan
Bajpai, Shri Shashi-

v a r
Bajpai, ry i

Ba

Harua. Shri R.

Barupuslh Shj'i oli' L.D
Basu, i Irmoy
Bhadoria, hri Arjun

Sin
Bhagat, Shri B.
Bhakt Darshan, Shrl
Bharat Singh, S| hn
Bhargava, i B. N.
Bhattacharyya,

C. K.
Bhola Nath, Shri
Bist, Shri J. B
Bohra, Shri Onkarlal
Brahm Prakuh Shri
Buta Singh,
Chskrapax!:,l Bhl‘: C. K.
Chanda hrimati

Jyotsna
Chandrika Prasad. Shri
Chattar_u, Shrl Krishna

rved: R. L.
ghha‘&ghny. Bhn Nitini

Chs:'nvan‘ Shri D. R<
ST &

i
cc’r'u}ff hury,  Shri Val-

Dn ni, Shri 8. R.
DarT:eker. Shri N.
8. A

Dange,

Das, Shri T.
Dass, Shri C.
Delvee

Deo, Shri
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Deshmukh, Shri
jirao S

8Bhiva-

Khun, Sur.
Devgun, Shn Hardayal Khan, B;IA.:"

Khan,
Khan, Shri Zuifiquer
Ali

Devinder Singh, Shri
Dhillon, Shri G. 8.
Dhirendrangth, Shri
Dhuleshwar Meena, Shri
Dipa, Shri A.

Dixit, Shri G. C,
Dwivedy, Shri Surendra-
nath

Ering, Shri D.
Esthose, Shri P, P,
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K, R.
Ganga Devi. Shrimati
Ganpat Sahai, Shri
Gautam, Shri C. D,
Gavit, Shri Tukeram
Gayatri Devi, Shrimati
Ghosh, Shri Bimalkanti
Ghosh, Shri P. R.
Girja Kumari, Shrimati
Girraj Saran Singh, Shr
Gourﬁz ng .
Ml.lthnnmv
Govind Das, Dr.
Gowder, Shri Nanja
Gupta, Shri Lakhanlal
Gupta, Shri Ram Kishan
Haldar, Shri K.
Hazarika, Shri J. N.
Hem Raj, Shri
Himatsingkn, Shri
Hirji, Shri
Igbal Singh. Shri
Jadhav, Shri 'l"ulshldxn
Jadhav, Shrl . N.
Jageshwar, Shri
J iah, Shri K.
Jagjiwan Ram, Shrij
Jamir, Shn S. C

amna Lal, Shr
Janardhanan Shrl C.
Jena, Shri D. D.
Jha, Shri 8. C.

Kachwai, Shri Hukam
Chand

Ko.hmdo‘lu Shri L. M.
lanathan, Shi
K.amble. Shri
Kameshwar Slmz]a Shr

§ami gwsm

Kasture, Shrl A 8,
Katham,
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Keder Paswan, Shri
Shri Gitaram
A Jifual AR
i yoor
Shri Latafat Afi

EKhanna, Shri ¥ K.
Kinder Lal Sl.l‘i
Kisku, Shii A.
Kotoki, Shri ‘Luind.hlr
Krishna. Shri M

Kuchelar, Shr, G.
Kureel, Sh~ B. N,
Kushok Bakula, Shri
Kushwah, Shii ¥, 8
Lakkappa, Shri K
Lakshmikantamma,
Shrimati
Lalit Sen, Shri
Laskar, Shei N. R.

Laxmi Bai, Shr.mat;
Limaye, Shri Madhu
Lobo Prabhu, Shri
Lutfal Haqv. Shri
Madho Ram. Shri
Madhukar, Shri K. W
deva Pru.ad, Tr.
aj Singh, Shri
Mn;id%{ Shri Narendra

Sing
Majhi, Shri M.
Malhotra, Shri Inde-jit
Malimariyant 1. Shri
Mnnﬂnl Shri Yamuna

Mane Shn Shankariav

Mangalathumadom, sari

Manoharan, ~nri

Marandi, Shn

Masani, Shri M. R.

Masuria Din. Shri

Mayavan. 3hri

Meethg Lal, Shri

Meghachandra, S!m

Mehta, Shri

Menon, Shri Govlnda

Menon, Shri ¥ V.

Minimata, Shrirrﬂi

Agen Das
Mirza, 8hri Bnkm' All
ﬁ:ﬂ::' Shri Bibguu
Shri G.

‘Mohammad Yusuf, Shri
Swarup, Shri

Mohasin, Sar

Molahu, Shri

Mo Iall: Shri J K

D
lglnlthl.ﬂd.ﬂnﬂ

«!

Nl
M
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i, Shr
anar, th E. K,
.Ng:r. Dr. Sushila

Nirlep Kaur, ‘;hrlmau

Onkar Sing
©Oraon, Shri Kartik

Padanatha, Shri Muham-
Padmavati Devi, Shri-

mati
Pahadia, Shr_i J. K.
y, Shri Sarjoo
Pnﬂnd Shri Vishwa
a

Panigrahi, Shri Chinta-

mani
Pant, Shri K. C.
Parmar, Shri D. R,
Parmer, Shri Bhaljibhai
Partap Singh, Shri
I_..“;hn

Parthasarathy,

Patel, Shri

Patel, Shri_Manublu
Pashabhal

D.
Phtll Shri T. A.
Patodia, Shri D. N.
Pradhani. Shri K.
Pramanik, Shri J. N.

Rajasekharan, Shri
u, Shri B.
Ram Kishan, Shri
Ram Singh Agarwal,

Sl
Ram  Subhag Singh,

Ram, Shri T.
Ram Charan, Shri
Ram Dhan, Shri
Ram Sewak, Shri
Ramani, Shri K.

-y
Mr. Deputy-
of the division is:

Ayes®: 328; Noes: Nil
The motion is carried by a majo-
membership of the

rity of the total

Speaker: The result

mllh 5]
Rampur lhl:;ev:;pu,

Reddi, Shri G. 8.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy Shri P. Antony
Reddy, Shri Surendar
Rohatgi, Shrimati Sus.

RohuaSI‘lri Bishw
Y. ishwanath
s Shl‘im gma

Shri
Sallem. Shr: M. Y.
Salve, Shri N. K.
Samanta, Shri 8. C

i, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Santosham, Dr. M.
Satya  Narain . Singh,
ri

Sayyad Ali, Shri

n. ri A K.
Sen, Shri Deven
Sen, Shri Dwamayan
Sen. Shn , )

Seque. Shn

Sethi, Shri P C,
Sethurame. Shri N.
Sezhiyan, Shri

Shah, Shrimati Jn:faben
Shah, Shri Manabe:
Shah, Shri Shmtﬂal
S'hm'nbhu Nath,
Shankaranand, Shri

Sharda Nand, Shri

Sharma, Shri B. S.
Sharma, Shri D. C.
Sharma, Shri N. S

NOES: Nil
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Shri Yajna

Bharma,
Datt

Shastri, Shri R.

Shastri, Shri Ramanand
, Shri Sheopujan

arain, Shri

Sheth Shri T. M.

Shinkre, Shri

Shukia, Shri 5. N.

Shukla, Shri Vidya
Charan

Siddayya, Shrt

Sldheahwnr Prasm‘] Shri

Singh, Shri D. N

Singh, Shri D. V.

Singh, Shri J. B

Siﬁ a, Shn Satya
Smha. Shrimﬂ.l Tar-
keshwari

Sivasankaran, Shri
*Snatak, Shri Nar Deo

S(mdha. Shri M. L.
Sreedharan, Shri A.
Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Swaran Smlh. Shri
Swell,

Tamdeknr Shri V. b,
Tiwary, S‘!ri D N
Tiwa. Shri K, N.

Trel ‘3!1. Shn K. D.
Tula

Tul mdu Das;gpn Shrl

Uikey, Shri

Ulaka, Shr  Rama-
chandra

Umanath, Shri

Vajpayee, Shri A. B,
Vei':agea Shri Rama-

cha
Venkltasubbuhh Shri P,
Verma, Shri Ba, vmd
Vidyarthi, Shri
Viswambharan, ,
Vud\:nb’naéh:in.“shﬂ G.
Ya . P,
Yadav, Shri Chandra
Jeet
Yashpal Singb, Shri

House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

The motion was adopted.

—

*Ayes: Shrl P. Sivasankaran seeord ed in vots twics.
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16.30} hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 398)

off xraqrd (TWTg) : IwTEE
wgza, & wda o § v owew &
Wi & w=dx 368 ¥ W
sy w7 AR fadgs o v s@ 0
oW myafa & s1g

Mr. Deputy-Speaker: The question
is:

“That leave be gramed to intro-
duce a Bill further to amend the
Constitution of India®

The motion was adopted.

st vwwg : & fdgw &Y W
wong |

1631 hrs.

CONSTITUTION (AMENDMENT)
BILL
(Amendment of artizle 185)

oft areqrE (TraTgT) @ woTewE
e, & smdar v § frowrar ¥
afirgTT & w8 155 § duET SEy
n& A fadww W AW WS @R
it € oy
Mr. Deputy-8peaker: The question is:

“That leave be granted to intro-

duce a Bill further to amend *‘he
Constitution of India.”

The motion was adopted.

st : & fidae & AW
Laci A
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16.313 hrs,

CONSTITUTION (AMENDMENT)
BILL*

{Amendment of the Eighth Schedule)

Dr. Earni Singh (Bikaner): I beg
to move for leave to introduce a Bill

further to amend the Constitution ef
India.

Mr. Deputy-Speaker: The questiom
is:

“That lcave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted.

Dr. Karni Singh:

1 introduce the
Bill.

1832 hrs.

PERSONAL LIBERTIES (RESTORA-
TION) BILL*

st wvre T (2gowm) ;&
s v g fs vl @ dw
ufafras, 1865 &aT Wy ¥% WY
wfafaw, 1898 ¥ WM woET $Or
ad “Rafims wawen  (swrEd)
fadge” *r W FO & wyEfe &
g

Mr, Deputy-Speaker: The questi
is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Telegraph Act, 1885 and
the Indiap Post Office Act, 1898."

The motion was adopted.

oft rwrrw Fey: & fadar o1 3w
s@rEg !

*Published in Gazetts of India
T-4-67.

Extraodinary, Part IT Section 2, dated
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18.32} hrs,
CONSTITUTION (AMENDMENT)
BILL*

{Amendment of article 383)
ot ayarey fog (RavgT) ;- &
seny s § e Wi & dfaary @
WT=gE 366 ¥ WM gwrET WO AH
% ferdas &7 Jw v Y Q8w
ot o |
kn-. Deputy-Speaker: The queation

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
off aware Toy 0 & fadas wY o
sTr g

16.33 hrs,

ARLIAMENT (PREVENTION OF
DISQUALIFICATION) AMEND-
MENT BILL®
(Amendment of section 3)

ot owrter feg (¥gogr) - &
werTy & @ § fie dae (wwlar framor)
wfafrm, 1959 ¥ w1 dvmw &G
o] A frduw W AW oSG W

wosfy & org

hm_ Deputy-Speaker: The question

“That leave be granted to Intro-
duce a Bill further to amend the
Parliament (Prevention of Dis-
qulification) Act, 1958.”

The motion was adopted.

ot wurqrey Yoy : o firsaw o) qur
g
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16.333 hrs.
INDIAN TELEGRAPH

(AMEND-
MENT) BILL®

(Amendment of section B5)

ot o fog (%gog) c f
sy ww@ g fs wraw arws
afufmm, 1865 & wiq sonE §
17 ¥ fdas w1 dw w3 & sl
drarg )

Mr. Deputy-Speak

: The quests

“That leave be granted to in-
troduce a Bill further to amend
the Indian Telegraph Act, 1885."

The motion was adopted.

oft qogre fey : % q@ faduw
® Aqwr s

16.34 hrs,

CODE OF CIVIL
(AMENDMENT) BILL®

(Omission of section B80)

it e (Tog) - & srgaT

wTang fr fafirer shear g, 1908
# T EulT w Y A AL frdgw Wy
Iw v w wwfe & org

Mr. Deputy-Speaker: The question

“That leave be granied to in-
troduce a Bill further to amend

the Code of Civil Proced
1908." S

The motion was adopted.
ot wwarf : & v fndaw o

wsmyg |

—

*Published in Giezeffe of Indla Extrs ordinary, Part I, Section 3, dated

T April, 1967.
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1634} hrs.
CONSTITUTION (AMENDMENT)
-

(Amendment of articles 105 and 194)
oft wraaré : & Jerw T wwES

& e wa @ dfaqrr & wd g

T AT F FTIad T8 $1 G0 w77

sl € @@

is“h Dreputy-Speuker: The question
“That leave be granted to in-

troduce a Bill further to amend
the Constitution of India.”.

The motion was adopted.
Y amnf : & sw fadme w5

oAt g
Mr. Deputy-Speaker: Shri N. C.
‘Chatterjee—absent.
16.35 hrs.
«CONSTITUTION (AMENDMENT)

BILL*

(Insertion of new article 339A4)

8hri Blddayya (Chemarajnagar): 1
beg to move for leave to introduce a
Bill further 1o amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

8hrl Siddayya: 1 introduce the Bill.

16.353 hrs,
CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 15 and 16)

Shri @Seshiyan (Kumbakonam):
"May I know the time allotted for this
Bill?

APRIL 7, 1987
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Mr. Deputy-Speaker: l..etithaeu
hour for the time being.

Bhri Sexhiyan: If there are more
mk«l.!howmwﬂlmendthc
t

1 beg to move:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

This Bill is very simple; it seeks
to amend articles 15 and 16 of the
Constitution. The objects of the Bill
are very clear. 1 hope I will have the
support of every one in this House
for favourable consideration and pas-
sing of this Bill. Irrcspective of poli-
tical afiliations, I also hope all the
members on the ruling party side and
on the opposition will support this

Bill, because language should be
considered above political and party
affiliations.
18.37 brs.

|Surr G. 8§, DuiLon in the Chair]

The time is rapidly changing.
Those who are in the ruling party
are apt to be shifted to the opposi-
tion benches and vice versa. Langu-
age is a permanent and perennial
question which should be considered
above the party politics.

Articles 15 and 16, which this Bill
seekg to amend, deal with certain
fundamental rights which should be
safeguardeg if we are to have a soci-
ety based on justice, liberty, equility
and fraternity, as are enshrined in the
Pregimble to the Constitution. This
is further to enlarge and to give pro-
per shape to the aspirations given in
the Preamble. This will instill con-
fidence in the millions of people of
this country, who speak various
languages differing from one another,
It will promote unity and preserve
the friendliness and true spirit of
federalism. A little while ago the
House unanimously passed a Bill to

*Published in Gazette of India nwmw.mu Smﬂonldlﬂ

th April, 1067,
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include Sindhi in the Eighth Sche-
dule of the Constitution, I suppose
the same unanimity will be avail-
able for this Bill also. Just now Dr.
Karni Singh introduced a Bill for
inclusion of Rajasthani in the Eighth
Schedule. The state of affairs in this
country is every linguistic group
wants to be counted with the respoet
and dignity due to it.

Before I proceed further with “he
merits of the Bill, 1T want to clear

CHAITRA 17, 1889 (SAKA)
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the ambit of this article 13(2). But if
you go through the recent judgment
of the Supreme Court as well as the
deflnition given in article 13(2) it has
been clearly stated what the positlon
is. What has been stated in article
13(2) is:

“The State shall not make any
law which tnkes gway or abridges
the rights... "

The Bill under consideration does not
contemplate to tuke away or abridge

even at this stage certain
that may arise in the minds of those
who follow me in speaking on this
Bill. Recently the Suprem Court deli-
vered a lengthy judgement, arising
out of a petition on the 1Tth Amend-
ment Act. on 28th February, whercin
it has been stated that it is beyond
the scope of Parliament to amend in
a certain way the articles of the Cons-
titution pertaining to the fundamcn-
tal rights. On thal scope, some may
think that this Bill also is beyond the
scope of Parllament. The recent
judgement, 1 submit. does not take
away the powers of the Parliament.
Article 13(2) clearly states that Par-
liament has got enough powers and
more,

Article 13(2) saya:

“The State shall not make any
law which takes away or abridges
the rights eonferred by this Part and
any law made in contravention of
this clause shall, to the extent of the
contravention, be woid.”

You know, Bir, the judgments deli-
vered in the two famous cases. In the
Shankarl Prasad case it was held by
the Supreme Court that a Constitution
amendment does not come under the
definition of law as given In article
13(2) and, therefore, It was held that

second case, the Bajjan Singh case,
wherein also it was held that Parlia-
ent has got the powers. Now the
itlon. has changed and Constitution
t has been brought under

i

ths rights conferred by the Constitu-
tion. It want: to enhance and im-
prove the righis given therein so much
=0 thrre i3 no comiravenmion of ariicle
13(2). Therefore, if anybody has
gut any doubt whether we can bring
in a constitutional amendment
affecting  fundamental rights, it be-
comes void only to the extent if it
takes away or abridges the rights al-
readv enshrined in the Constitution
if you want to improve the position,
if you want to cnlarge the fundement-
al rights not contemplated by the
Constitution-makers or the previous
amendments, then there is no bar set
by the recent judgment or by article
13(2).

Therefore, even in the recent judg-
ment given by the Supreme Court the
Chief Justice has amply clarified the
position, He has given a unique place
for the Preamble of the Constitution.
He has said that it is not a simple
introduction to the Constitution, it
enshrines the spirit and the pith of
the Constitution and the Constitution
is only an enlarged edition of the
Preamble. He has added that wha'
iz sald in the Preamble forms the
basis, the foundation for the entire
structure of the Constitution. Though
it has been held previously that it
does not form part of the Constitution,
the Chief Justice of India in his judg-
ment On the recent Beventeenth
Amendment Act has said clearly that
the Preamble o the Constitutien
forms 8 very notable part In assessing
the spirit of the Constitution. There
we have sald:
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[Shri Sezhiyan]

“We, the people of India, having
solemnly resolved to constitute
India into a sovereign democratic

republic and to secure to all 1ts
citizens:

Justice, social. economic ang politi=
eal;

Liberty of thought, expression, be-
lef, faith and worship;

Equality of status and of opportu-
nity; and to promote among them gil

Fraternity assuring the dignity of
the individual and the unity of the
Nation;"

Therefore, my recent amendment is
a concrete expression to the equality,
fraternity, justice and liberty enshrin-
ed in the Preamble,

Again, article 19 also deals with
fundamental rights. My amendment
also goes further to Implement the
spirit if not the letter given in article
19, because ynder article 19 there is
protection of certain rights regarding
freedom of speech etc. One can move

. about freely throughout the territory
of India. one can acquire, hold and
dispose of property, one can practise
any profession, All these things will
become illusory once we put the bar-
rler of language, If the language
barrier comes and tries to divide the
people of one part from the people
of another part, it will create justifi-
able apprehension in the minds of a
certain section of people that because
they belong to a particular linguistic
group they will be relegated to the
position of second grade citizens in
this country and they will not get
equal opportunity especiglly in mat-
ters of appointment, promotion, in=
crement and all these things,
will vitiate the entire atmosphere of
equality. Therefore, it is all the more
mecossary that what is enshrineg in
the preamble, what is enunciated in
article 19 should be given conerete

ammam.uwn.mnuou
schieved by my amendment,

APRIL T, 1967
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The article which I geek to amend,
namely, articles 15 and 16, have given
the other grounds on which there
should be no discrimination, Articie
15 says:

“No citizen ghall, on grounds
only of religion, race, caste, sex,
place of birth or any of them, be
subject to any disability, llability,
restriction or condition....”

Thig is a general clause which says
that no discrimination should be prac-
tised, Article 16 is more limited. It
says:

“(1) There shall be equality of
opportunity for all citizens in mat-
ters relating to employment or
appointment to any office under
the State,

(2) No citizen shall, on grounds
only of religion. race, caste, sex,
descent, place of birth, residence
or any of them, be Ineligible for,
or discriminated against in respect
of, any employment or office under
the State™

So, they have enumerated all the
other natural barriers like religion,
race, caste, sex. place of birth eto.
which are geographical accidents.
But the mother tongue also falls in
that category. It is hereditary. I
cannot choocse my mother tongue, It
has mlready been chosen for me by my
parents. Since you do not want to
have any discrimination on g

like race, caste, religion, sex or olace
of birth, the language should also
have been included there even at the
time of framing the Constitution.

Here I can point out certain other
articles of the Constitution where the
question of language has been taken
note of, For msunu- article 20(2)
says:

“No citizen shall be denied ad-
mission into any educational insti-
tution maintainad by the State or
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Article 30, which immediately fol-
lows that, says:

“All minorities, whether based
on religion or language. shall
have the right to establish and
administey educational inskitutions
of their choice”

Therefore, prevention of disctimina-
tion on the ground of language finds
a place in articles 28(2) and 30(1).
My plea is that the fundomental
rights given in the preamble, enun-
ciated in articles 18, 29{2) and 30
will agll become illusery if language
iz not included at the very ouiset in
articles 15 and 16. That is the logical
xtensi to the inclusi of lang

in articles 26(2) and 30(1). When
those who enter any educational insti-
tution should not be discriminated
against on the ground of religion,
race, caste, language or any of them,
when they come out of the institutions
after g the examinations, there
should not be any discrimination when
they enter Government service. Their
fundamental right of equality should
be protected there also. Just as no
discrimination is placed on admission
to educational iInstitulions. similarly,
the gsome freedom or fundamental
right shnuld be provided to all eiti-
zens in tfers Af appointment and
promotion and other matter: mention.
ed in articles 15 and 18.

These amendments that 1 have
brought are very important in judg-
ing the times that we are passing
through now, India, as vou know, is
a vast country, a sub-continent. Tt
has got many races, many roligions,
modes of worship. many religious sects
and castes and, last but not the least,
the most important of all there is 1the
linzuistic groups. If we forget that
India is a multilingual countey, we
shal' be losing the entire aspect of the
political, social and economic struc-
ture of the whole Indla.

Nowadays language is a very thor-
ny problem. I do not want to import
any emotion or hatred agalnst any
language. What I plead is equal op-
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portunity, equal status and dignity lo
be given to all the languages in India
because ihere is a growing apprehen-
sion specially pfter the official langu-
age clause had becn enshrined in the
Constitution, If we go thruugh the
proceedings of the Constituent As-
sembly, it is very clear that those who
were in the Congress, those who took
an active part in the making of the
Constitution, were not quite sure
whether India in future would nccept
the same proposition of having Hindi
alune as the su'e lunguage. Mr. T, A,
Ramalingam Chettinr—I o not have
his guolation—dreaded it very much.
He said, “I do not know what ig in
store in future when we provide this
clause here.” Dr. Subborayan and
other eminent persons, whose natrio=
tism can never be gquestioned by any-
body here. were all very apprehensive,
I do not say that it is a misapprehen-
sion; it is a justifiable apprchension
that times may not proceed in the
same way, At that time in 1949 with
the first flush of freedom and other
problems  besetling the country, the
Constituent Assembly and the couniry
at large did not bestow the same at-
tention and careful consideration that
should have been given to the cfficial
language gquestion,

Qut of this official 1anguage formula
given in the Constitution and out of
the later enasctments under this one,
a whole plethora of troubles have
fMlown, The Jinguistic provinces have
algo bren defined. Fach lunguage has
bzen eiven a homeland and dignity
inside the State. Therefore we can
nover ynmake what we have given to
them. Jt becomes & necessity that
exch linguistic group should be made
to feel that they have got a place
under the sun in this country.

Also, there is a growing tendency
on the part of those who are Hindi
enthusiasts, though they patronisingly
say that they will give equal status
and dignity, but when it comes to
actual practice that is being denied.
If you take the Officlal Language Aet,
we have all along been feeling that
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the assurances given by the late Prime
Minister have not been given the pro-
per statutory form, It hss got very
many defects and we know that last
time two Ministers had to resign on
the score that proper statutory form
had not been given to this assurance.
But my feeling is that even g proper
statutory form is not going to solve
the lsnguage problem once and for
all because the chief source, whether
it is the official language problecm or
the status accorded, it is the Constitu-
tion, the starting point,

s meq qvdg (nAq7) @ 4T
zaws wavEz fioowe A g g
FTEA T § WY aEY #4 ®hvg AT
AT TG )

Mr. Chaitman: The bell is being
rung. Now, there is quo:ium. He
may continue his speech.

Shrl Sezhiyan: As [ sold, there is a
growing apprehension in the minds of
the pe:vple. even from the {ime of the
Constituent Assembly, because I can
say that those who were enthusiastic
about bringing Hindi as the official
language have been more than en-
thusiastic to the extent of creating
justifiable apnrehensions in the minds
of the non-Hindi gpeakinz prople, It
seemed to them that once Hindi was
made the sole official language, the
entire Indla wil] become the mono-
poly of.-he Hindi enthusiasts and the
Hindi-speaking peaple.

The Minister of State in the Minis-
try of Home Affairs (Shri  Vidya
Charan Shukla): Why are you calling
them as: Hindl imperialiste?

Shri Seshiyan: I did not sawv that, I
said that Hindi gpeaking people will
claim a mmmopoly throughcut India
once Hindi is made the official langu~-
age, The word ‘imperialist’ has come
out of him, because it is in him, I did
not use that word. As he has used
that word, T think, I can use it. But
I am not using it now,
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8ir, I can quote one person who
was speaking in the Constituent As-
sembly when this very question of the
official language was taken up, Mr,
H. V. Dulekar, while speaking on the
question of the official language in
the Comstituent Assembly, on 13th
September, 1849, said this in une-
quivoea] terms, as per the records of
the Constituent Assembly debates. I
do not know the tone and the temor
in which he spokes. But this is in
cold print on paper. He said;

*1 say. it is....
—‘it' means Hindi—

*“....the official language and it
is n national language, You may
demur it; you may belong to an-
other nation, But I belong to
Indian nation,

“the Hindi nation, the Hindus-
tani natioen, the Hindu nation.”

What does it mean? I do not attri-
bute it to all the Member: who are
sitting opposite to me. But there has
been the spirit behind this when some
persuns wanted Hindi to become the
officia! lunguage. Once Tindi has
become the official language ss the
nationa] language, then the entire
India becomes a Hindi notion, That
iz what they had contemplated. Those
responsible for drafting the Constitu-
tion, the Constitution makers them-
sclves, have not been free from the
haughty prejudgment that Hindi
alone should rule this country and
that India should become Hindia. You
ou{ one leiter 'H' before India, So,
it is to that extent that they were
preparing  themselves and that has
created an apprehension a terror, in
the minds of the other people, When
we go through the cntire records, we
find that they have been preparing
this country for Hindi as its officlal
language, I have quoted one person;
he may be an individual and yet. T
think, he represents s mode of think-
ing, a school of thought, among the
Hindl enthusiasts because he says that



not speak Hindi, those

it; you may belong to another nation.
But I belong to Indian mnation, the
Hindi nation.” Some such trend has
been there. That is why I say that
proper safeguards should be given to
the non-Hindi speaking people,

17 hra.

Equality should be assured for ll
the linguistic groups inside India,
Languages which are well developed,
which have a hoary tradition, which
have an enviable history, which have
a glorious past—all these—should be
taken into consideration. Ewen in
actual working, hough we have got
many assurances, many pledges, from
the ruling party, from the Prime Mi-
nisters and Home Ministers, those as-
surances have been there in paper for
a long time, Probably, they are
gathering dust in the shelves. When-
ever the quesion of drafting a Bil
comes or enacting an Act is contem-
plated, these assurances are safely
forgotten. New clauses are being put
there which are not clear, which are
intended to be ambiguous. Even after
it was pointed out that they are am-
biguous, that clarity Is needed, they
have not been changed, But, as 1
said earlier, even if a good statute is
brought forth, it will not solve the
problem, The whole trouble ot
language has started from the Consti-
tution. Unless the Constitution is
amended to make the position clear,
to give equal status and opportunity
to all the language grouvs in India,
we are not going to solve the pro-
blem. Till that day, the language
problem will continue to simmer and
create trouble more for you than for

Herein I can say that Hindi, being
ﬂ]!fnﬁt}in‘.l has been given
all facilities at the expense of others.
The Federai Government, the Unlon
Government s giving more patronage
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to Hindi and is giving step-motherly
ireatment to all the other languages.
It is not the spirit only; I can quote
any number of circulars by which
those who are in Central Government
services, even if they are in Tuticorin,
are asked to pass a test In Hindi; or
else, they would not get their promo-
tions, they would not get their incre-
ments; even entering service is made
very very difficult for non-Hind}
speaking persons.

Hurein I can give a concrete exam-
ple. Hindi is being patronised as a
court language, as a language of the
ruling class and the ruling party of
India, and as I said, a Hindi nation is
spending so much of money on Hindi.
In answer to an unstarred question
by me on the 16th February 1866 —
that is, more than a year has passed
since then; I do not know what is the
latest  position—about the amounts
spent by the Government of India for
three consecutive years, namely,
1963-64, 1964-65 and 1965-68, for pro-
pagation and development of Hindi
and other languages, the Government
then gave me these figures, For the
three years referred to above, for the
propagation and development of Hindi,
the Government of India hawve spent
Rs. 4,85,25.533; they have spent this
much of amount for the propagation
and development of Hindi alone.

Shri Vidya Charan Shukla: Hindi
alone or other languages also?

Shri Seshiyan: Let the Minister of
State not be in a hurry.

For Sanskrit, they have spent
Rs. 54,34,000. For all the other lan-
guages put together—Tamil, Malaya-
lam, Telugu, Kannada, Marathi,
Oriya, Bengali, Assamese, Rajasthani,
Punjabi, Kashmiri and so on—they
have spent a meagre amount for
Rs. 21,79,000. For Hindi alone, the
Government of India have gpent, out
of the coffers, out of the taxes collect-
ed throughout India, about
Rs. 4,65,00,000. For all the other lan-
guages put together excepting Sans-.
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krit, they have spent only a miggard-
ly Rs. 21,70,000. For Hindi alone,
they have spent twenty times more
than the amount spent for all the
other languages put together except-
ing Hindi and Sanskrit. [ want to
know whether equality has been given,
and equal opportunities have been
given for the non-Hindi languages and
for the non-Hindi people in the mat-
ter of their culture, to improve, to
propagate and to develop their own
languages. We find this kind of dis-
erimination not only in the Constitu-
tion, not only in the statute-making,
but even when it comes to 5 guestion
of spending, for, we find thet Rs. 485
croreg have been spent on the pro-
pagation artl development of Hindi
whereas for all the other langusges
they have been good enough to spend
only about Rs. 2179 lakhs. This is
what has happened um.‘ler 'lhe Umon
t. I can 1 the
U‘P Government spending on Hindi, I
e that b it is the lan-
Iulme of that terrain. The State Gov-
ernment have got a bounden duty to
develop the language of the area in
which they are located. But the Urion
Government should have been jmpar-
tial and they should have meted out
equal measure of justice to all the
languages, but we find that they
have shown a high partiality which
is beyond any reasonablvy demorratic
spirit of thinking. They have =peni
about Rs. 4-85 crores on Hindi where-
as they have been able to spend only
about Rs. 21 odd lakhs on the other

languages.

Therefore, 1 feel that whatever the
assurance given by the Prime Minis-
ter and others may be, whatever the
assurance that my hon. friend the
Minjster of State is about to give may
be, namely that equal status has been
given and equal opportunities will be
given, instead of these sweet honeyed
words, we want something cold and
blunt in the Constitution itself, so
that it should be stated clearly that
no diserimination will be shown on
-grounds of language only; all the lan~
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gueges, whether it be Tamil or Hindl
or Bihari or Rajasthani, should get an
equal ghare, and should have an
equal dignity. 1 am suggesting this
because unity should be malntained
and the federal spirit should be pro-
moted. The spirit of camaraderie bet-
ween all the linguistic groups should
be maintained. age is 3 means
of communication, and we should give
recognition to the language which
millions of pesple are speaking. There-
fore, I do not want to obliterate any
one language at the expense of the
other languages. Hindi also ghould te
developed and promoted but not at
the expense of the other lsnguages.
All languages should be given equal
opportunity, snd equal status should
be accorded t- all the languages, It s
for that purpuse that I commend this
constitutional amendment for the con~
sideration of this House.

Here, I may point out that there are
other Conrslitutions in the world also
where the language question has been
taken into consideration. I may men-
tion especially the West German con-
stitution drawn up in 1948, Article 3
of tha! Constilution states:

“No one shall be prejudiced or
privileged Lecause of his sex, de-
srenl, race, language, homeland, ori-
Fin, or his religious and political
opinions.”.

This is one o! the latest Conslitu-
tions, The American Constiiution
d7es mot tou:a upon this question nnd
dors not have any article laying down
what the officlal language should be
They have allowed time to solve il
problem and they have allowed the
people to  scive the problem. But
India has been hastening to do what
should be left to time. Here, thoy
want to put something in the Constitu-
tion and ask :he people to follow it. In
America, we find that there is trou-
ble between the Spanish-speakin®
people, the French-speaking people
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sclution to the future. But here, we
have put ceriain definite time Jimst
by which this should be accomplished
ang all the people shou'd sccept it.
“Therefore, &n element of compulsion
hag come in in the Indian Constitu-
tian

That is why I have sought to amend
.articles 15 and 18 of the Constitution.
In the existing article 15 which says:

“The Stote shall not discriminain
against any citizen on grounds oniy
of religion, 1ace, caste, sex, place of
birth or any of them.”

I want to include the term 7“anguage'
‘also. More then anything else, lan~
guage is the Friggest trouble-spol 2
India today.

"We want to pacify it. Only in that
spirit, we want to Introduce this pro-
virion.

A few minutes ago we unanimous!y
passed a Bi'l giving a place of houour
to Sindhi. Th: same place of honour
has been demended for Rajasthani by
Dr Karni Sirgh. But it is uo wuse
accommodating all  these  lanuages
and making ti.c list number 15, 18 or
17 without 137 spirit being there. As
long as the spirit is not there, the
spirit of equality and of egual ireat-
ment to all languages, there is no use
adding to the (isting list. We shouid
not only include them in our Constitu-
tion but we should also give them a
place of honour which should be ex-
pounded not only in the Constitution,
not only in the statute but should
also be treated likewise in spirt.

With these words I move, and ' hope
‘that the hon. Minister will give favour-
::Ie leidefﬂ--'on to this ard suppert

e motion foi' consid

ation,
Mr. Chairman: Motion moved:

“"nm the Bill further to amend
e Constitution of tiken
into considerution®, e, e
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Shri Manoharan (Madras North):
Mr. Chairman, I am not going to take
much of your tme. Tha ju-lificati'n
for the consideration of this Constitu-
tion Amendmecii Bill has bren Wvery
ably given by the Mover, Shri Sezhi-
yan. Therefore, I need not touch
upon that point.

1 only draw the attention of the
hon. Minister of State to the need
for considering this Bill against a
certain background. India as my
hon. colleague has pointed out, is =
polyglot country having a variety of
cultures, a composite culture, a plu-
ral society and & multi-lingual set-
up, This country has its own hoary
tradition. We have been talking,
and we are ialking of our heritage

and the fact that we have a clear
upity in diversity, I think this coun-
try has been preserving it from

time immemorial.

The basic consideration is this: in
a country like India having different
racial groups and contradictory cul-
tures, what should be the
principle of the ruling party in order
to protect the interests of the mino-
rity groups of this country? Demo-
cracy, it is assumed and affirmed, is
majority rule. But I think essential-
ly democracy should mean the pre-
servation of minority rights. This as-
pect of the issue has been clearly
conceded by this House when it had
the unique opportunity only a few
minutes ago of considering and un-
animously passing a Constitution
Amendment Bill incorporating the
Sindhi language in the Eighth Sche-
dule. We appreciate it because we
have accepted it. We have accepted
it because we consider that it is a
basie right of a constituent section of
our population, which ocught to be
accepted by any sensible govern-
ment of the day.

Here the Government of India
have accepted Hindi as the only offi-
cial language. That also was done
by an Assembly which, according to
my party, had no representative
character. It was mnot an

of elected members; it was an
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Adsembly of nominated members of
8 kind Then again the

clause was discussed and passed at
the fag end of its deliberations. That
too is another aspect that should not
be overlooked The country was in
a jubilant mood enjoying the inde-
pendence that was achieved some
months previously. Therefore, the en~
tire attention of the country had been
drawn tr that, and therefore the im-
portant heat-producing issues line the
language issue were not at all given
due importance or due prominence
whicl, the Assembly ought to have
given. Anyway, it was passed with
a brute majority, or I can say in cer-
tain matters with a slender ma‘ority:

Certain  people have  expressed
their apprehension, and that appra-
hension haq been shared if my me-
mory ls correct, by Pandit Jawahar-
la] Nehru also. If the Hindi, ac-~
cording to him, enthusiasts adopted
this method, Pandit Nehru cautioned
that that would take these people to
totalitarian thinking. If my memory
is correct, he used that expression.

Therefore, I want to stress once
again that d y does rily
mean the preservation and encourage-
ment of the minority group, whether
their group is based on caste, com-
munity or language.

The Government has given gssuran-
ces to this country, that they w'll not
show any sort of discrimination bet-
been peaple, between languages. This
lip service business without touching
the heart cannot cut any ice. That i=
my view. The proof of the pudding is
in the eating. Whether the Govern-
ment has been sincere towards this
proposition is a question to be ana-
lysed and answered.

Mr. Sezhiyan has just now pointed
out the amount that this language in-
volves. T think the question of Hin-
di  involves not only psychological,
politica] and cultural, dut it involves
financial implications glso. *“Discrimi-
nation should go™—that can Be our
slogan, but in the name of that slb-

peop!
the Magna Carta of their rights, but
where this Magna Carts stands today
and where the assurances of the lale
Prime Minister stand, is everybody's
Eucss,

The Official Language Bill was in=
iroduced by the late Prime Minister
Shri Lal Bahadur Shastri, and after
that we have been demanding from-
this Gove t that st y shape
to the Prime Minirter’s assurance
should be given. Conveniently this
House has been cheated, wantonly or
otherwise by the Government. Now,
recently, during the President's "Ad-
dress there was a lint that these as-
surances of the Prime Minister would
be given statutory shape very s.ortly.
1 hope they would do that.

One important fact I want to touch
upon today is this. While I rais»3 this
issue on the floor, the then Home
Minister Mr. Nanda said that a0 dis-
crimination had been shown :n the
field of appointment, in the Acid of
empluyment and the like, But ! want
to draw the attention of Mr. Shukla
to the fact that very recently the Air
Lines Corporation has issued a notifl-
cation wherein for the appointment
Hindi knowledge i made compulsory.
Viery recently from the Ministry a cir=
cular was issued wherein the Home
Ministry fhas staded that in the Gov-
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this my definite answer is that Hindi
alone can never be the official iungu-
age uf this country. Let us c= very
clear and sure about it. Already
thinking, a sort of thinking, has start-
ed and each and every languag. tries
to assert itself. @ Each and every
State tries to assert itself. My langu-
age, my culture, my tradition, every-
thing mine—should be respecled and
should be given equal treatment and
equal opportunity. Yoy may call it
chauvinism. But you cannot escage
from this inescapable fact. Therefore,
the Government must consider this
proposal from the democratic angle
and give due respect to each and
every language speaking group with-
out showing any sort of discrimina-
tion. Unity in diversity is good but
in the name of this language, what
are they doing? Many Hindi-speak-
ing Members ask: Don’t you think
that we should have a common lan-
guage in this country? Dont you
think that the people of the worid
would ridiclue usg saying look at
these people regenerating and reju-
venating as an independent nation
have no common laguage at all. So
many people including Dr. Lohia are
saying that we should have a com-
mon language. Conceding that point,
my subsequent question is: if there
should he a common language, what
should be the common language?
That should be decided. Once you
give in to the temptation that we
should have a language of the nation
as people of the world would other-
wise ridicule us, my next question
is this. If you go to a foreign coun-
try my friend Mr. Shukla will be
going and he may be asked—and you
are asked, you may say that Hindi
is the nationa] language. Next thev
may ask you: what is your national
dress. Another fellow wouid ask:
what is your national food or nation-
al architecture or national music or
nationa] something else. What have
they to say? If you give in to (ais
temptation, unity will give place to
uniformity, which means elimination
of the different cultures in this
country. It is 5 delicate issue which
is based on raw and rough emotion
at times but it is an tissue  which
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straightaway enters into the ‘heart
and soul of the people of this coun-

try. Therefore, this issue should
be decided on its own merits. There
are so many languages in the sche-

dule no doubt. If ] am permitted to
speak, I suggest that English should
also be included in the schedule be-
cause it is also a language of a na-
tional minority, the Anglo-Indians.
The  Anglo-Indians are Indian na-
tionals according to our Constitution
and their representatives are nomi-
nated by the President. There is a
constitutional provision for that. Once
they are accepted as Indian nationals,
it follows automatically that English
becomes one of the Indian national
languages as English happens to be
their mother tongue. We cannot es-
cape from this logic. I request the
hon. Minister and the entire House
to consider that point. 1 hawve refer-
red to the recent circular of the
Home  Ministry, The  notification
issued by the Airlines Corporation in
the advertisement is also there. Mi-
nisters say something on the floor of
this House but something else is fol-
lowed in actual practice. They are
deviating from the stand here delibe-
rately. They are duping the people of
this country. This Bill, therefore, is
a must. In the name of language
they practice discrimination. What
made the framers of the Constitution
omit this language, I do not know.
Probably they might have forgotten;
probably they might have been under
the impression that one language is
going to rule the country to the
elimination or exclusion of others. 1T
do not like to cast aspersion on the
very conduct and ffhe nobility of the
framers of the Constitution, but a
new situation has come in. This si-
tuation demands that no language
group should be treated with discri-
mination. That is against the very
basis of our Constitution. The Cons-
titution is the basis of our democracy,

because we are wedded to democracy,
The present Constitution has its own
impediments; unless those
ments are removed, the dream of the

impedi-

minority groups may not be realised.
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Therefore, 1 request the hon. Home
Minister to consider the Bil] intro-
duced by my friend Shri Sazhiyan
carefully, with understandable feel-
ing, and with a mind broad, with a
vislon noble and with a heart kind.
1 hope this Parliament would not
have any objection to that: this Par-
liament, this sovereign body, will
consicder this Bill and see that Lhv
Bil] is once for all passed.

oft mxfewrra frerdt  (Taraia):
wwmfr off, waT wEET ¥ ww fedew
w1 oY agt dwr fasar & v % feardt qa
¥ ¥ (o as W) U5 §
Y | SR we wreer ¥ war fw fedy
Y wgar dar frmy oran & aw fe gl
FAdT w1 A fear amar &, fedt &
TraWTaT g ¥ Tt Afidva |
WA ¥ o WA A A
g & e ¥ f owrer war foafe &
o e ¥ qger v feafa o | @ F o
AT TR AT T WA W T g A7 ?
fed firom & = awT Wiz & @,
3% ¥ amg fefosfaims e a0

afy wTT =T tﬁtmqﬁfﬂqrrm
w1 57 A& At wrewt arAw den fe
mtﬁm aw & fz=r =hfen
afcarw ¥ Pt i § whe Am-fed

Fiifwr nfogra & ey =m & 0 W
21 o 93T §H T 7 AT AT A
wte gfowar afafax ¥ Faa fgeare
* 17 w0 20 qde §, 9w e S o
argEeE 7-8 wCEe ¥ WY fagit ¥
a/TTE wT AngIw L L,

An hon. Member: They are not

condmcted in Tamil; the examina-
tions.

ﬁmm:]_@t me speak
fagre & e ot SR m
11 T §, 39 Y FEIT 56 T
£ 1 OuT &y wremrw W &, TAT Y OewT
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w1 §, ox g fget v ofcara &
W AT AT T Wy § | Wt awe
& U7 ww F I W wgge off e,
W T w10 wr-aw fapear & s
wrEr A I TR AT AATAT-FAET,
ware o wer WY wYT gw et #
I AW A AT Wy I 9T A |
3N ®Y wiar wiew fomemf, anft 3w
1 AT gur S I w7 G Sy
1 T wawe At frem o ww forir
gt ¥ e § felr edtfimr
ofare & a3 3w o av aff w
a%, wufy WY fawai ¥ ¥ ofws X T,
YT WTET ¥ WeRT AT I AT 9T,
afer sfe w2 s oY A Avr
T &, WY AT G AT W, TEi A
fr queeg & oy & oWy zaamar dw
avr G FT Y U, wifw ag avar
I % a1 AEY oY, 91 B s frwrar
oY, eft FTTIoT § g X 7wy g
T mEme w1 @@ e fagre § fed
vt wrd & 17 ud ol vt g S
& 3% o wifew | AT § o wp
fir: fagT< & W T& w07 AETe F wrErad
®wT A g1 1w o S ¥ wfios aredr
fagre & sxta § A6 0 gwy | Afew
wETT & urei wrear gate fagre ¥
s & | g% X WY I7 % farems wrE
forrerer 7Y %1 1 ag fadaw s ddy
T ¥ Fea ox fmitw & fo Y o
g

oF 1T TH AEAH wEr mar v fw
fze afaaa ¥ ga T & A F @
argirerr dfaw 9T g1, 9T 99 W ag
farirer g a7 1 7 wrd frdy w
oY wrt v fadaw Y agi Ay § 1wy
w@ﬂﬁiﬁnﬁtﬁﬁﬁitﬁl
e £
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1950 ¥ ww wifeez o are gur
Tw W whwafy § g v g fe
og ot A% Wi v Wt 1@ AT
1965 ¥ 99 w wqrT fgedy & ¥ ) W@y
aerk ¥ o Dareer & amgT EY Wtk §
ag wwd § e fgdt v §r e 2
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Mr, Chairman: The House hag al-
lotted ome ‘hour for this Bill. I have
got the names of 7 or 8 more Mem-
bers. If the House wants the time
for this Bill to be extended, it can be
done. Even then, I do not think I will
be able to accommodate all the Mem-
bers. So, if instead of going intc
100 many details the 'hon. Members
are brief, it will be appreciated. Then
I can date more bers,

Shri Bedabraia Barua (Kaliabor):
Mr, Chairman, I appreciate very much
the spirit behind the Bill. 1 could
appreciate it because I come frum
Lentral Assam. So far as discrimi-
nation in the matter of language spu-
Jken by people is concerned, it is cer-
tainly conutilut.iunnll.y repugnany a.ad
that is why a certain safeguard in
this maltter is sought by tjhose puvo-
ple whose language docs not dominate
New Delhi. So, that demand or re-
quest may appear to be proper anr
sound in principle. But when a Bill
is brought forward to give cffect to il
some fundamental questions of langu-
age also come in. Because, first of
‘all, a language i8 not o be protecled
for by protecting a language, the lan-
‘guage tends tv overlap. In history it
has overlapped. Throughout history it
has overlapped. If you want to pro-
leet one language, it will end in giv-
ing protection to thousands of dia-
lects.  Even in my little State of
.Assam, we have 50 many dialects. In
Hindi they ‘have ‘Bhojpuri, Maithili
and other dialects. So, there will be
no end to the protection of languages.
Protection of a language may come to
mean dividing every language of India
intv & number of languages.

That is not the only objection that
we have to consider in connection
‘with this Bill. The most fundamental
objection is that article 15(1) of the
Constitution is an article that gives
protection to the individual that thz
State shall not discriminate against
any citizen. Now, the language is not
the property of any individual eiti-
‘zen. It is a collective social product.
Also, language has acquired charac-
‘teristics. It has to be dewveloped. Dis-
wrimination -will have to be done bet-

»
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ween a man who knows better Hindi
or better Tamil from 4 person who
knows less of those languages. In
In fact, if the comstitution is amend-
ed in the manner suggested by the
hon Member, you will have to give
protection to every dialect and even
the dumbman's language, which is not
feasible. The 1 ge has not only
acquired characteristics but also
invited  characteristics, So, even
though fundamentally the Constitu=-
tion cannot allow discrimination bet-
ween one individufl ad another, het-
ween one language and another and
they will have to be done away with
that is not to be done by amending
the Constitution. Language has mo
fixed characteristics bul only develop-
ed characteristics unlike race or peli=
gion. That is why it leads us to
many of the difficultics in regard to
the implementation or interpretation
of this constitutional provision.

So, I believe the hon. Member has
suggested a very good point, brought
home the point that all languages of
India should have equal opportunity.
What is mecessary is not to give pro-
tection to all languages in India but
to think in terms of evolving a new
language. The languages should come
nearer, S0 many languages coalesce
and form a regicnal or national langu-
age of India. ‘There should be adop-
tion of a common base for the langu=
ages of India. There should be re-
cognilion of a common base of Sans-
krit, Arabian and Persian and certain
other factors. The expression should
not only be interpreted between B0D
Members of Parliament. 500 Members
of Parliament cannot substitute the
need for expressing between 500 mil-
lion people of India. That necessity
will remain. In spite of the consen-
sus that we have arrived at, the ques-
tion would still dog us. People like
Assam would be
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India would remain. While keeping
that discrimination in a caplialist or-
der where some peaple get employ-
ment and some peopls do not, me
question of language will certainly vi-
tiate the atmosphere; but still we have
have to evolve a language which may
be a national language. It may possi-
bly be Hindi but we will have 1o
evolve a language wheih will be com-
mon to us all.

Dr. M. Santoshaps (Tiruchendur):
Mr. Chairman, I thought that the
amendment that has been brought up
ag a Bill before the House would bt
a totally non-controversial one, but 1
find that the arguments that have been
placed before the House have clvan
gone off the mark. 1 think, the Mover
of the Bill has in mind that no citizen
should be discriminated against an-
other citizen on the basis of language.
That is the point that he is making
out. Articles 15 and 16 actually relate
to guarantee against discrimination
and the Constitution-makers have
enumerated a number of possibilities
because this is a country of minori-
ties. We are composed of casie mino-
rities, religious minorities and so on.
Aleng with that we may say that this
country is a country of linguistic
minorities also. Therefore the Mover
of the Bill had in mind that this arti-
cle which actually guarantees all
citizens against discrimination should
have a more extensive, a wider ambit
rather than 3 narrow ambit that has
‘been fixed for it by the Constitution
‘writers,

1 strongly believe that we should,
as far as possible, rulg our country
‘within the Constitution that has been
provided ang Thoving an amendment
to the Constitution should be an ex-
treme step and should be resorted to
under only extraordinary circumstan-
ces. But I personally feel and 1
think a large section of the popula-
tion in this country must feel, with
me thut extraordinary circumstances
have arisen because of the formation
©f linguistic States. The division of

AR i
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the country into linguistic States has
caused, what I may call a ‘language.
patriotism explosion’. This has actual--
Iy come to us as a boom. Therefore
now we find two kinds of patriotisma.
baving 5 neck-to-neck rgce. In all
other countries we find that there is
only one patriotism, namely, the na-
tional patriotism, but in this country
after we have divided ourselves into.
linguistic States we have two parallel
patriotisms running a neck-to-neck
race. One cannot guarantee that the
second patriotism which has been
born later may sometimes subdue the
patriotism which is more important.
National patriotism is a thing that acts
rather sporadically in people. Even
we meet with aggression from out-
side, perhaps our national patriotism.
comes to the forefront but the linguis-
tic patriotism seems to stay on as a.
force continuously, Therefore it is
very necessary to sce that this kind
of patriotism may not overtake us and
subject sections of people who are
linguistic minorities in this country
to diseriminatory treatment. No
single spot in this country can be cal-
led a plare of unilingualism. Practi-
cally all our industrial towns are
muiti-lingual and many villages in the
border areas are at least bilingual.
Therefore, from the language point
of view we find large sections of the
Indian people living in a minority
status. Under the circumstances I'
think that it is absolutely necessary
that this extreme step of amending:
the Constitution must be taken be-
Cause extraordinary circumstances
have been Jet to come In. Assurances
have been given by big personalities
in the Aouse. On assurances only, we
cannot survive because men may come
and men may go but aleng with them-
assurances should not go. Assurances
must stand for ever. Unless jthese
assurances are embodied in the Cons-
titution, we cannot [
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stand for ever and az a dependable
guarantee for the people who are in
mm}tylmuinpom'upuduft

mmm;em 1 hope and
trust thay the entire House will accept
it because through this we are just
expanding the spirit of the Constitu-
tion gnd giving it a wider ambit.
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Shri 8. Kandappan (Mettur): I am
-afraid, if the Government is not for
the acceptance of this Bill they can-
not rightly call themselves as demo-
<rats,

There is an inner contradiction in
our Constitution itself as far this

‘language question is concerned. ©On
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the one side say that they give
equal rights and equal opportunities
to all citizens of this country, put
on the other side by other measures,
they have this discrimination on the
basis of language and that provision
also finds a place in the Constitution.
This is the minimum that we could
expect from this Government that
they could incorporate in Articles 15
and 16 the word ‘language’ alung
with religion, race and other things.
I fail to understand this: if you
could say ‘that religion or race or
caste is something that is inalienable,
that is a fundamental right, thow
could you preclude language [Irom
that line? To my knowledge, if not
more, at least equally, it is an mnslien-
able right. Any democracy worth
its name, should have certain funda-
mental inalienable rights sanctioned
to the people and one of them is
definitely the language. So, the
Government should come forward to
accept thiz and they should not in-
sist on continuing the status gquo,

Whatever they may profess, the
past history has clearly shown to
the non-Hjndi speaking people that
unless the Constitution is amended,
there is no safeguard for the int:rests
of the non-Hindi speaking people. 1t
has been amply made clear.

Mr. Tiwary, who spoke before me,
was saying that the Centra] Govern-
ment was spending for Hindi  and
equally the State Governments are
welcome to spend on their own mo-
ther-tongue. This argument is rather
very strange because, by this argu-
mrnt, he is driving at the conclusion
tha* the Centre belongs to Hindi
spraking areas and only the Hindi
language has got the monopoly of the
Centre's attention and not any other
language. My friend, Mr. Sezhian,
hes made out that more than Rs 4
crores have been spent oo the promo-
tion of Hindi, This is not a small
amount, To give a concrete example,
one primery heplth centre in ™Y
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area has been deferred due to Chi

and Pakistani aggresslons, The
Ifoundation-stone was laid in 1953
and for want of funds, that primury
health centre, which would cater to
the needs of a rural population of
aver 60,000, was deferred; the plea
was that thepe were not enough
funds. With Rs. 4 crores, we could
build more than 500 primary health
centres in this country. Is this not
a colossal sum? The Government
cannot ignore this . . .

Mr. Chairman: How is it relevant
here?

Shri 8. Kandappad: It is relevant.
Such a colossal amount is being spent
to promote the intcrest of one langu-

age to the detriment of the other
languages. That is what I am
driving at.

Mr. Chairman: How s primary

health centre relevant here?
Shrl S. Kandappan: By way of an

example. (Imterruptions).

Shrl Seghlyan: So much was spent
-on promotion of Hindi.

Mr. Chairman: Oh, I see—We means
the money spent on languages could
be well spent on creating health
<centres!

Shri §. Kandappan: An t of
Rs, 4 crores is not a small sum con-
sidering the economic crisis tust we
&re now facing.

Mr. Tiwary was also saying that
the Tamils who formed only 7 per
cent of the population im India were
occupying 20 per cent of the geats in
the All India Services. I still hold
the view that the all-India examina-
tions are held on ihe basis of merit.
8o, on the basis of merit if the people
were selected, and if you interpret or
¥ou have the impression that g partj-
cular ity i rep d
there, then the rea) mind of the Hindi-
speaking people is quite arparent
there. Perhaps they were after Hindl
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they will be giving more opportunity
10 the Hindi-speaking Then,
it becomes a politica] issue. That s
what we have been saying for long in
this country,

18 hrs.

The so-called three-ianguage for-
mula is at best a sop and gt worst a
fraud. What is happening in this coun-
try? In the name of the three-langu=-
age formula, the non Hindi-spcaking
people, particularly in the south, have
been eompelled to learn Hindi In fact,
even though the eurricujum ducs not
include it and the Education Mimsiry
in the State Government do not in-
sist on the learning of Hindi or the
teaching of Hindi, yet, by the very
nature of things, since the Cruslitu-
tion and the Central Government fa-
vour only Hindi In the administrative
services, naturally, the studenis who
are after jobs have got to learn
Hindi. So, there is a certain amount
of coumpulsion in this, but this js to-
tally absent in the Hindi-socaking
arcas.

If we leave alone the sentimental
or the emotional side of it, learning
a language is just like learning a
mathematical formula. We learn 2
fermula to work out sums and prob-
lems and not just for the sal:» o
learning the formula. Likewise, if we
learn a language, it is for a different
purpose and not simply to buracn
ourselves with the language. In this
connection, 1 very inuch appreciate
the statement by our Education Mi-
nister with regard to tlus threc.lan-

guage formula that it burdens the
children with three languages and
that would definitely hamper the

development of the children and the
development of the innate charac-
teristics of any particular group
speaking a particular language. 8o, 1
would appeal to Government to consl-
der this aspect wvery seriously and to
accept this Bill In toto.

I hope Government would sympa-
thetically consider this matter.

Shri O. K. Bhatiacheryys (Rai-
ganf): The issus ia very clear. The
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Constitution is not concerned with
finding a lingua franca for the peo-
ple. It is not concerned with find-
ing out how many languages should
be given the status of national lan-
guages. It is concermed with only one
object, namely finding out a language
for use for official purposes, and noth-
ing more, Therefore, we should limit
our speech and thought on this occa-
sion within that narrow limit.

The official language need not be
the lingua franca of the country. If
you go through the entire-Indian his-
tory, this is what you will find. In
the Hindu period, Sanskrit was the
official Janguage and thce people ysed
the lokabhasha. In the Buddhist pe-
riod, the language was Pali, and it
was partly a lokebhasha, In the Mu-
ghal and Pathan periods, the official
language was Persian, and that was
never the lingua franca in India. In
the British period, we had the Eng-
lish language, but the English langu-
age also was never the lingua franca
of India,

Shri Beshivam: Hindi also is not
the lingua franca,
Bhri C. K. Bhattacharyya: So,

there has been a complete separation
between the official Janguage and the
lingua franca of India.

This Bill would have betn very
well thought of if the hon. Mover
had limited himself only to the lan-
guages mentioned in the E{ghth Sche-
dule, but by bringing in English, he
defeats his own purpose and incurs
the same discrimination which he has

be included in article 1207 I do not
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against which he complains in res-
pect of other languages.

As our late Prime Minister used
to say, the difficulty with English is
that it is a foreign language and we
cannot accept it as the official langu-
age for all time to come, The difi-
c'lllt with Hindj is that it is not an

dia language and therefore is
not acceptable on an all-India basls
and that creates a problem, In view
of the complaint from al] sides, the
position would come to this that we
would want a language which should
be equally difficult equally easy
for all. That is The problem.

My hon. friend was speaking about
the public service examinations. If
a language could be used which would
be equally difficult for all candidates,
1 hope he will agree. Or if 5 languags
could be found which would be equ-
ally easy for all candidates, I hope
he will have no difficulty in ame‘lnl
But this is the difficulty. In the words
of the poet, we have “to find or feel
a way"” out of this dificulty. It is
not always that we can find the
straight path like Jan Path of Delhi.

This Bill creates a problem jn this
way. As I have said, it does mot
solve the problem with which we are
faced. It poses g problem, but it
does not solve the difficulty 1 have
pointed out.

Shri 8. Kandappan: It will lead
to the solution. That is our aim.
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about it, there is no harm jn our
continuing ‘with this BiL

Shri 8. M. Banerjee (Kanpur): May
1 request that the next Bill which is
equally important may be allowed to
be moved? As this is the last non-
-official day of this session, we will not
be able to dispose of it. So, let it be
introduced.

Mr. Chairman:
introduced.

Shri Ram Sewak Yadav
banki): We ghould continue
this Bill.

Mr. Chalrman: If the hon. Member
in charge of the next Bill agrees, I do
not mind more time being given to
this Bill.

ghri Sezhivan: We can ask him 1o
move it.

Mr, Chairman: Unless we dispose of
this Bill, the next Bill cannot be dis-
- cussed.

Shri Ram Sewak Yaday: The pext
Bill may be carried to the next ges-
.gion. Let us proceed with thig Bill

Mr. Chairman: If you want to dis-
cuss that Bill today, you will have to
dispose of the Bill under discussion,
Shall I put the question now?

Shri S. M. Banerjee: Unless you sit
down, I cannot stand. My suggestion
is thiz that Shri Samanta’s Bill, which
ic equally important, ghould be allowed
1o be introduced. This is not a non-
official resolution. So it will not lapse.
"Then let this Bill continue till 6.30 or
6.45. Let the Minister reply at 6.30.

Mr, Chairman: At 6.30 we have a
half-hour discussion on ihe Cochin
Shipyard. So far as this Bill is con-
cerned, the Minister will take some
time for replying to the points raised.
How much time does the hon. Minis-

“ter want?

Shrl Vidya

minutes.

Shrl Bexhiyan: I shall leave one of
two minutes, so that the next Bill can
“de moved,

Mr. Chairmmn: Al right.

It has already been

(Bara-
witn

Charan Shukla: Ten
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fosTa 51 fargart grr s 791y
# AW § i gz T favea afar
fo ferft W ®F WY F oA Fomgq
T ® WITT 77 0L WAty ZM o

et AT wr A far i &
19 97, 59 v ¥ 1A § fE wie s
7§, T1a VAT Fexw T w7 5, Afe
wHAY $7 A vaAT wTEA E, 7 oy
qW % WY =gt a3 weard W g |
farr g & s W AT aver
g1 =ifed, =feror &1 word st faee
AT W T AW W E, ¥ T AT 5%,
Hfem wasdr #r 7 WM F owmaw
T wrfgy  a® W WS 9 ¥
a7t wifew fe saer & afw v,
femm wmet & ATR 9, o w7
ATHIT 6 W H AgY A=AT Wigy —
7g O TFF T A1 g | EwfAy &
wigal § i s welt v sitaa =7
arTd, @ i o gd @ g o

Al
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oft whew (wrge) : wwafe agaT,
W WTeT & AT wfawTe & Ay o
¥t faer gram & g dw fear war &,
W TERr g EwT &, R oqw ¥w &
Forarft ward @t ot 8, I @ Wy
Wt gt fagr ama, &1 & wwwer g fw
= ¥ faey ®y fadre Tt @t wnfgm o
WTraret # sy o< iy w1 e frdhy
T8 & wwar 2, afeT wre I O
AT & o g 5T AT WTAT AT WY
Z, 7% Uwy wray ® gutw w7 frar
Ja, aa 47 FE Hyiewd g1 oanar Xy
wifE g Aoy 3 ager oY worrd E, s,
TS A7 Aen wrard AT EAT 1T XL
TH R T WD AT FRT AT ARAT A,
PR ora Trog sy 7 A9 wraT & fE
TH B9 XY T ATV KA EI, AG WITHT
oy Tl anfzg fF Afagm § g9 7
Forer sqrar &1 wewAr 1 & a1 g v
Y TR AT ET AFAT § AT AT E—
fasdt 1ot 7= are o wyrar e v
T & wraiml, aT9Aq 737 fagva
Ga1 g1y, Afea Aty i AT %
g 97 7fx dgfr g7 4 & AR AAT
#, a1 A1 g1y &rar fe ¥ Zw fEw=
QT ET T | wE 7% safyw A wAT
ar fir afs gw gpdr war ST g aw T
EY ST A wgd I 9T ey A0
*7 ATF & | g7 IA AMGT BT AqAT FT
TR Y AT FT AW G4 FICATT
g, ww gw w1 S§ freey g
=1feq aar oF W ¥ AT Wrard f7-
O A eI A §, 9 AT fF 2w
T AW { WIAT HT EHIAAT Wy OWHT

Fgrat =nfegd

w1t TR A% WA ;WY wEE,
WIATEY ¥ AT F WH @ AT AT T
T @Y &, A ¥ A< ¥ g o
fdmre 1 & avag v e ww awTT
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% W AR @y, W v o £ fr mm Y woere
ofe Wk Y & @ wx oy f wrchr FT SO TOET, e ¥ T wrfac
Wi WY SETT WIC 9 B A9T W o o e frafegem & oo
GRfr WY g ey | oo gg AR onted Y o fwewn fatef, W
TERE g WA gR gy Tema Tl G, o & wgm
it fra WY dvinet 4w ey Y (R & GO gQ 1 WA g F@T
i e e e e

Lo g

o gl o, @ e g Ag & e “_Shéi} D. Bhandare (Bombay Central):

- Mr. Chairman, Sir, | ascertained from
WL Saw qj‘a =r§ qHft ‘“‘7"3 fr the Mover of the Bill as o which Bill
= i‘:mwm:%ﬂ'te_.ahﬁﬁﬂqw is before the House He told me that
& g owr froet # e & ait ot the Bill which jx before the Iiouse

. . . seeks o amend articleg 15 and 1.
Fwigm W mf W H €T £ clauses 1 and 2. But so much has
fF aar o wrer =9 @ 9w o oo Ent-n suid ubou: h:irlicl% Iﬁohnlol' dti]:

TEET Sar onstitution. think the whole
A = = iFIT fr Ll cussion is beside the point, So far
o as the amendment sought {0 be made
e 1n the Constitution under this Bill is
concerned, I submit it js redundant,
Lt because without  underistanding the

ot Y, dre sy 7, afaa, %H‘I, arrangement made under the Consti-

wOSt W G, faee T tion, my learned friend has sought to
- - i ot - move this Bill to amend the Constitu-
_“ g g SR LI G '4. St tion, [ would simply draw your atten-
& W AT ST WenT WTATHY ®7 9Ty Lion to article 15 which speaks of pre-

et st fa<dy = venling  discrimination: that there
E' bl T A should be na discrimination. on any of
% ww ot mm aff #=7 AE¥ §  the grounds given. One of the

Y AE AR fr w “-;; i grounds on which there can be no

¢ W’i\""l“ m' discrimination is the place of birth.
bl T ' t ﬁ: N = This terminology embraces and inclu-
Ol AT WTAT WT WO il WISt des the question of language. If there

¥ TETET WOy afwT waT & ig any doubt or confusion, let me draw
E‘ A q ihe attention of the mover of the Bill
AT WY W A Ty € to article 345 of the Constitution; that
p article is about regional languages.
¥ fq % frdra wEm—HaT B6  They have been fighting for the rights,
TS A g vy I a fgetr W the rights over which there has been
TR T TEETER so much insistence. That article speaks
% ! m £ wr that the right is given to the State to:
£ & vt g sqwmer ey, SE AT make law to carry on the administra-
Wk Ont gy &, o7 F 91 w7 awgw tion orl the country h_','l; ad::.\tinz the
FEqT regional language for the official pur=
VR o A el ¥ L Yor the | sdministration of the'
7y A wgmr fir oro®r oF wew ¥t State. If the State is given the power
TORTL AT wT AT foaer &, wmoe to adopt the language how could we
T O TR ¥ ¢ “ introduce an amendment o ariicle 15°
woi A&, @ wa§ (1) and (2) and article 16 (1) and (2)?
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Article 16 speaks of employment in
public service for the purpose of giv-
ing employment there can be no dis-
crimination whatsoever either on this
ground or that ground, If the particu-
lar State, a constituent of the federa-
tion, makes a law that for official pur-
poses & particular language must be
followed as the official language for
the purpose of carrying on the admi-
nistration, it is but natural for the
Government or those in power and
authority of that SBtate to give prefer-
ence to those persons coming from
that State, and speaking that langu-
age. But so far as the Centre is con-
cerned, there can be no giscrimination
on the ground of those cases, reasons
or factors given under articles 15 and
18. Therefore, the whole amendment
is redundant, not necessary and there-
fore useless.

off o w wgETn (I ) _
A ET daw iy e dfor e o
Mr. Chairman: Just excuse me; we
‘have already exceeded the time-limit
by about 40 minutes. At 630 we
are going to take up the half-hour
discussion. Only about 7 minutes are
left now. I am very sorry. [ think
the hon. Member came gquite late.

ot gon wy wEwm ¢ Tt 3
Far % eew s T |
Shri Vidya Charan Shukk: Tt is
getting late,

ot e wor w9 ey aiw
e =T £

wamfemfter @ wrT gAY
T8 £ TE S« T oA WA
Yoeerwr  oraT mr &
Shri Vidya Charan Shukla: We can-

not take up the half-hour discussion
in that case. (Interruption’,

Mr. Chalrman: They want to push
in.

Shri Vidya Charan Shukla: We are
in your hands.

Mr. Chabrman: Could it not he
carriéd to the next day? If the House
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desires, the Bill can be carried to the
next day.

Shri Seshlyan: The Minister wanted
some time to reply, and I will have
to reply to so many points

Shri Vidya Charan Shukla; We hava
come to the closing stage; we must
finish it

S8hri Sezhiyan:
reply?

Shri Vidya Charan Shukla: I will

take five minutes only; he could renly
afterwards.

sfigen vy T
fre wmeET g

wmfe miw : "W T9 ©:
g oam &

Shri Vidya Charan Shukla: Mr.
Chairman, 8Sir,....

Mr. Chairman: Is the Minister pres-

What  about the

& ate

sing that the Bill should be disposed
of today?
Shri Vidya Shukla: I am

not perticular, but it will be better if
1t is disposed of today.

Mr. Chalrman: Let it go to the next
day.

Shri Vidya Charan Shukla: What-
ever you desire.

Shri D. ¢, Sharma (Gurdaspur): 1
should also get 5 minutes.

Shri Vidya Charan Shukla: We
shou!d conclude it today if possible.

ST gew W wuww WL qfy
forz oY W & o dr 3 o ey

The Minlster of State In the Minks.
try of Food, Agricultur, Community
Development and Cooperation (Shri
Annasahib Shinde): May I take it
that the next Bill will not be taken
up today?

Mr. Chairman: I doubt if the next
Bill can be taken up. I do not think
there is any Point in pressing for its
disposal today. Let it be carried over
to the next day.
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ot wwrerw aelt (W)
sy % ATH o qqx  aferr wr At
wiw k. ...

ghei M. ¥. Saleem (Nalgonda): On
your enquiry, the minister replied
that about 10 minutes will be required
for his reply. At that moment it was
the sense of the House that the debate
will be concluded today and voling
will be concludeq today, On that basis
some more time was granted to the
House for continuing the debate. Only
5 minutcs are left now. The Minister
says he will finish in 5 minutes. Once
a ruling has been given by the Chair
that the debate will be concluded to-
day, it should be adhered to.

Mr, Chalrman: 1 did not give any
ruling that the debate is going to be
concluded today, I only made a sug-
gestion that there is no harm if the
debale is carried on to some other
day. 1t is for the hon. members 1o
understand what is some other day.

st wrweow wWeht gt
afeq, g a% AT W AAA ...

Shri 8. C, Sumanta (Tamluk): On
a point of order, Sir. We, the non-offi-
cial members, are deprived of our
right of 2} hours today. 1 claim tha: 2;
hours should be given. It has not
been given. If you give 2} hours this
Bill will be finished and my Bill can
be taken up.

Mr. Chalrman: I am told by the
Secretary that the House had agreed
that instead of at 4 PM,, the privatc
members' business will be taken up
at 4.30. So, [ will take up the half-
hour discussion at 6.30.

oft wwrwee oy :  ewfa
wgrw, WP o% wmar % s §,
iy wr wiy faege @ 0 e
t  wrare ax, fiedy & gmq o, B
WEATAAT T SAAETT Y A HIAEE WY
wiw feege aft 1 g smgre g
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g & fis frg % wroor wk Wi &
w7 % ag et wex gt ;% fier
yw g fiemy fet & g wwet W
War g wdifis oY grd wrad § wrer
WY 3 qrEr WA W Wi OF Wep
& % wror s § grdafes v
¥owg &, .. (wwnw ). .. ofe
ariEfs wTar & wWH o WS
g1y fdy w1 sEgrcgrr A wrerw
# ¥w % v O wie W dur wew
firmg &% Fir et & w3 ar v Y
g st o fE wd A v o
v & arx Wt wEAT @1 | FEeTd e
wif@i & ween @ 1 afe shifh
wY ger T g2 WA H WAl wodt
& WROC WI9A ATO SAgIY ey
g, o e THo #ro TmfiAwE
g &, AT B AR ET OF W
Wy fre W A9A frame A v
wor &t oy 7T g gz fawd o
safireR &1 fomre g Wi WY
whinia § 39 Somo=r w1

wod s gAMWW )
et fuwre & afg wwagm grar F A
wamat g e oz oF dwtew woom g
i ve wNfawae 919 § 1 Hfaae
FrwEAt K aTaT AT LR | @
aTF (9F ohEw 7 F §R W
wnfer AwT At w0

Mr. Chairman: We shall now take
up the half-an-hour discussion.

Shri 8. C. Bamanta: Sir, I raised a
point of order. That has not been
replied to by you.

Shri C. K. Bhattagharyya: Bir, let
the Private Members' Businesg con-
tinue up to 7.00 and the half-an-hour
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discussion may be taken up at 7.00.
That would solve all the problems.

Shei Sexhiyan: Sir, at 6.30 1 have got
an appointment.

Mr, Chalrman: If the House agrees
to it, I have no objection.

Shri A. Sreedharan (Badagara): We
do not agree. In the Order Paper it
is very clearly gtated that the half-an-
hour discussion will be taken up at
630 Therefore, it should be taken
up now.

Bhré 8, C, Samanta: It is also put
down that the non-official business
should commence at 400. Why was
that not adhered to?

Shri Sonavane (Pandharpur):
there should not be any encroach-
ment upon the time for Private
Members' Business which is 2§ hours.
In any case this House would ot
tolerate encroachment on that period.
Therefore, the H should sit up
to 7.00 with this Bill and then take
up the half-an-hour discussion,

Sir,

Shri O Janardhanan (Trichur):
There should be no encroachment
upon the helf-an-hour discussion
also.

Mr, Chairman: I do mot think
ihere is any encroachment. The time
is already fixed in the Agenda. The
only change we made was that we
continued the discussion on the
Constitution (Amendment) Bill as
wvas agreed to by general consensus
nf Members present in the House.
Jow that it is 630, we pass on to
the half-an-hour discussion.

18,32 hrs.
o e .
COCHIN SHIPYARD*

Shri C. Japardhaman (Trichur):
Mr. Chairman, Sir, this is not the
first time we discuss the question
of second shipyard in this Parlia-

(. A. H. Dia))

jeet for India was delayed thus far.

We know that certain difficulties
are there. We have our own diffi-
culties. We do not have the know-
how. We do not have that But
there are so' many ofher Indus-
tries in India in whose case also we
feel some difficulties. But those in-
dustries are not delayed due to lack
of technical know-how. Then, is it
because of shortage of foreign ex-
change? 1 do not think so, Because,
while replying to a discussion in the
last Lok Ssbha in August, 1966 the
Minister stated:
“But not much foreign ex-
. is ded now b
we have been able to produce
much more with what we have
and what we earn. From 1958
in the last 7 to 8 years our coun-
try has progressed fast. Much
foreign hange is nob ded

*Half-an-Hour Discussion.
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now and perhaps with the little
hiﬁmhmenwtﬂhabh
to 1A

Thizs wes stated by our then Minis-
ter Shri N. Senjiva Reddy. The
proposal of yen credit was also there.
So, it is clear that foreign ex-
change was not an obstacle for solv-
ing thiz problem.

Do the Government doubt the
necessity of this shipyard? I do not
think so. Because, though some of
our ultra-shrewd businessmen at
that time made some statements re-
garding this shipyard—I know that—
to the effect that it is profitable to
buy ships from foreign firms than
construct a shipyard in India to build
ships, I think the Government did
not subscribe to that view, Here 1
am again quoting from the report of
the Committee on Public Undertak-
ings which was presented to the
House in March, 1967. That report
says:

“The early establishment of the
second shipyard will be of great
advantage to the ship-building
industry in the country. With
the establishment of the second
shipyard demand for marine en-
gines and the  ship-building
equipments will increase, This, in
turn, would induce indigenous

question the Minister replied on 26th
March:

“The project repert submnitted
by Messrs, Mitsubishi Heavy In-
dustries Limited, Japan, is under

ination by our gechnical ex-
perts. The project report will
be considered by the Govern-
ment shortly. In the meantime,
acquisition of some land required
for the project has been complet-
ed and further acquisition is in
progress. An allocation of Rs. 15
crores has been made in the
draft outline of the Fourth Five
Year Plan for the Cochin Ship-
yll‘d."

I am sorry ¢o say that there is
nothing new in the first part of this
answer, Land acquisition is an old
story, and land acquisition is not a
guarantee that the project will
matertallse. Because, we have scen
so much of land acquisition in
Kerala before.

Regarding the examination by the
technical experts that is the funnicst
part of all, if not the dubious part.
‘The project report was submitted by
the Japanese experts in April 1968,
In the same year on Sth August, re-
plying to a half an hour discussion
raised by Shri A. K. Gopalan, the
then Minister, Shri Poonacha, stated:

“The Government are only
awaiting that report and that re-
port is likely to be in the hands
of the QGovernment within &
eouple of weeks and the Govern-
ment will, no doubt, take the
earliest time to take a decision in
consultation with the Planning
Commission. I am sure a decl-
gion will be taken as early as
possible.”

Then, obviously to add emphasis to
this assurance he sald:—

“The Prime Minister at the
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Participating in the same discus-
sion the Transport Minister, Shri
Sanjiva Reddy, then said:—

“The consultants had given the
project report. Qur technicians
are examining it. In a matter
of days, perhaps before we dis-
perse, we will be able to sec
something much more clear than
what is now.”

Today is Tth April, 196T—to be
exact, it is 240 days since that bold
declaration. We did not know that
the Minister's few days were so
unusually long, Nobody knows how
many months and years it will take
to finalise this report,

From the fact that the report has
not yet been finalised it is plain
that there is something behind this
whole jssue. The Ministers were
then hoodwinking our hon. friends
in 1966, 1 am afraid. They then
said thet the report would be ready
within a few days. Now the Minis-
ter replied that it was still under
consideration of our experts. If this
is going to be the practice, there is
no necessity for discussions in this
House, I am afraid, because no
assurance given by the Ministers will
be carried out. So, 1 request the
Minister to say categorically what
is the position of this project now.
Let them frankly state the position
now. Do not hoodwink this House
and the people at large any more.

I am afraid that it is not the fault
of the technical experts in our coun-
iry. 1 presume that it is the Gov-
ernment which has not taken the
decision yet. The experts have al-
ready submitted their report and
the Government, for its own reasons,
arz withholding this report, I pre-
sume thereby they are golng back
on their promises and are doing
justice to the changed economic
policy of this country and are
surrendering the national interests to
forelgn Interests, I am afraid.

APRIL 7, 1967
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In the report of the Public Under.
takings Committee submitted In
March 1967 it is said:—

“The report of the Japanese
firm was submitted in April 1966
but the final decision regarding
the size and scope of the project
is yet to be taken.”

Who is to take this decision?
Obviously, it is the Government.
Then why is it that it is not taking
that decision? 1 believe, they are
not going to take any decision at
present. The project report is not
published; the expert committec's re-
port is not yet ready, they say, and
the Government is' riot goirig to allo-
cate more money to the project now.
In his reply, the Minister says
that in the Fourth Five Year Plon.
they arc going to allocale Rs, 16
crorex. If I remember aright, the
original estimate, as envisaged in the
Project Report, was Rs, 58.63 crores
with a foreign exchangc outlay of
Rs. 1650 crores. Of course, they
woere tentative figures. The Draft
Plan has not been discussed ond
finalised, There is a tendency even
now, in the ruling circles and out-
side, that they want 1o prune the
Plan itself. Therefore, we are afraid
that even this sum of Rs. 15 crores
is going to be cut. That means wo
are not going to get the second
Shipyard. We are going to get only
a ship repairing yard or a boat yard
or something like that

8ir, I am speaking on this [ssue
not as 4 Member from Kerala alone.
This is not an issue of Kerala alone,
This is a mnational issue. If this
shipyard is not going to come, the
people of Kerala will rise against
the decision of the Government.
There is no doubt about that, Ar a
man, the people of Kerala will rise
and we are sure that even Congress-
men will join with us. If the Gov-
ernment is going to surrender this
project due tgp some foreign y
then it is not only a betrayal
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Kerala interests but it is a nationnal
betrayal. I want to say it here and
now. Therefore, 1 would request
the Minister to state clearly cna
categorically that they are not going
to cut down this original project and
that they are going to implem.nt
the original Project Report. I
hope the Minister will cate-
gorically say so here and now.

Bhri Vasudevan Nair (Peermade):
Sir, the Goverrment was rightly indi-
cted by the Committee on Public
Undertakings whwon they submitied
their Report to which my hon. friend.
Shri Janardhanan, referred. They
have mentioneq that in December,
1958, an inter-departmental committec
under the chairmanship of Shri R. L.
Qupta was appointed to look into the
matier. So, the story begins frem
Decenber, 1856 and the story of the
second shipyard is the story of 11 years
and still, as you know, we do not
know the fate of this project,

I should like to kaow from the hon.
Minister who is quite new tw his jub
and who is quite new to this House—
he did not have the benefit of hearing
al] the debates that took place in the
House before—whether the committee
of experts have finally recommended
to the Government that the Project
Report should be adopted and accept-
ed and that it should be implcmented.
I should also like to know whether the
Japanese firm and the Government of
India have discussed the various de-
tails of the project and whether they
have coma to some kind of an under-
standing as far as the Project Report
is concerned and, if not, whether there
are any serious differences of opinion
between the Japanese firm and the
Goverrment of India and by what time
the Gover is exp to take a
final and a utegwicnl decision as far
as the second shipyard is

Mr. Chairman: How much time will
the Minister take?

The Minisier of Transport and Ship-
ping (Dr. V. K. K. V. Rao): About 10
to 12 minutes,

(H. A, H. Dis) 3676

Mr. Chairman: Only 10 minutes re-
main; there are Members who want
to put queslions.

Dr, V. K. R. V. Rao: If you want me
12 do justice to the cause, I require
that much time. It is entirely upto
the House.

Shri E, K, Nayanar (Palghat): We
have given our names.

Sbri Vasudevan Nair: One guestion
each.

Mr. Chairman: I do not mind giving
time. If you want to hear the Minis-
ter, then some time should be given

Shri E. K. Nayamar: The Ministe:
can reply in the last.

Mr. Chairman: The Minister wants
ten ‘minutes,

=it wravae fag (graT) ; gemw
nglau, ¥7 AgeE %1997 § | Ao WHY
TP AT FFATE |

Shrl Vasadevan Nalr: This is the
usual praclive, 1]

Mr, Chalrman: They can put forward
their point of view within two minu-
tes,

Shri E. K. Nayanar: On the Congress
benches, most of them arce away; only
7 ure present while Kerala is  under
discussion. May I know when the
Government will end the discrimina-
tory attitude towards Kerala, so far as
construction of shipyard is concerned?
Not only that, during the last three
Five-Year Plan periods, the Central
Government invested Rs, 2,180 crorez
in the industrial sector, but Kerala's
share was only Rs. 28 crores.

Mr, Chairman: He may ask his
question,

ghri E. K, Nayanar: On the floor of
this House, the former Ministers gave
an assurance to Kerala people that
the shipyard problem would be solved
but the assurance was broken. In 1968,
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one lakh of people of Kerala demon-
strated in front of the Prime Minister
and AICC i Ernakulam and showed
their mnxiety that the report on ship-
yard must be implemented and money
should be allocated. May I know whe-
ther the hon. Minister will implement
the report of the Technical Committee
which is before the Ministry? Can we
get an agsurance from the hon. Minis-
ter that Government will allacate
money for the shipyard in this year?

Shrimat! Suseela Gopalan (Ambala-
puzha): May 1 know—it iz surprising
~—why the Cochin Shipyard is class'-
fled in the Pourth Plan under projects
for which foreign exchange is neither
guaranteed nor committed?

Shri C. K. Chakrapani (Pounani).
This is an untold story of a shipyard.
We have been raising this issue in-
side Parliament and outside 1’arlia-
ment, for the last twelve years, but
nothing has come out. May I know
what exactly ig the attitude of ihe
Planning Commission towards this
Shipyard?

Shri P. Gopalan (Tellicherry): May
1 know on how many occasions founda-
tion-stonea were laid for the Cochin
Shipyard and on how many times, were
it on the eve of the General Elections?

oh wilrewe feg ¢ et s
T wary %1 v w3 o qg ww d fe
fadeft wd Wrer ®TRIT 9T T A
wT &% wiefier frard & e & amew
fag@rar & ? & wawr warw wgnT |

Shri D. C. Bharma (Gurdaspur): We
have been talking about falling bet-
ween two stools, but this Shipyard has
fallen between flve stools: frst of all,
the stool of land acquisition; second-
ly, the stool of examination of the

HoAH D) s

ministers every six months. Has it

ment taken into account the fact that
this Shipyard iz required not only for
commercial purposes, but alsoc for
Defence purposes, because sometime
back, a Chinese ship was sightcd near
the Kerala coast?

Mr. Chalrman: No discussion please.
He may ask his question.

Shri D, C. Sharma: Therefore, iak-
ing into account all these things, I
want to know from the Minister why

this delay is taking place in such an
indecent way.

Dr. V. K. B. V. Rao: 1 should like
to begin by saying that I am in very
great sympathy with the points of view
that have been expressed in regard to
the long time thiat has elapsed between
the first official acceptance of the Coch-
in Shipyard Project in 1859 and the
absence of anything concrete in the
way of building the shipyard till to-
day. I can assure my hon. friend who
was very sympathetic with the fact
that I had not been in this House be-
fore and, therefore, I might not be
familiar with the subject, that I have
studied all the papers relating to the
subject, and I shall be very glad to
meet him in my room here or in the
Transport Bhavan or anywhure else
and give him any further deiails that
he wants to know about the project.
There is no time now. Otherwise,
could give the House a complete state-
ment, because the questions which 1
had asked my Ministry were the very
guestions which were asked by my
hon. friends opposite. I had asked the
Ministry why this delay was there be-
cause jn 1958 a statement was made
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gay straightway that foreign
ressures have absolutely nothing to
it. No forelgn pressure of
is belng brought upon the
Ministry to delay the shipyard. I am
giving this categorical answer . . .

An bon, Member: Were there any
internal pressures?

Dr. V. K. R. V. Rao: I am giving
this categorical answer because I have
studied not only the files and the not-
ings but even the correspundence.
The House may be in'erested to know
that the very push for the shipymd
was given by the late Prime Minister
Pandit Jawaharial Nehru. The very
first thing that was said on the file .
(Interruptions) 1 am not giving way.
The very first thing that was sald on
the file was that it was Shri Jawaharial
Nehry who had written to Dr  P.
Subbarayan asking him what had hap-
pened to the Cochin Shipyard and say-
ing ‘We had promised it. Why is no
action being taken about? After that.
the Ministry moved very fast. and we
had a Cabinet decision and then there
was the statement which was made
before this House.

An hon. Member: What is the
result?

Dv.?.l:,&?.m:'mere‘u no
time for me to go into the whole his-
tory. 1 1 had the time, 1 would go
on but then the discussion will go
beyond not only seven o'clock but also
sometime beyond that . . . -

Shrl Vasndevan Nalr: We are pre-
pared to sit. He can take a little more
thme.

De. ¥V, K. R, V. Rao: It is ertirely
up to the Chairman, I am quite pre-
pared. But I can give a brief history.
N dt-ﬁtgthg:wmtai ®
ford dure §
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) Shri C. K. Chakrapanl: This is a very
important thing as far as Kerala is
concerned

Shri Kameshwar Singh: Let him
take some more time.

Dr. V. K. B V. Rao: Ficst of all, I
hagd given one categorical answer. An
honourable member asked the question
whether there was pressure beimng
brought and whether it was a sur-
render to foreign interests, whbetner
we were giving up our case for the
Cochin shipyard, whether there was
going to be no second shipyara at
Cochin and whether if there was going
to be a second shipyard it was mot
going to be located in Cochin. To these
questions, 1 can give & categorical
answer that there will be a second
shipyard in thig country during the
Fourth Plan. When I say that, there
will be I do not mean thereby that it
will start producing ships, What I
would siy categorically is that con-
crete action will be taken and not
merely plans and reporfs and discus-
sions or laying of foundation-stones.

Shri E. K. Nayanar: This has been
happening all along. We have been
hearing this for so long.

Dr.V.K.R. V. Rao: I cannot help
it. I can only speak for myseltf.

Shri C. K. Chakrapanl: We have
been hearing it all the time,

Dr, V. K. B. V. Rso: I do not under-
stand the intervention of the hon
Member saying that he has heard this
many times. As a matter of fact, the
oroject report itself came into the
hands of Government only in 1066
(Interrupfions) 1 am not yielding.

Shri E. K. Nayanar: Why should
the hon, Minister get excited about it?

Shri A. Sreedharan (Badagara): He
may not yield, But what i» the use
of getting excited?

Dr. V. K. R, V. Rao: Tamuwetry. I
spologise to the House.
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Shri E K. Nayanar: For the last
ffteen years we hpve heard such as-
surances. That is why we are asking
this gquestion.

Mr. Chalrmén: The hon. Minister
is not yielding. So, the other hon.
Membars shou'd resume their seats,
19 hrs.

Dr. V. K, R, V, Rao; I am sorry I
spoke to the house in am excited tone.
Here I thiak my hon. frienq was per-
fectly right. It does require some ex-
perience of the House to adjust one.
self to it. I entirely agree with that.
I accept the position. [ was not rcal-
ly excited.

What I wanted to say was that the
real technical report on the shipyard
was prepared by the Mitsubishi Heavy
Industries Lid. and thai came in the
hands of Government in 1966, After
that, a technica! working group was
appointed which examined the propo-
sals and the details given in this pro-
ject report. Then they made certain
suggestions on it.

Having made those suggestions, it
was considered by an inter-depart-
mental committee, and we should have
been in a position to come forward
with certain definite proposals last
year itself. My hon. predecessor in
office, who was quoled by the hon.
Member who raised this discussion,
Shri Poonacha, said in this House that
we have more or less taken a view on
the report and in consultation with
the Planning Commission we would
finalise the proposal. What the Minis-
ter sald is absolutely right. When my
distinguished predecessor Shri Sanjiva
Reddy said that ‘it will be a matter of
days perhaps before a final decision
would be taken', he was also not wrong
in his estimate. But fortunately or
unfortunately, projects and pro-
grammes which are to be included in
the plan have to go through a certain
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drill, and a papcr which was prepared
by us had to be subjected to further
t Ican you ther in
April 1968 when the project report
came into gur hands—before that there
was no project report; it was all just
intentions, searching for consultants,
selecting somebody to make the report
and s0 on—in April 1968 the Ministry
was more or less ready, to which a
re‘erence was made by the mover.
Then it had to be subjected to further
examination. We were asked to find
out some more information and so on
by the Planning Commission. They
have got every right to do so because
the Planning Commission is the
authority that approves of projects.

Shri Vasudevan Nalr: They are
standing in the way.

Pr. V. K. R. V. Rao: Then after that,
it was suggesled that we should ap-
point a technical officer who would
examine the whole thing. In the case
of the ship-building industry—there
is absolutely no mystery about it;
there is no mala fide about 1this—the
trend in shipbuilding changes very
fast. Thore was a time when we were
thinking of 10,000 tons and 20,000 tons.
Then it became 33,000 tons and 53,000
tons. Now it has become 85,000 tons,
75,000 tons and 100,000 t{ons—even
more than 100,000 tons. Our own Ship-
ping Corporation has placed orders for
ships, I think. of 75.000 and 80,000 ton
capacity.

Therefore, the feeling was that we
must make a very careful examination
nf the type of ships that we wanted to
build, their cost etc. because we want
ta make the Shipyard a shipyard which
would produce ships which are bulk
carriers and tankers; we do not want
the shipyard to be producing small
ships or tramps. As regards the size
of the bulk carriers and tankers, I
must confess I got confuu-d after md.
ing all the 1 t
because the ideas ken-p on chln:ini
from time to time,

Then a special officer was appointed.
He was asked to draw up a report DY
the 1st of April (Interruptions). 1 am
quite prepared to answer any questions
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but I would beg of the House to let
me complete my statement. You should
et the story ag it stands. Afterwards,
1 shall certainly answer questions.

Mr. Chalrman: [t is already 7 O
Clock.

Dr. V. K B. V. Bao: I know, but
because it is a very important sub-
ject, and we have been told that if
something is not done, all sorts of
things will happen, just r.l\remaa
minute,

Mr. Chalrman: I think I should
extend for another five minutes, and
it the hon. Minister can completc it,
it would be very nice. If the hon, Mi-
nister does not yield, it does not look
nice for the hon, Members to inter-
rupt him at every stage.

Dr. V. K. R. V. Rao: Therefore, a
special officer was appointed and he
was asked to complete his report by
the 1st April, 1967, He wags asked
to examine the whole project, what
should be the type of ship, the size
of the ship ete, examining the pre-
vious reports. His report which was
to be teady by 1st April has already
been received on 27th March, That

The proposals which have been mad
in this special report of the techni-
cal officer are somewhat different in
terms of the size of the ships which
have to be produced in the Cochin
shipyard, and as far as I can see it is
going to require a great deal of
examination and discussion.

8hri Vasudevan Nair: That means
another ten years.

Dr. V. K. R. V. Rao: I am not parti-
cularly bothered whether I am here
for ten years, five years or five
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months, but I believe in doing my
iob. 1 can assure you I have taken
up the subject, 1 am having long
wscussions with the officers concern-
ed, I am going into it in great detail
I do not want merely to accept it
sevause the officer has submitted a
report saying something which is
different from what was said before.
I want to be abreast with the times;
in order to be abreast with the times,
1 do not want to keep on doing
nothing for another ten years.

Shrl Vasadevan Nalr: That is the
point, times mre changing quickly.

Dr, V. K. B. V. Rao: I am on your
side, excepting politically. As far
a5 hig is concerned, I am extremely
anxious that this should be processed
quickly.

So, I would like to say that this
report, technical report, has just
hoen submitted. Even though it hal
not been processed or examined,

* want to ask on that

i should like to give this
ral assurance to the House. Firstly,
Government stand completely by the
promises made before the House on
more than one occasion, that there
will be a second shipyard, and the
second shipyard will be located in
Cochin. I think I can also give this
assurance—if I am not able to fulfil
the assurance, I will gi
post—ihat before the
Fourth Plan something

ed in Cochin for the construction
the shipyard I am told it

]
]§

The second categorical
this. 1 was very delighted with
Prof. Sharma's Intervention. He
talked about a number of stools. I

when he referred to so many stools.
Those stools are thers. I am coming
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